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LOK SABHA

Friday, September 11, 1084/Bhadra 20,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[ME. Spearker in the Chair].
ORAL ANSWERS TO QUESTIONS
Jute Mills Industry

+
( Shri Rameshwar Tantia:
Shri Mohan Swarup:
Bhrl Dhaon:
Shri B. P. Yadava:
Shri Bishanchander Seth:
L Shri D, D. Mantri:

Will the Minister ot Commeree
be pleased to state:

(a) whether it is a fact that Gov-
ernment have initisted a new scheme
to modernize the jute mill industry in
the country; and

.(b) f so, the broad femtures of this
scheme?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). A statement
is 1aid on the Table of the House,

a17.

Statement

With u view to enable the Jute
Industry to obtain ity requirements of
machinery on a priority basis to
achieve increased production it wmas
decided early in 1983 to permit import
of such machinery to the extent they
are not available indigenously within
a reasonable period of delivery. Im-

1014(D) LS.D—1.
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port of ceptive power-generating sets
for own consumption in jute mills is
alsp aliowed under this scheme subject
to ususal clearances.

Such of the jute mills a8 are able to
arrange for a credit with a foreign
supplier for the import of spinning,
preparatory and post-spinning
machinery are given import licences
for import of such machinery subject
to screening from indigenous angle.
The import licences permit remitlance
of the value of the machinery in two
equal annual instalments or four half-
yearly instalments as may be desired,
the first instalment being payabie
after completion of the indtallation of
machinery. 1f required, an initial pay-
ment to the extent of 20 per cent will
also be permitted on order und on
shipment of the machinery. Interest
may be paid at a rate not exceeding
8 per cent .on outstanding amounts
and this will qualify for exemption
from income tax. If interest exceeds
8 per «cent the entire amount of in-
terest will be subject to tax. The
applicant mills are required to under-
tuke to execute & bond to effect addi-
tional +exports to cover the valua of
each remittance by additional exports
before the payment falls due,

Shri Rameshwar Tantla: What is
the percentage of jute mills which
were modernised by the finance of
NIDC and what are the features
of the new scheme outlined by the
Government?

Shrl 8. V., Ramaswamy: [ cannot
give the percentage. The spinning
section has been modernised and we
are trying to modernise the weaving
section.

Shri Rameshwar Tantla: My ques-
tion was this. My question was about
the nature of the machinery which
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will help modernisation of mills
which are not yet modernised,

The Minister of Commerce (Shri
Manubhal Shah): The point was that
the Estimates Committee of Parlia-
ment had made an observation that
she funcfioning nf the NIDC as far as
rehabilitation is concerned could well
be looked, after by the IFC, There
were two sets of opnion on that and
we yielded to the opinion of the
Estimates Committee. Therefore, we
have transferred the work of re-
habilitation now from NIDC to IFC.

Shri Rameshwar Tantla: What were
the total loans given to the jute
mills and was there any bad debt in
them?

Shrl Manubhal Shah: Not a single
bad debt. Thanks to the NIDC 85
per cent of the spinning sector has
been modernised.

ot groer e Wt qEe P
IONT Y A% A Feaer wiom wtee-
AredwA & faw wré § Wi TA At
AdwT & fom fean oww fraifor
wrof g ?

ot wpd oy : & F aEwmar e
g7o wrke ¥o ®Yo & forsdy g TyaT
AWM EW @ WAL 14-15%0F
AT 7% X I @ & fow Shge wx
faar &

Shri Bhagwat Jha Axad: May I
know whether it has been assessed as_
to how far the facilitles given would
help them in their capacity to
compete in the international market?

Shri 8, V. Ramaswamy: It i3 for
this purpose that we are trying to
modernise,

Shri Bhagwat Jha Asad: I know
that purpose. But has it been asses-
sed of not? What is the answer?

8hri Manubhal Shak: Modernisa-
tion has helped tremendously in this.
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The House will be glad to know that
in the Third Year of the Third Flan
the jute industry has fulfilled the tar-
get of production and exports. Last
year's exports were Rs. 157 crores and
it is higher than the Third Plan tar-
get for the fifth year. The internal
production was 13:34 lakh tons, a re-
cord in our history,

Dr. L. M. Binghvi: May I know
whether there is any programme
drawn up for the production of
modern machinery for jute mills in
the country and if so what is the out-
lay on capital for such a programme
whereby and what would be the time
schedule?

Shri Manubbnl Shah: The jute mill
industry in the spinning section makes
all the machinery in the middle sec-
tions; with .regard to drawing and
furnishing, eighty per cent is done
here. In respect of looms we are ex-
porting looms. Last year the produc-
tion of the machinery was valued at
3.88 crores which again was twice as
much .as the previous year Onlv a
few types of specialided machines are
to be imported and the rest arq all
produced here,

ot g Fag < 97 TEETC H
st 7 g w1 fow 7 & Fr o wrgfa-
T Y g ke grom ¥
fiprr fadsr drag e wiefy ?

ot wyaf o : faaT I
arr # fags 3@ w3wm, w7 I
¥ 3 @ AT FEwd w7 qz fAw
oot ¥

Dr. Ranen Sen: One of the difficul-
ties of the jute mill owners was they
had to go in for diversification of the
product. Now that the modernisation
question is being dealt with and they
are being given import licences, is
there any scheme so that the in-
dustry may diversify its products?

Shri Manubhai Shah: The whole
approach of industry and of Govern-
ment, as the hon. Member rightly
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painted out, was one of diversificatlon.
A new sector called the carpet back-
ing cloth was introduced in the Third
Plan. Previously our traditional pro-
«fuct was hessian and sackings. For
the carpet backing, there is what is
ealled a broad locom. Today we have
# in much larger numbers than our
eompetitors and the industry has
shown this performance. Another
mew line is being taken up called
plastic-lined hessian cloth and sack-
dngx "It has also shown 3 great poten=
tiality, Last year, in what js called
‘self-financing scheme, we gave Rs. 9
«crores worth of foreign exchange to
this industry to diversify,

Bhri Ramanathan .Chettiar: What
is the total amount given to NIDC.,
jmn shis industry for modernisation
and since the IFC's taking over, what
4s the amount given by the IFC?

8hri Manubhal Bhah: Frankly speak-
ing, I am thoroughly unhappy on the
IFC taking over this work. But we
have np choice. When a superior
body says that it has to be transfer-
red, we are taking a trial. The NIDC
gave Rs. 14 crores. If the new sys-
tem does not work, we have to re-
quest the Estimates Committee and
othery tg revise their view and en-
frust this work back to the NIDC.

. shendfrow e : §ORTT AT 0He
wrke Fo W0 * weraar & faay vad
A A az AT we
gt & o o oW gt O
MW & woar ad ?
ot sk ag : Ot s g o
Ewifs Ta et wrEr A qwft b
wafggamana & ot ¥ dfew
ST A g avaT § 9w aw fn
wer ot gTR ¥ amag vt gk
e a2
Sarl Daji: What is the total esti-
mated loan required by the NIDC
for this modernisation and how much

will be contributed by the mills them-
astvent?

BHADRA 20, 1888 (SAKA)

Oral Answers 1058

Shri Manubhal Shah: The loan re-
quirement, if we buve to modernise
the whole jute industry plus expan=
sion, will be about Rs, 85 crores, but,
for the present, we are only trying
to get Rs. 20 crorea.

Bhri Dajl: My question is how
much will' be contributed by the
mills and how much by the NIDC
out of Rs. 85 crores.

Shri Manobhal SBhah: The general
ratio which is kept ig half and half,
For any loan we give, we expect them
to have a matching contribution,

Shri P. G. Sen: How far is the
scheme for modernisation of the mills
taken outside Calcutta?

Shri Manubhal Shah: Two mills in
Kanpur, one in Andhra Pradesh and
one, I think, in Bihar.

New Rallway Zone in South

+

Shri Ramanathan Chettiar:
Shri D. C. Sharma:
Shri Surendra Pal Singh:
Shri Yashpal Bingh:
Shri Vishram Prasad:
Shri P. Venkatasubbalah:
Bhrl Vishwa Nath Pandey:
Sbri Kolly Venkalah:
Shri D, D. Mantri: ~

| Shri Kajrolkar:

Wil the Minister of Rallways be
pleased to state:

{a) whether the Railway Board have
decided to set up & new zone in the
South with headquarters at Secundera-

(b) if so, when;

(c) the areas which would ‘be
covered by this new zome; and

(d) how far It is likely to speed up
the efficiency in the of tra-
fic?

The Minisier of Biate in the Minis-
try of Rallwayy (Dr. Bam BSubhag
Bingh): (u) Nof yet. The matter

*118.
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is under actlve examination with re-

ference to the operational needs of
Railways.

Oral Answery

(b) and (¢). Final decision, as und
when taken, will be duly notifled.

(d) Organisational changes are in-
troduced as and when necessary to
improve the operational and adminis-
troduceda s and when necé: 10
which directly .depends the quality
of service to rail users.

Shrl Ramanathan Chettlar: How
long will it take for the Railway
Ministry to come to a decision in re-
gard to the formation of the zone?

Dr. Bam Subhag Singh: As I said,
the matter iz under wctive examina-
tion, and only recently, on 8th July,
1 think, we have deputed a team
of officer of the Railway Board to
examine the matter there in Hydera-
bad, and their report, is being exa-
mined and necessary decision will be
taken.

Shri Ramanathan Chettiar: Have
they come to any tentative conclu-
sion as to what are the areas that will
be covered under this zone?

Dr, Ram Subbag Singh: The idea
is that two divisions of the Southern
Rallway and two divisions of the Cen-
tral Railway would constitute this
new zone.

Shri D. C. Bharma: May 1 know
if the question of the creation of a
new zone in the South is only under
consideration, or whether the whole
zonal system of the rallways in Indla
is going 1o be tackled afresh?

The Minister of Rallways (Shri 8. K.
Patll): As a policy decision, for the
last several years, we have said that
wherever operatioral and adminlstra-
tlve efficiency demands, the zones
would be created, and that is why we
have, as it will be seen, gone from six
to seven and then to eight zones, This
would be the ninth, if created. But
it all depends upon operutional and
administrative efficiency.
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Shrl Surendra Pal Singh: May I
know what is the capital expenditure
to be incurred to effect this scheme?

Dr. Bam Subhag Bingh: That will
be examined and later on we will be
able to say it.

dtammm ey : w7 AT WY
wWETgT & gATe o Fwar &1 foa e
fosr & v wiemge € o oA
W Al e wwdt ¢ doag
AR ¥ § wn wnd g,
wT qg ard &gt & &) fET Iw AR
w1 ¥8 ¥ fav w0 woqr fegr o @y
g

=l Wo ¥lo Wifew : AL A1 &
FIT IA FT AR AT ¢ afsw A
A IR IO g TAw &
foo mrw=er & 1

Shrimati Yashoda KReddy: The
hon. Minister was pleased to say that
the matter is under active considera-
tion. May I bring to the notioe
of the hon. Minister that the former
Minister of Railways, 'Shri Swaram
Singh, hrad almost calegorically pro-
mised the House that a new zone im
Andhra Pradesh would be created and,
if 80, snay I know what are the spe-
cial or new difficulties which are
facing the Government and the Rafl-
way Ministry now?

Bhri 8. K Patll: So far as that
Is concerned, Minister After Minister
has said so. There is no backing out.
It is one thing to say that there
should be a rone and quite another
thing to demarcute the areas and fo
do many other things

Shrimati ¥ashoda Reddy: It was
a necessity to create a zone and b
mid it was being finalised That was.
the assurance.

Shri 8. K. Patil: . The fHecessily
of zones is there. "But it iz nel
merely for Andhza that we are cress-
ing it. We are creating it because &
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will add to the operaflonal and ad-
ministrative efficiency.

Bhri Kajrolkar: Has the Govern-
‘ment received 8 number of represen-
sations from public bodies as well as
the Mahaiashtra Government disap-~
proving of the Sholapur division In
the mew zone and if so, what action
Jaas been taken on it?

Bhri 8. K. Patil: We
representations. Why
rashtra +Government and BShkola-
pur division alone? There are
others alsp who want! to take the
railways in their places. Therefore,
we do not go by any regional or
linguistic considerations in the crea-
tion of zones. '

Bhri Nambiar: In view of the fact
that the Southern Railway consists of
8 divisions and 6000 miles, may I
know whether it is not necessary to
divide it in such a way that not more
than four divisions will remain in
the extreme south?

Shrl 8. K. Patil: Tt ig not merely
the mathematical proportion of how
many zones should be created. It
depends on the workload on  euch
railway and efficlency, We are pay-
ing wuttention to every aspect so that
what we create will add to tha affi-
ciency. : |

Shri Nath Pal: We, of course,
*now very well that the hon Rall-
way Minister is never guided by
Jocal, parochial or linguistic consi-
derations.

get so many
trom Maha-

Mr. Speakér: He should put his
question,

Bhri Nath Pal: Questions do not
become meaningful unless they are
explained some times. We know
that only operational and adminls-
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Bhri 8. K, Patli: I think he has
partly answered my question. Be-
cause there are “these representa-
tions, that is why there Is delay in
considering them very carfully,

Dr, Barojinl Mahbshi: In view
of the development of the west coast
and in view of the fact that Mar-
magao port 18 going to be convert-’
ed into a commercial and naval base,
may I know whether the Govern-
ment is also considering the loeation
of the new central headquarters at
Hubli? .

SBhri 8, K. Patll: This is also an-
other thing in support of what I said
that everybody wants a zone for his
State. But we are considering India
as a whole and wherever operational
efficlency demands it, we shall have
it.

Bhri Hem Barua: Is it not a re-
flection on the Members that the
Members are thinking in termy of dis-
integrating India and It is only the
Minister who thinks in terms of
India as a whole?

Mr, Speaker:
not say like that,

The Minister does

Shri Hem Barua: He does
not say so, but he implies it.

Bhri 8. 8. More: What will be
position of Poona district?

Dr. Bam Subhag Singh: The Ghola-
pur division will be incorporated in
this new zone and one of the lines
will touch Poona.

Shri A. P, Sharma: At the time of
the formatlon of the rones In 1852,
there was & committee appointed for
fixing the inter ge seniority of the
staff who used to come from different
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Dr. Ram Sobhag Singh: Com-
mittee or no committee, the interests
of the staff will be properly protected.

«ft firw wreraw : s g Y R fE
ER AT WA aAA & awq 4% T
tRvaw ¢ 7

o Trgan fay : xw o o frame
faar s

ot g0 ®1o wreqTe : waT § ww

wwar § fF T ¥ ety #
w1 weT T a= w1 g frerode
t?
weTe W ¢ Y §6T g9 §IeY
framwr @ £

Shri Tulshidag Jadhav: Is the Gov-
ernment aware of the fact that the
Railway Corruption Enquiry Com-
mittee in its report in 1853 recom-
mended the reduction of the size of
the present zones after examining its
implications by a small high-power
technical committee? In this case
has the Govermment appointed this
committee and if no, how is this zone
created without this committee?

Dr. Ram Subhag Bingh: Actually,
the entire matter is being gone into
by the technical experts.

Bhri Basappa: A repr tation has
been made that Hubli division and
Mysore Division should be kept to-
gether. Will that be taken intp consi-
deration?

Shrl 8. K. Patil: I could assure
the House that all these considerations
mre causing the delay. But for their
consideration there would have been

no delay.

Shrl M. R, Erishna: May I know
whether a technical committee had
already gone into these matters ear-
lier and made the recommendation to
the Government to create this zone
with Secunderabag us headquarters?

SEPTEMBER 11, 1064
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Dr. Ram Subhag Singh: That is
true,

Shri Alvares: Is it not a fact that
when Shri Swaran Singh was the
Railway Minister Hubli was origi-
nally included in the zone and when
Shri Dasappa became the Railway:
Minister Hubli was elmminated from
the zone?

Dr. Ram Subhag Singh: Actually,.
this zone is to be constituted with four
divisions, ay I said. They ure the-
main divisions. Minor adjustments
can be made later on.

Shri Nath Pai: Are we to assume-
that Sholapur will have to wait umtll:
it has its own Minister to have justice
done to it? How could you recon-
cile the statement of Dr. Ram Subhag
Singh about minor adjustments with
the tall claim of administrative effi-
ciency made by the Railway Minister?
Sir, you must have this explained He
says they can make wudjustments as
they like. Does it speak for na
integration?

Dr. Ram Bubhag Singh: Yes.
Bhri Nath Pal: How?

Dr. RBam Sobhag Singh: Adminis--
trative. and operational efficiency will
be the prime considerations for the-
creation of a new zone.

Shri Basappa: The Minister here
says that the matler is under conside-
ration while the Minister of State says
that the decision has been taken?
‘What is the real position?

r. Ram Subbag Singh: When did-
I say that the decision has been taken?
1 simply stated that we are consider-
ing all aspects and a decislon will be
taken later. In reply to Shri Alvares
I said that minor adjustments can be-
made even after the zone has been
created. The question of taking a
decision about the zone itself iz being
examined.

Shri Alvares:
about Sholap

My question was.
(Interruptions).
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Mr. Speaker: Order, order. Let
hon, Members ask for a discussion if
they are so much interested in this
question.

Shrl SBonavame: In view of the
ever-increasing numiber of zones in
the railways and the top-heavy admi-
nistration, would the Railway Minis-
ter consider the queffion of appoint-
ing a high-powered committee to exa-
mine the entire question of re-orga-
nisation of the rallwdys, as suggested
by the Estimates Committes in 1956-57
in its Nineteenth Repoit?

Mr. Speaker: It is a suggestion
for action. . i

Shri D. C. Bharma: The disparities
or contradictions between the various
statements have to be clarified. Some
say Shri Swaran Singh did so, some
say Shri Dasappa did so and some say
Shri Patil is doing so. T feel that the
position should be clarified as to
what Mr. X did, what Mr. Y did and
what Mr. Z is doing.

Shri 8. K, Patll: X, Y and Z were
doing the same job and there is conti-
nuity of policy, so far ag this ques-
tion is concerned.

Steel Plant with Salem Iron Ore

Shri Vishwa Nath Pandey:
Shrimat! Bavitri Nigam:
Shri Kajrolkar:

Shri Dharmalingam:

Shri Ramanathan Chettiar:
Shrimat! Renuka Barkatakl
Bhri T. Subramanyam:
Shri Imbichibava:

Shri Kolla Venkaiah:

Bhri Nambiar:

Will the Minister of Steel and
Mines be pleased to state the pro-
gress made so far in establishing a
stee] plant based on the Salem Iron
Ore and Neyvell Lignite?

The Minister of BSteel and Mines
(Sbri N, Sanfiva Reddy): The Detail-
ed Project Report for the Neyweli-
Balem Iron and Steel Project which

+
I’Bhrl Sexhiyan:

*119.
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has been received recently is at
present under consideration of the
Government.

Bhri Seshiyan: Considering the
fact that the steel target for the
Fourth Plan ig 18 million tons and
the potential, including the Bokaro
plant, of the existing plants is only
15 and odd million tons, resulting in
shortage, and considering the fact
that Dastur and Company have given
their report which conclusively

tablishes the i of that
plant, may I know what prevents the
Government from taking a final

decision about the steel plant at
Salem?
Bhri N. Banjiva Reddy: It is true

that the technical committee report
has been received, But there is a lot
of things to be examined before we
take up finally the project.

Shri Seszhiyan: The hon. Minister
of Stee] and Mines is reported to
have suggested at Hyderabad on the
pth August that the Chief Ministers
of Madras, Mysore and Andhra
should confer and agree about the
location of the steel plant in the
South. May I know whether the
location of the steel plant is 1o be
guided by the opinion of the experis
committee or it should be left to the
bargalning and persuasive powers of
the Chief Ministers of the respective
States?

Shri N. Sanjiva Reddy: I was only
speaking about the competitive spirit
which each State was showing. I
only sald, “It is not desirable; it
should be left to the technical
people”. Therefaore, I appealed to the
Chief Ministers to help us and not
rake up thig reglonalism.

Shri B, 8, Pandey: I want to know
whether Bailadilla where a good lot
of high-grade iron ore iz avail~h'n
has been given any consideration h-
the Government for putting up the
steel plant,

Shri N. Banjiva Reddy: That aspect
will certainly be considered for all
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the three projects which are under
examination, Goa, Hospet, Bailadilla,
Visakhapatnam and Salem, all these
will be considered.

Shri Ramanathan Chettlar: May I
know whether the entire report of
Dastur and Company will be placed
on the Table of the Lok Sabha?

Bhri N. Sanjiva Reddy: Yes, Sir;
the report is thers and I see no
difficulty, but we will have to finish
our examination and, naturally, take

& decision before it is given to the
House.

Bhri T. Subramanyam: What is the
percentage of iron content in Salem
and Hospet ores?

Bhri N. Sanjiva Reddy: From the
reports we have, Salem contains
roundabout 35 per cent iron while

Hospet contains roundabout 70 per
cent.

Shrl A. P, Jain: A big difference.

Bhri Shivaji Rao 8. Deshmukb: In
view of the high grade coke and coal
that has been found in Chanda and
Balharshah region, did the Gowvern-
ment examine the prospects of estab-
lishing a steel p]ant in that particular
region?

Bhri N. Sanjiva Reddy: This ques-
tion is about Hospet, and Chanda and
other places also are naturally not
under consideration at present,

Shrl Basappa: May I know whether
the hom. Minister, while inaugurating
the golden jubilce of the Hospet
Municipality recently, stated that
Hospet area wi'l be given due consi-
deration as it satisfies all the essential
requirements to have a steel plant?

Shri Namblar: We are dealing
with Salem and not with Hospet.

Shri N. Banfiva Reddy: I said that
due consideration will be given to a’l
the sites and the best one will be
selected. That is what I sald every-
whete and am repeating it here.

SEPTEMBER, 11, 1964

Oral Answers 1068

Bhrimati Yashoda Reddy:" Though
it is pertaining only to Salem, I would
like to know whether it would be the
policy of Government, because with
the limited funds we can have only
one plant immediately and the pro-
duction of Salem pllnt will only be
1'5 million tons . .

Shr! Nambiar: Sir, I rise on a point
of order.

Shrimatl Yachoda Reddy: . . . to
take into consideration the place
where the plant will be highly remu-
nerative before deciding about it

Mr. Speaker: It is a good sugges-
tion.
Shri Nambiar: Sir, the question

was about a steel plant at Salem and
now the question is diverted to make
it appear as if it iz counterpolsed
with another steel plant in Hospet or
80,

Mr. Speaker: Does he want to ask
a supplementary?

Shri Namblar: Yes, I want 1o,

Mr. Speaker: Then, he might ask
one.

Shri Nambiar: Not in view of this

_ point of order.

Shri P. K. Deo: You should dispose
of the point of order first.

Mr, Bpeaker: There is no point of
order,

Shri Namblar: May I know whe-
ther the availubility of lignite at Ney-
veli very near Salem is also a contri-
butory factor for the successful ope-
ration of the steel plant at Salem?

Bhri N. Banjiva Eeddy: All as-
pects will be examined. I dg not want
1o say anything more than that now.

Shri Umanath: May I know whe-
ther it is a fact that the technical com-
mittee has recommended the produc-
tion of special type of steel in Salem



1069

which would not be produced in Hos-
pet or other areas; if so, where is the
consideration of other Chief Ministers

giving their opinion about its loca-
tion in their places?
Shri N, Banjiva Reddy: No; my

hon. friend is not completely correct.
After all, first we have to produce
steel and then convert it into special
steel. That could be done at other
places also and not only at one place.

ff g 7w T W WRW &
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Shri N. Sanjiva Reddy: Already we
have got a steel plant in Bhilai and
Bailadilla also, I think, is somewhere
in Madhya Pradesh. That will also be
considered,

Shri P. B. Chakraverli: May I
know whether the Government has
worked out the financial involvement
of setting up the plant and, if so, what
will be its extent?

.un N. Sanjiva Reddy: We give
the work of preparation of reports to
different companies. The Salem re-
port has come. As regards other re-
ports, only preliminary reports are
there. Therefore detailed reports will
have to be secured. Then only I can
enswer the guestion.

Shrimati Bavitri Nigam: What
would be the output of this steel
plant and is it going to be established
at Salem or not?

Mr. Bpeaker: He has answered so
many times that the whole question
will be considered. Shri A. P. Jain,

Shrimatl Savitri Nigam: [ want to
know the output and the size of the
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Mr, Speaker: Let that be consider-
ed first, Shri A. P. Jain.

shri A, P, Jaln: May I have ‘he
assurance from the hon. Minister that
the decision about the location of the
steel plant will be taken when full
and complete reports about all the
different projects have been received
and that it will be absolutely on
merity and not on -political considera-
tions?

Mr. Speaker: No assurance is fo
be asked for during the Question
Hour.

Shri N. Sanjiva Reddy: All that 1
can say s, all the merits will be
considered.

Shri 5. Kandappan: How long will
it take for the Government to study
the Commitlee's Report.

Shri N. Sanjiva Reddy: I am not
able to give any assurance like that.

Shri 5. Kandappan: They have
already taken 10 years for this,

Shri Alvares: In view of the
flerce competition between Madras,
Mysore and Andhra, for the steel
plant, may we have the assurance
that Goa will also be given a fair
consideration?

Shri N. Sanjiva Reddy:
under consideration,

Goa s

Mr. Speaker: Next Question. Ques-
tion Hour has been made more lively
because of these two Questions.

Brno International Faly
+
 Bhrl Rameshwar Tantis:

Bhrl Onkar Lal Berwa:
Shri B. P. Yadava:
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Shri Bham Lal Baraf:
Shri Ram Harkh Yadav:

| Shri Baswant:

Will the Minister nf Commerce be
pleased to state:

(a) whether it is a fact that India
is participating in the current Brmo
(Czechoslovakia) International Fair,

(b) if mso, the total amount likely
to be spent; and

(¢) what aspects of Indian Industry
and Trade have been displayed at the
Fair?

The Ministerof Commerce
Manubhal Shah): (a) Yes, Sir.

{b) An estimated expenditure of
about Ras. 2,13,242 is expected to be
incurred out of which the foreign
exchange component will be of the
order of Rs. 1,66622.

(c) The Fair is specialised show of
the Engineering and metallurgical in-
dustries and sclected raw materials,
A Statement showing the technical
categories and list of exhibits is placed
on the Table of the House. [Placed
in Library. See No. LT-3088/64].

Bhrl Rameshwar Tantia: May I
know whether the articles will be
displayed there for sale and, if so,
what types of articles?

Shri Manubhal Shah: I have given
the whole statement,

Bhri P. C. Borooah: May I know
which of the Indian goods exhibited
there have attracted foreign Interest
and to what extent tea exhibited there
has been able to evoke Czech interest
and whether any order has  been
secured in the meantime?

Shri Manubhal Shah: This particular
Fair, as I said, is a specialised pro-
ducts Fair exhibiting engineering and
metallurgical goods,

(Bhrl

Mr. Speaker: Is there tea also?

Shri Mannbhal Shah: Tea is already
exported—a very large quantity,
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Sbri Bham Lal Saraf: May I know
whether g team of experts has been
sent to this Fair in order to get an
opportunity of selecting engineering
goods and mining machinery exhibit-
ed by highly- industrialised countries
of the world and, if so, what action
has been taken in this behalf?

Bhri Manubhal Shah: A team of ex-
perts has been sent because with the
East European counfries our trade is
so much expanding that we would
like to send more manufactured goods
and engineering goods. From that
angle, participation in the Brno Fair
will be very beneficial to us.

Bhri SBham Lal Baraf: I wanted to
know whether the Government |s
going to send a team there in order
to get an opportunity of selecting
engineering goods and mining machi-
nery and purchasing them for our
own country from this Fair.

Shrl Manubhal Shah: This is not
the work of the team. The team is
going for ‘'export purpose, to sell
Indian goods to Czechoslovakia,

Shri Kapur Singh: I want to know
how many of these 50 items given in
the statement represent those aspects
of our industrial output which are
not already being exported to Czecho-
slovakia.

Shri Manobhai Shah: May about 2}
crores will be exported through these
items. Most of them are already be-
ing exported.

Shri Kapur Singh: How many out of
these §0 items represent those items
which are not being already export-
ed to Czechoslovakia?

Shri Manubhail Bhah: If you see part
(A) of the statement, practically
nothing is going out at the moment.
The same thing applies to part (B).
As regards (C), articles, like, fans and
sewing machines are going and the
rest are new. As regards (D), tes,
cashew, coil goods, mica, etc. are
already going. Items 36 to 50 are
already traditional items.
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Dr. Sarojinil Mahishi: May I konw
the value of the articles neither sold
nor brought back to our country from
the New York International Fair in
which India participated and whether
Government will take care to  see
that unsold articles in this Fair are
brought back to India?

Mr, Speaker: The first part is not
relevant and the second part ls a sug-
gestion.

st o mio firddt : waft v &
e s ofifefer e vt T
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It is just to give an image of Indla,
We have a space of only 50 sg. metres,
and.we can only display certain pro-
ducts and not all products. This was
& specialised fair in which 80 per cent
of the product space was used only
for engineering goods. That was why
the bulk of the goods displayed was
engineering goods,

st wo wo forardt : xw ez WY
®Y w3 ¥ wrw A & e wfy geme
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§ 1 Horrm g e ewaR H e
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Shri 8. C, Samanta: Is it not a fact
that some representatives of export
promotion commitiees have been sent
to this falr to exhibit these things,
aud it so, what has been done with
regard to the things for which there
are no export promotion committees?

Sbrl Manubhai Bbah: The fair is
just going to end. As a matter of fact,
it Is just in molion today. This fair
wil! last in Czechoslovakia from 6th
September to 20th September. It is
only at the end of the fair that I can
intorm the House of the results, But
the results are obvious. During the
last three years we participated in
several fairs in Czechoslovakin. The
trade has now quadrupled. During
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the nexi three years, we want to in-
crease the exports to Czechoslovakia

from the present Rs. 17 crores to
Rs, 25 crores.

Shri D, C. Sharma: May 1 know
whether Government are aware of the
fact that Indian saris and Indian
_picturesque turbans are very much in
~demand in the West, and if so, whether
anything is going to be done to popu-
larise the different kinds of saris and
picturesque turbans? May 1 also
know what items are included in
. cosmetica?

Mr. Speaker: He wants to  know

whether saris and cosmetics are also

included in the exhibits?

Shrl Manubhai Shah: It is a sugges-
tion for action.

Dr, Ranen Sen: Indian handicrafts
Aare very much appreciated abroad.
But in the stotement I find no men-
tion of Indian handicrafts having
been token there for display. May I
know the reason for the same?

Mr. Speaker: The hon, Minister has
said that this exhibition is mainly for
engineering goods.

Dr. Ranen Sen: But in the national
pavilion, s0 many things are there.

Shri Manubhal Shah: I have already
said that it is mostly for engineering
goods,

Bhri P. K, Deo: From my ex-
perlence in the international fair at
Lagos a couple of years back, 1 found
that except for a few pamphlets and a
few handicraft goods, there was no
display of our heavy machinery, even
though there was great scope for their
export to that country. We are given
to understand that the Indian manu-
facturers do not part with thelr manu-
factured machines unless they are
pald for in advance.

Mr, Speaker: He need not ask about
‘whatever he knows. He might ask
‘for informution sbout what he dobs
vmot Iemow,
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Shri P. K. Deo: May 1 know
whether it is a fact that all those
finished products which go to the
various internationsl fairs under the
auspices of the Government are given
free by the manufacturers or they
insist that those products should be
purchased by Government and then
sent outside for display?

Shri Manubhal Shah; This depends
on the conventions of different coun-
tries. 1 shall give two or three exam-
ples for the information of the hon.
Member, In the East European coun-
tries, for instance, the general under-
standing is that whatever is displ
is sold. But that is not so in e
West European countries or in the
U.S.A. So, no conditions can be im-
posed by us. We are only a parti-
cipating country. It is not always pos-
sible to ensure the sale; the exporter
from here who wants the item to be
sold will have to take the risk. The
goods are taken by the exporter on
bis own account, and if he sells he re-
covers the money. if he does not gell,
the goods come back. But, usually,
our experience is that most of the
goods are sold out even in the West
Furopesn countries.

Shrl P, K. Deo: My quesiion was
different. . .

Mr. Speaker; Tf after such a long
guestion and such a long answer, both
the Member and the Minister have not
underatood each other, T cannot help.
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Shrl
Dr. L. M. Binghvi:
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Shri S. M. Banerjee:

Will the Minister of Industry and
Supply be pleased to refer_ to the
reply given to Starred Question No.
601 on the 20th March, 1964 and state:

fa) whether the recommendations
cf the Swaminathan Commitiee re-
garding the Industries Development
procedures have been accepted by
Government; and

(b) if so, the steps taken to imple-
ment those recommendations?

The Deputy Minister in the Minls-
iry of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir. The
recommendations have been accepted
in principle,

{b) A statement is laid on the Table
of the House, [Placed in Library,
See No. LT-3089/64].
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Shri Bibodhendra Misra: The state-
ment has been laid on the Table.

Mir, Speaker: Have any steps been
taken to secure the foreign exchange?

Bhri Bibodhendra Misra: It is there
already in the stitement how foreign
exchenge allocetion is to be made to
key industries. Key ihdustries are
given sufficient importance.
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Shri Blbudhendra Misra: Key in-
dusiries are mentioned in the report
itself.

The Minister of Indusiry and Sup-
ply (Bhrl Dasappa): May T add that
this primarily concerns itself with pru-
cedures and not allocations at all?
The latter is dependent on the avail-
obility of foreign exchange. 1f it is
cvaileble in plenty, it is processed
earlier; if it is not enough, it will de-
pend on examination. We have sepa-
rated the key industries from the non-
hey industries. So far as key Indus-
tries are concerned, two things are
observed. Ome is to clear them as
esrly as as possible, if possible within
a menth. The second thing Is to en-
sure foreign exchange as far as possl-
ble. To that extent, the key indus-
iries are protected,

ot qwarw foy : sfear e
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Shri Dasappa: The Swaminathan
Crrrmittee has considered averything.
What I have laid down is the essence
of the material that they have gct
Those are the recommendations.

Slri Kapur Singh: In the written:
statement on the right-hand column,
against item 3, we are informed that a
separate section called ‘Coordinatior
& Licensing Progress BSection' has
been created and is functioning since-
February 1964. As a matter of practl-
cal interest, T would like to know
where is it that one has to go for re-

dressal of grievances against this
section.
Shri Damppa; Here. This is e

forum in which you can do it.
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Shri Eapur Singh: Can I raise a
particular matter on the floor of the
House?

Mr. Speaker: The Minister wants
the Member to see him in that con-
nection.

Dr. L. M, Singhvi: Have Govern-
ment decided up on the time schedule
for the reconstitution of this Com-
mittee which was suggested by the
Swaminathan Committtee with the
same personnel, and is there any pro-
posal of Government to establish a
committee on industries development
procedures on a permanent footing to
review procedures, their ramifications
and their development?

Shri Bibudhendra Misra: The re-
«<commendation of the Committee is
that every year a committee should
be appointed to review. The report
was accepted on 10-6-64. Therefore,
we propose to appoint a committee
.after one year.

Dr. L. M, Singhvi:
have passed already.

Bhri S, M. Banerjee: It appears
irom the statement that a section
calleg Co-ordination and Licensing
Progress Section has been formed. I
want to know whether the Swami-
nathan Committee also considered the
scandalous affair in the granting of
Ticences in the particular department,
end whether the same person who is
‘Becretary of the Department should
remain chairman of  the Licensing
Committee. If this was considered,
what is the outcome of it? What is the
reaction of Government?

Shri Dasappa: We have had no evi-
-dence of any such scandalous situation
40 which he relers. I wish he had
avoided that expression.

Shri 8. M. Banerjee: 1 want to
avoid it. But he is avolding the
answer to the second part of the ques-
tion,

Mr. Spesker: If both had come to
grips with the actual point, this could
have been avolded.

Several months
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Shri 8. M, Banerjee: I want to know
whether the Secretary of the Depart-
ment is also the Chairman of the
Licensing Committee. He is the chair-
man of another committee. I would
like to know why this particular
gentleman has been given ‘all these
portfolios, and whether the Swamina-
than Committee recommended against
this and in favour of the separation of
these two things.

Shri Dasappa: That is too vague a
question—some Secretary somewhere
being a Chairman of one committee
snd chairman of another. I cannot
locate that Secretary.

Mr, Speaker: The Secrelary is the
Chairman of more than one commit-
tee, and his objection is how he can
discharge his functions everywhere so
satisfactorily. Then he says that the
Swaminathan Committee has recom-
mended against this procedure, and
that has not been given due attention.

Shri S. M, Banerjee: Item No. 3.

8hri Dasappa: I cannot locate that
pariicular instance where a Secrelary
is 8 member of so many committees.
Let my friend only tell me who it is,
and I will be able to look into it.

Shri S, M. Banerjee: Mr. Ranga-
nathan was the Secretary of the De-
partment and also Chairman of the
Licensing Committee. I want to
know. .

Mr. Speaker: Order, order, Shri
Deshmukh.

Shri Shivajl Rao S. Deshmukh: It
has been widely reported in  the
prese that in the case of some indus-
trial applications, the weight of the
forms required to be appended is to
the extent of two maunds. What, ac-
cording © to QGovernment’s estimate,
would be the weight of the papers
ocvording to the committee's report,
and what industry does Gowvernment
propose to set up to meet the require-
ments?
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Shri Bibudhendra Misra: A simple
procedure for the licence form is
appended to the Swaminathan Com-
mittee's report, and if the hon, Mem-

‘ber sees the report, he can immediate- _

1y understand what it would be like.

S8bri Rameshwar Tantia; May I
know whether something has been
mentioned in the report regarding our
high cost of production, which  will
be increased by the Bonus Commis-
slon’s report if it is implemented; if
80, what steps Government are taking
to see that the cost of production is
brought down?

Sbri Dasappa: I am sorry this ques-
tion does not arise.
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Shrimati Savitri Nigam: It has been
awentioned that import licence for
spare parts should be given very
quickly. I would like to know how
many applications for the import of
spare parts have been received and

how many have been disposed of In
the last two months.

Shri Dasappa: That is a matter
which requires going into. 1 cannot
Shave all the figures here,
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Shri Dasappa: There is no such at-
tempt to keep back any of the recom-
niendations unanswered. We have ac-
cepled the whole thing in principle,
and whatever was relevant, was im-
portant, was deserving of the consi-
deration of the House, we have
answered. Otherwise, the whole re-
port is there, and it can be referred
to by the hon, Member.

Shri Daji; I draw aitenfion to item
No. 1 mentioned here. The complaint
previously was that before a licence
eould be issued, there were 76 steps
to be covered. Item No, 2 says they
have been reduced. 1 want:to know
hoew meny steps remain. You have
also mentioned that a time schedule
has been laid down. What s the time
schedule laid down?

Shrl Dasappa: | have already said
that go far as the key industries are
concerned, the time schedule is one
month. In the case of others, it Is
threc months, We are trying our best
to see that the time schedule is
adhered 0. As regards the number of
forms being 76 and so on, may I say
that the recommendations include
introduction of simplified forms of
application for industrial licences, im-
port of capita]l goods and so on. All
these are there.

Shri Bham Lal Saraf: The Commit-
tee having taken mnote of the non-
availability, to a certain extent, of
raw materials, both indigenous and
imported, particularly in the enginser-
ing industry, may I know what steps
have since been -taken firstly, {0 en-
sure the continuous supply of raw
materlals, and secondly to do away
with this system of ~mal-distribution
in certain cases?

S§hi Damappa: What we do is this.
We get into touch with all the Minis-
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tries concened. Along with the licence
application, we get to know what are
the things to be imported, what is the
smount of foreign exchange that is
to te found, etc. All these are tried

¢ to be cleared simultaneously so that
the long process which was needed
earlier is obviated.

Automobile Industry

+
[ Dr. L. M. Singhvi:
.12, JI Shri P. K. Deo:
"} Shri P, C. Borooah:
| Shri Ramanathan Chetilar:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 64 on
the 29th May, 1964 and state:

(a) the response from automobile
industry for pooling capacity for effi-
cient and cheap production; and

(b) the Government's  reaction
thereto and plan in this connection?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N, Singh): (a) and (b).
The proposals of the three manufac-
turers of passenger cars in response
to certain suggestions for rationalisa-
tion and economic production have
been received and are, at present,
under examination. Prima facie,
their response is not very encouraging.

Dr. L. M. Singhvl: We would like
the Minister to tell us as to what has
happened to the small car project?
Has it been finally abandoned or it
will continue to be revived seasonally
and sporadically?

Bhri T. N. Singh: The question here
related to the three car manufac-
turers and a particular enquiry relat-
ing to them. That has been dealt
with in the answer.

Dr. L. M. Singhvl: Sir, you will
recall that while Mr., Subramaniam
answered this question earlier he had
clearly allowed it to be related to the
small car project because, after all,
pooling of all the existing capacities
in the country was for the purpose of
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creating a single car for being used
in the country as a whole,

Mr. Speaker: He says that he could
not answer; he may put the second

© guestion.

Dr. L. M. Singhvi: How long would
it take to finalise consideration of the
various proposals regarding the pool-
ing of the existing capacity for auto-
mobile manufacture in this country
and may 1 know whether it is pro-
posed to extend any further the
import licence facilities in respect of
the credit that has been extended by
foreign firms to certain manufactur-
ing firms in this country?

Shri T. N. Singh: In regard to the
finalisation of the recommendations of
the various concerns, I may take the
House into confldence fully. Two
alternatives were placed before the
manufacturers. One was that the
existing car manufacturing facilities
may be integrated into a common unit
to produce one, or at the most two:
makes, of cars making rational use
of the existing facilities. The res-
ponse to this was wvery discouraging
and none of them seemed to be pre-
pared for this. The second alternu-
tive wag one of the existing manufac-
tures may be selected on a competi-
tive hasis with reference to certain
factors. The answer in regard to this
was also unsatisfactory. As a matter
of fact each one of them tried to put
up another car, a fourth car as a sub—.
stitute over that. Therefore, the ans-
wers were on the whole very un-

Dr, L. M. Singhvi: This is the ans-
wer to my first question.

Shri T. N. Singh: I may add, Sir,
that since I came into this charge I
ave been trying to study this pro-
blem in some detail and I assure the
House that as soon as [ am in a posi=
tion to do so, 1 will meke a full
statement.

sold at Ra. 18,000 it is obvious that
the response . . . (Interruptions).
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Mr. Speakor: Has the quality of the
car been improved by the use of this
adjective?

Bhrl P. K. Deo: It may Improve,
Bir.
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Mr. Bpeaker: He might put the
question,

Bhri P. K, Deo: When it is obvious
that the response would be very poor
to the proposal for pooling the
resources for efficlent production, etc.,
may I know what are the specific
proposals of the Government te
enforce that their resources are pooled
together so that a cheaper and better
car is produced in the country for
the use of the consumers?

8hri T. N. Singh: We are consider-
ing just these measures which we
should take under the circumstances.
As a matter of fact, the present rate
of production and the quantity that
each unit produces are entirely un-
economic. We are seized of this pro-
blem and I can essure the House that
we shall be taking the necessary steps
as early as possible, (Interruptions).

Bome Hon. Members rose—

Mr. Speaker: He must have noted
the feelings of the House in regard
to thizs matter and seen -how eager
they are,

Bhri Bhagwat Jha Asad: The assur-
ance is very old; made long ago.

Mr. Speaker: Order, order. Let
there be silence.

Shri P, C. Borooah: The former
Minister in charge of this subject
stated in the House sometime ago that
the price was expected to be reduced
May I know whether the Government
have lost all hope of reducing the car
price, since the hon. Minister the other
day, in an informal talk with news-
‘men, stated that the reduction of price
will not be possible? May I know
whether any study has been made in
that regard and has it been concluded
finally that there is no possibility of
reduction in prices?

1014 (AD) LSD—2.
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Shri T. N. Singh: I am fully con-
scious of this complaint, and I think
there may be some justification also.
We shall examine it; the prices of
these cars are rather very high and
they need examination. But it must
be understood that it is the private
sector manufacturing agency. Second-
ly, many of these prices are settled
according to certain formulas which I
may tell the House is on cost plus
basis. I think the whole thing needs
examination and I shall endeavour to
examine that problem.

Shri Ramanathan Chettiar: In spite
of sufficient foreign exchange having
been allowed to the three car manu-
facturers, may I know what are the
main reasons which have brought the
production from 22,000 down to 15,000
in the year 1862-837

Shri T. N. Singh: The production
of these cars in 1083 was 15,000; it is
true. That is probably due to short-
age of foreign exchange.

Shri Ramanathan Chettiar: My
question was, in spite of sufficient
foreign exchange being allowed to the
three car manufacturers during that
year, what are the main reasons
which have resulted in the fall In
production.

Shri T. N, Singh: I will have to
examine that question and then I will
be able to answer.

Shri Jomchim Alva: Is the hon.
Minister aware that there is a unit in
the Hindustan Alrcraft Factory
(which produces planes for us), which
produces a baby car costing just
Rs. 5,000, which ls better than any
other car put in the Indian market
and whether the Government has
examined that proposal? Secondly,
is the Government aware that .37
million dollar credit has been given
by the U.S. Government to the three
car manufacturers in India and that
by the end of the third Five Year
Plan we shall have 100,000 auto-
mobiles? Is the Government going -
to be blackmailed by these three car
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manufacturers so that the consumers
will suffer, or, do the Government
still have a whip-hand against the
manufacturers or not?

Shri T. N. Singh: I want to say very

categorically that the Government,

have no intention to be blacRmailed
by anybody. :

Shri Bhagwat Jha Azad: You have
been up till now. (Interruption).

Mr. Speaker: Order, order.

Shrl T. N. Singh: This whole pro-
blem has become very complicated as
a result of more than one make being
allowed to be manufactured in this
country.

Shri  Daji: Abolish all the three
firms in the private sector and finish
with it. (Interruption).

8hri T. N. Singh: I think that is a
suggestion which should be considered
and 1 am prepared to consider it.
(Interruption).

Mr. Speaker: Order, order. So
many Members should not talk simul-
taneously and put questions. I can
very well understand the excitement.

Shri M. L. Dwivedl: How to express
the feelings of the public?

Mr., Speaker: Each one as he gets
his turn might voice the feelings of
the public so that the chance may be
given to so many.

Shri D. C. Sharma: I am glad to
know that the Minister iz examining
many questions. Will he also examine
why the automobile industry in this
country cannot be taken over by the
public sector?

Shrl T. N. Singh: Certainly.

Bhri Bhagwat Jha Asad: Bince
Minister after Minister has given
repeated assurances and made empty
and half promises, may I know how
long the Government will wait for a
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warm and encouraging response from
these three manufacturers, or will
Government go ahead straight for
another project? What is the inten-
tion of the Government?

Bhrli T. N. Singh: It is rather un-
fortunate 1o say that any Minister has
given any false assurance. I wish that
had been avoided.

Shri Bhagwat Jha Azad: Being a
Member of the Planning Commission
and being a Minister in Parliament
are different. He should not give us
sermons . . . (Interruptions).

8hri Thirumala Rao: Since the
Minister is new to the department,
Ministers who previously dealt with
the subject may be asked to reply.

The Minister of Industry, and Supply
(Shri Dasappa): At the end of all this,
may I know what question is on the
floor? (Interruptions).

Shri Bhagwat Jha Asad: Sir, you
have allowed only one question of
mine and the Minister should know
that.

o wafr  (fgare) ;- wemw wew
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A ay?

ot pew v g (daw) -
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t
Shri 8. M. Bamerjee: On a point
uestion—

of order, Sir. A particular g
original question—has been asked and



1089 Oml Answers

the
from it.
Mr. Dasappa is the Cabinet Minister
in charge of it. After hearing all the
supplementaries and all the answers,
he puts a question which is like some-
body asking ez frT ¥ i qY"

supplementaries have followed

after hearing all the Ramayana.

Mr, Speaker:
answer to that?

Should I give any

Shri 8. M. Banerjee: 1 want to
know whether the Minister is justi-
fied in saying like that. He has ridi-
culed the House.

Mr. Speaker: 1 will look into the
rules if I can find Sita there. It should
not be made a fun of in the House.

So far ss I could gather, I do not
want to say anything except that it
was really unfortunate that the
Minister should say such worda....

Bhri Nath Pal: Flippancy.

Mr. Bpeaker;: . . .which could lead
to another interpretation. That was
not proper because we had discussed
it for a long time,

Shri Dasappa:
which question . . .

I did not know to
(Interruptions).

Myr. Speaker: After so many sup-
plementaries had been put, the Minis-
ter ought to have asked to which par-
ticular supplementary he had to give.
a reply,

Shri Dasappa: the
supplementary.

Mr. SBpeaker: But the words that
be used did not convey the idea that
he wanted to know which supplemen-
mhghadbmuonhlplm
cular occasion because so many sup-
plementaries had been put simultane-
ously, though that might have been
his intention.

Sbri Dasappa: That was my inten-
tion.

I only meant

BHADRA 30,

Fortunately or unfortunately -

1888 (SAKA) Written Answers 1o9o

Mr. Speaker: But his query “what
is the gquestion” gave the impression
to the House as if he did not know
what question we were dealing with
though we had spent so much tlme
on it

Shri Dasappa: May 1 express my
regret if I had created the impression
that I was not aware &f the question
holding the fleld here? Bacause &
number of friends were getting up
and asking supplementaries, I did not
know to which particular supplemen-
tery I had to give an answer. That
created the difficulty.

Shri Bhagwat Jha Aszad: Sir, you
allowed only one supplementary;
nothing more. Where were the other
supplementaries?

Shri Dasappa: If it is Shri Azad's
supplementary that is holding the
field, my friend will answer it. But
there were so many questions put by
other members. Therefore, 1 asked
which of the supplementaries was
holding the field. =

. Mr. Bpeaker: The Question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS

Bokaro Steel Plant

Bhrl Vishram Prasad:
[hﬂ Surendra Pal Singh:
Bhri RBameshwar Tantia:
Bhri B, P. Yadava:
8hri Dhaon:

Shri Bishanchander Seth:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Dr. Ranen Sen:

Shrl S. M. Banerjee:

Shri D, C. Sharma:

Bhrl Yashpal Bingh:

Shri P. Venkatasubbalah:
Shri P. C. Borooah:
l llhnll'l-lr Vijaya

!ll'l!ﬂlnj
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Shri Solanki:

Shri Kapur Singh:

Shri Buta Singh:

Shri Narasimha Reddy:
Bhri P. B. Chakraverti:
S8hri Ram Harkh Yadav:
Shri Onkar Lal Bérwa:
Shri Daljit Singh:

Bhri Earnj Singhji:

Bhri P. K. Deo:

Bhri P. G. Ben:

Shri Prakash Vir Shastri:
Shri Krishna Pal Singh:
Shri B. N. Kureel:

Shri Vishwa Nath Pandey:
| Shri Hem Barua:

Will the Minister of Bteel and Mines
be pleased to state:

(a) whether it is a fact that Gov-
ernment have held negotiations with
the USSR Government regarding the
assistance for the setting up of the
Bokaro Steel Plant; and

(b) if so, the outcome of the nego-
tiations and the steps taken so far in
the matter?

The Minister of Steel and Mines
(8hri N. Sanjiva Reddy): (a) and (b).
After the announcement of the
U.S.S.R. assistance for the Bokaro
Steel Plant in May this year, negotia-
tions have been held with the USSR
Government about the scope of such
assistance. Copies of the detalled pro-
ject report and our Technical Com-
mittee's Report thereon, were sent to
them. A team headed by the Secre-
tary, Department of Iron and Steel,
visited the USSR in the middle of
July. The main purpose of the team's
visit was to impress upon the Soviet
Government our keenness to complete
the Project on a priority basis and
draw up a time-schedule conslstent
with this objective. The team held
discussions with the State Committee
for Foreign Economic Relations, State
Committee for Iron & Steel Industry,
Tjazpromexport, the Soviet Trade
Organisation, and Gipromez, the
Sovilet Central Design Institute for
metallurgical Plants.

The Soviet Government appreciated
our anxiety to complete the Project
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with the ulmost expedition, and a
team of Soviet specialists is now In
this country for further investigations
and detailed technical discussions.
The team is at present visiting the
various steel plants and is making
on-the-spot studies of ore mines and
quarries, and the site of the plant.
It will also hold discussions with the
National Mineral Development Corpo-
ration, the National Coal Development
Corporation, the D.V.C. etc. in connec-
tion with the supply of iron ore, coal,
power and water supply etc. After
this study and further discussions
with the Technical Officers, which are
expected to be completed this month,
the team of Soviet specialists will
report back to their Government aftar
which an Agreement with the USSR
Government will be signed.

Steel Projects

( Shri Surendra Pal Singh:
Shri Sashl Ranjan:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Shri P. C. Borooah:

Shri Solanki:

Shri Narasimha Reddy:
Bhri Vishram Prasad:

Bhri P. R. Chakraverti:
Shrimatli Renu Chakravarty:
Shri J, B. B. Bist:

Shri B. L. Kureel:

| Shri Vishwa Nath Pandey:

Will the Minister of Sieel and Mines
be pleased to state:

(a) whether it is a fact that an
international consortium of American
and British Private firms have shown
interest in the steel projects that are
likely to be set up in this country in
the near future and it has already
made a positive approach to the
Indian Government in this regard;
and

(b) if so, the nature of offer of help
made by this consortium?

124, 4

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy: (a) and (b).
An International Consorium has
shown interest in setting up steel-
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works in India. Members of this Con-
sortium are expected to visit India in
October when concrete proposals are
likely to be submitted.

Bteel Plant at Bonaigarh in Orissa

Shri Hem Barua:
*13 Shri D. D. Mantri:
Shri P. K. Deo:

Will the Minister of BSteel and
Mines be pleased to state:

(a) whether Government have
decided to locate a steel plant at
Bonaigarh in Orissa;

(b) if so, the broad outlines of the
project; and

(c) whether any foreign collabora-
tion has been accepted for this plant
project?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) to
(e). Neo, Sir, but two feasibility
studies have been commissioned to
study several regions, including
Bonaigarh, for locating a Yew irom-
making units which could later be
developed into steel plants, A
decision in regard to sites can be
taken after the feasibility Reports
are received. The reports are ex-
pected by June, 1965. It i= too
early now to consider foreign collabo-
ration and other matters,

Price of Cement
Shrimat! Savitri Nigam:
Bhri M. L. Dwivedi:
*126.{ Bhri 8. C. Samanta:
| Bhri P. C. Borooah:
| Shri Kolla Venkaiah:

Wil the Minister of Indusiry amd
Supply by pleased to state:

(a) whether Government have
raised the price of cement recently;

(b) if so, to what extent; and
(c) the reasons therefor?

The Deputy Mialster in the Minis-
t.ydu-w, and Supply (Strl
Bibedbendra Misra): (a) Yes, Oir.

BHADRA 20, 1886 (SAKA)
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(b) the F.OR. destination price
hag been increased by Rs. 2 per
tonne, with effect from the 1st July
1964,

(¢) This increase was pursuant to
increases allowed to cement pro-
ducers in their ex-works prices and
to increased railway freight on the
transport of cement. The ex-works
prices were raised in order to com-
pensate producers for increases in
such elements as pit-head price of
coal, railway freight on coal and
electricity rates.

Public Bector Sicel Plants

Shrli 8. C. Samanta:
Shrimatl Bavitrl Nigam:
{ Shri M. L. Dwivedi:

‘Will the Minister of Steel and
Mines be pleased to state:

127 {

(a) whether the steel plants in the
public sector are working to full
capacities during the current year;

(b) if not, which of the plants are
working below their capacities and to
what extent and the reasons there-
for; and

(¢) the steps being taken to push
up their working to full capacities?

The Minkster of Steel and Mines
(Bhri N. Banjlva Reddy): (a) to (e).
During the current year, Bhilal Steel
Plant has been working above the
rated capacity and Durgapur Steel

" Plant very near the rated capacity.

Rourkela Sieel Plant has, however,
worked to about 79 per cent of steel
ingot capacity and 77 per cent of
saleable steel capacity. This shori-
fal] in production has been mainly
due to the shutting down of blast
furnace No. 1 for relining from
January to July 1964 and the dis-
location caused by the civil distur-
bances in the latter half of March
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think that full production will not
be achleved very soon.

!xyort‘o!mmm
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| 8hri Laxml Dass:
| Shri Imbichibava:

Will the Minister of Commerce be
pleased to state:

(a) whether the Minerals and
Metals Trading Corporation of India
has decided to gtop the present system
of barter deals in manganese ore
exports; :

(b) whether the private exporters
will be given a free hand to export
the ore themselves and not neces-
sarily through the Corporation; and

(c) if so, the reasons for such a
decision?

The Minlster of Commerce (Bhrl
Manubhai Shah): (a) As from 1lst
January, 1965, exportg of manganese
ore on barter basis will be handled
by the M.M.TC. directly and not
through the intermediary of private
parties as is being done now.

(b) Yes, Sir, Government proposes
to continue the present policy of ex-
port of manganese ore freely by ship-
pers and mineowners.

(c) Barter deals require to be.
transacted under controlled condi-
tions. Manganese ore export under
barter will be handled by the
MMTC. directly and not through
intermediaries acting on behalf of the
MMTC.

Prices of Mill Cloth

Shri D. C, Sharma:
Bhri Vishram Prasad:
| Shri P. C. Boreoak:
*1%9. | Shri Bade: )
Shri Yashpal Singh-
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Shri Shree Narayan Das:
Shri R. S, Pandey:
Shri Eswara Reddy:
Shri Mohan Swarup:
Shri D. J. Nalk:
Shri Eajrolkar:
Shri 8. N. Chaturvedi:
Shrimati Renuka Ray:

{_ 8hri P. K. Deo:

Will the Minister of Commerce be

* pleased to state:

(a) whether the Cotton Textiles
Consultative Board has recommended
to Government that statutory »on-
trols be imposed on the production
and prices of popular varieties of mill
cloth; and

(b) if so, the reaction of Govern-
ment to the suggestion?

The Deputy Minister in the Minis-
try of Commerce (8hri 8. V, Rama-
swamy): (a) Yes, Sir.

(b) The recommendations are under
the active consideration of Govern-
ment.

Trade with US.A,

( 8hri P. C. Borooah:
| Shri Hem Raj:

Shri P. R. Chakraverti:
[ Shri K. N, Tiwary:

Will the Minister of
be pleased to state:

(a) whether he visited Washington
in June this year to hold trade talks
with the Uniteq State Government
officials;

Commerce

(b) if so, the specific matters dis-
cussed with them; and

(c) the result of these talks?

The Mimdster of Commerce (Shri
Manubhai Shah): (a) to (c). I visit-
ed US.A. in June 1084, several issues
had to be discussed with (i) U.N.
authorities for UNCTAD Conference,
with (ii) US.A. Government authori-
ties e=2 _mporters organisation for
our export trade in textiles, cashew,
spices, fish and sea foods, manganese



1097 Written Answers

ore, handloom and handicraft, miea,
engineering  goods, manufactured
goods, with (iil) US.A Government
authorities imports of cotton, Soya-
bean oil and tallow under PL 480 ana
(iv) visit to our pavilion in New York
Fuir.
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Steel Flant in Goa-Hospet and
Balladilia-Vishakhapatnam Areas

[Shri Vidya Charan Shukla:
Shri M. N. Swamy:

£EE
1

|

Mabarsjkumar Vijaya
Ananda:

Shri Kajrolkar:

Shrl R. Barua;

Bhri M. B. Murti:

Shri R. 5. Pandey:
Shri Ram Harkh Yadav:
lshﬂ Baswant:

Shrimat! Renoka Barkataki:
Shri T. Subramanyam:

Will the Minister of BSieel and
Mines be pleased to refer to the reply
Eiven to Starred Question No, 44 on
the 1st June, 1864 and state:

(a) whether the report of the
Technical Committee constituted to
find out the possibility of setting up a
steel plant in Goa-Hospet and Bails-
dila-Vishakhapatnam areas has been
received; and

(b) if so, the main recommenda-
tions of the Committee?

The Minister of Steel and Mines

(8hri N. Sanjiva Reddy): (a) Yes,
Sir,

(b) On the whole the Committee
has favoured the Hospet location,

though it considers the Bailadlla-
Vishakhapatnam area and Goa also
suitable and worthy of further study.
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Worlg Trade Conference

Shrl Hem Raj;
Bhrl Vishram Prasad:
o133, Shri Indrajit Gupta.

,8hri D. C. Sharma;
Bhri P. K. Deo:
Shrimatl Renuka Ray:

Will the Minister of Commerce be
Pleased to state:

(a) what is the final outcome of
the World Trade Conference held
recently at Geneva;

(b) how far the developed coun-
tries have agreed to help the under-
developed ones to boost up their
lra:e with them and on what terms;
an

(¢) how far it will help India in
her exports to all western countries
and those of the European Common
Market?

The Minister of Commerce
Manubhal Shah): (a) The report of
the Indian Delegation to United
Nationg Conference on Trade and
Development has already been laid
on the Table of the House on Tth
September, 1964,

(Shrl

(b) and (c). The developed coun-
tries including the European Econo-
mic Community have shown an
awareness of the wurgent need to
assist the developing countries in ex-
panding thelr exports and proceed-
ing with their economic development
programmes and have agreed to take
suitable steps to achieve this objec-
tive. The United Nations Conference
on Trade and Development and the
Trade apd Development Board, the
continuing machinery of the Confer-
ence, will, however have to evolve
concrete programmes of international
action to meet the trading needs of
the developing countries. It s,
therefore, too early to attempt any
precise assessment of the extent to
which India’s exports may stand to
benafit from these discussions
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Becond Foundry Forge Plant

r ir1 Shree Narayan Das:
.r' M, R. Krishna:
~r Hamachandra Ulaka:
“hri Dhuleshwar Meena:
| shri B. N. Kureel:
L Lri Vishwa Nath Pandey:

*134.

Will the Minister of Ind and
Bupply be pleased to refer to the
reply given to Starred Question No.
83 on the 14th Fébruary, 1964 and
state:

(a) whether the question of estab-
lishing a Second Foundry -Forge
Plant has since been finally considered;.
and

(b) if so, the nature of
taken?

decision

The Minister of Heavy Engineering
in the Ministry of Industry and
Supply (Shri T. N. Skagh): (a) Yes,
Sir.

(b) The Detailed Project Report
for thig plant is under preparation.

Import of Cement

{ Shri 8. B. Patil:
Shri Basappa:
Shri M. L. Dwivedi:
*135, { Shrimati Savitri Nigam:
Shri 8. C. Samanta:
Shri Onkar Lal Berwa:
| 8hrl Vishwa Nath Pandey:

‘Will the Minister of Industry and'
Bupply be pleased to state:

(a) whether Government propose
to import cement to meet its acute
shortage in the country;

(b) if so, how much cement will be:
imported and from which countries;

and

(¢) what is the annual indigenous
oroduction and requirement of the

eountry?

The Deputy Minister in the Minis-
try of Industry and' Supply (Shri
Bibadhendrs Misrs): (a) and (b). A
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proposal to import some cement is
now under the Government's consi-
deration.

{¢) The production of indigenous
cement during the year 1063-84 was
942 million tonnes against an esti-
mated demand of 1175 million tonnes.

Stock of Tobaceo in Andhra Pradesh

Shrl Eswara Reddy:
Bhri A. V. Raghavan:
Shri Kolla Venkaiah:
Shri P. Venkatasubbalah:
138 Shri M. N. Swamy:

'} Shrl Laxmi Dass:
Shri Namblar:
Bhri Imbichibava:

Lbr. Saradish Roy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that largze
stock of tobacco has been accumulated
this year in Andhra Pradesh;

(b) if, so, the reasons therefor; and

(c) the steps that have been taken
by Government to dispose of the ac-
cumulated stock?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V, Rama-
swamy): (a) and (b). A small stock
had accumu'a’‘cd mainly due to:—

(1) Large increase in production of
Flue cured Virginia tobacco in
India this year,

(2) Shift away from the demand
for high grade tobacco from
the foreign markets,

(3) Demand from some countries
s0 far having been less than in
the previous years.

{c) An Ad Hoc Committee has
been constituted to look into the
problemy of the disposal of the accu-
mulated stocks of the current ~rop
and to recommend to the Govern-
ment long-term and short-term mea-
sures for their solution. Delegations
have also been sponsored to [East
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Europe, West Europe and Africa to
explore the possibilities of disposal
of the accumulated stocks.

Blast Furnaces for Pig Irop

Shri D. D, Puri:

Dr. Saradish Roy:

Dr. Ranen Ben:

Shri Dinen Bhaitacharys:
Shri Vishram Prasad:

“157.
Shrl Solanki:
Shri Narasimha Reddy:
Bhrl A, 8. Balgal:
Shri M. Rampure:
| 8hri K. N. Tiwary:
Will the Minister of BSteel and
Mines be pleased to state:
(a) whether orders have been

placed with some Indian Technical
Consultant irms to carry out feasi-
bility studies to establish biast
furnaces to produce pig iron;

(b) whether the flrmg selected for
the purpose have previoug experience
in carrying out such feasibility
studies;

(c) the cost involved in thig pro-
ject; and

(d) when the reports are expected
to be submitted to Government?

The Minister of Bieel and Mines
(S8hri N. Banjlva Reddy): (a) and
(b). Two firms have already been
selected for the preparation of feasi-
bility studies of sites for the proposed
blast furnaces to produce pig iron.
Both are considered experienced.
Government are also considering
commissioning a third study.

(¢) The total cost Involved i»
Rs. 30 lakhs.
(d) The reporty are expected by
June, 1968.
Indo-U K. Trade

*138. Shrl Indrafit Gupta: Will the
Minister of Commerce be pleased to-
state:

(a) whether Government's atten-
tion has been drawn to an article by
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:Shri K. B. Lall, India's Ambassador
.to the ECM countries, published in
London, advocating structural
changes in the pattern of Indo-U.K.
trade; and

(b) whether Government ah.lr'e
Shri Lall's view as expressed in the
article, that Britain does not enjoy =
fair share of India’s market?

The Minister of Commerce (Shri
Manubhai Bhah): (a) and (b). The
article by Shri K, B. Lall has' given
the factual position about Indo-U.K.
trade, whicth needs to be expanded
further.

While emphasising the measures
that need to be taken to raise India's
exports to U.K; he has also brought
out that India was not unmindful of
UX.'s prospects of increasing their
exports to India in the context of
India's developing economy.

Export of Groundnut 0il to Burma

[ Shrl Vishram Prasad:
Shri Surendra Pal Singh:
*139.4 Shri A. N. Vidyalankar:
| Shri Bade:
| Shrl Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
groundnut oil that India is exporting
to Burma is being diverted to China;

(b) whether it is also a fact that
the State Trading Corporation has
been negotiating fresh terms with the
Burmese Government for tfurther
supply of groundnut oil to Burma;
and

(c) if so, the steps taken to ensure
that no oil exported to Burma is re-
exported to China?

The Minisier of Commerce
Manubhai Shah): (a) No, Sir.

(b) No, Sir.

(Shrl

(¢) Does not arise,
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Prices of Cotton Textlles

]' Bbri Yashpal Singh:
Shri Indrajit Gupta:
Kapur Singh:
Rameshwar Tantia:
B P. !llln.

E?

Seth:
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Will the Minister of Commerce be
pleased to state:

(a) whether two leading mills of
Bombay have recently increased the
prices of cotton textiles by 10 per cent
without obtaining a clearance from
the Centrzl Government;

(b) if so, whether the increase is
justified; and

(c) whether any action js proposed
to be taken against these mills?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) to (c). It was reported
that some Mills in Bombay and other
Centres had, in June 1964, marked up
the prices of their cloth by about 10
per cent over the prices chargeable
under th= Voluntary Price Regulation
Scheme. The Textile Commissioner
intervened with the Indian Cotton
Mills Federation to ask the mills to
revert to the old prices. It is under-
stood that as a result of this, the
prices of the cloth of those mills have
been restored to the original levels.

Directorate of Disposals and Supplies

Dr. L. M. Binghvi:
Shrl Rameshwar Tantia:

| Shri Himatsingka:

| Shrl B, P. Yadava:

241 Shri Dhaon:

"] Shri Bishanchander Seth:

| Shri M. L. Dwivedi:
Bhrimat! Bavitri Nigam:
Shri S. C. Samanta:

[ Shri Subedh Hansda:

Will the Minister of Industry amd
Supply be pleased to state:

(a) whether any effort is afoot to
streamline  procedure relating to
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the shartfall is the poor progress in
the impl itation of U granted

Directorate of Disposals and Suppli
and

(b) if so, along what lines?

The Minister of Supply in the Minis-
try of Industry and Supply (Shri
Raghuramaish): (a) and (b). A
Study Team has been set up to
examine the working of the Directo-
rate General of Supplies and Dis-
posals. This Study Team wil look
into the procedures relating to ten-
dering and contracting.

Pig Yron

Shri Burendra Pal Singh:
M. Banerjee:

. R. Chakraverti:
. K. Deo:
| Shri P. C. Borooah:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
indigerous production of pig iron has
not kept pace with the demand;

(b) if so, the reasons for the short-
fall in production of pig iron at home
and the extent thereof; and

(c) the steps taken to augment the
production of pig iron?

The Minister of Steel and Mines
(Shri N. Banjiva Reddy): (a) to (c).
When the Third Plan was formulated,
the demand for foundry grade iron
by 1965-86 was placed at 1.5 million
tonnes. Of this, one million tonnes
was to come from integrated steel
works and half a million tonnes from
units in the private sector. The
actual demand for pig iron has how-
ever outstripped these forecasts. It is
now estimated that by 1985-66, the
annual demand for pig iron would be
about 2 million tonnes. Against this
level of demand, the current produc-
tion (mainly from the integrated steel-
works) is about 1.2 to 1.3 million tons.
The shortfall is, of the order of 0.7
million tons. An important reason rar1

¥

to units jn the private sector. Apart
from arranging for imports to the
extent of 100,000 tons immediately to
tide over the present shortage, steps
have been taken in hand to ensure
greater availability of plg iron during
the early years of the Fourth Plan.

Automobile Indusiry

Bhri D. C. Sharma:
”munmu-w-.
i{sh-ll'.l.lho:

Will the Minister of Indastry and
Supply be pleased to state:

(a) whether the US. Government
has authorised three credits totalling
$37.8 million to help the Indian auto-
mobile industry to expand and moder-
nize its production facilities and to
increase its heavy engineering capa-
city; and

(b) if so, the terms and conditions
of the credit and the manner in which
it is proposed to be utilised?

The Minister of Heavy Engineering
in the Ministry of Indusiry and Supply
(Shrl T. N. Singh): (a) and (b). The
following three credits have recently
been authorised by the Agency for
International Development, Washing-
ton, USA:—

Particulars Amuunt

(8 million)
1. M/s. Tata Bngineering and
Locomotive Co. l,llnli'.. for
their  truock expansion
programme : ' '
2. M/ Hindustan Motors for
their truck expansion and
engine manufacturing pro-
3. M/s. Hindustan Motors for
their shovel manufacturing
programme .

Toral

11.8%0

23.00

. 2.95
3775

The terms and conditions of these
credits are still to be finalised.

e —
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Expansion of Durgapur Steel Plant

*144. J Bhri P, C. Borooah:
1\ Shri Rama Chandra Mallick:

Will the Minister of
Mines be pleased to state:

Steel and

(a) whether the British Govern-
ment have offered & credit for the
expansion of the Durgapur Steel
Plant;

(b) it so, to what extent; and

(c) how far the Plant's capacity
is proposed to be increased?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) to (c).
The Durgapur Steel Plant is proposed
to be expanded from 1.8 million ingot
tonnes to 3 million ingot tonnes during
the Fourth Five Year Plan period.
The British Government have agreed
to finance the foreign exchange cost
of the expansion. The amount of the
credit and the other terms and con-
ditions will be settled in due course.

Alluminium Project at Korba

Shri Vishram Prasad:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
*IM5. { Bhri R. 5. Pandey:
Bhri A. 8. Saigal:
Bhri D. J. Nalk:
Bhri Chandak:
Shri D. D. Mantri:
Shri Vidya Charan Shukla:
| Shrl Ulkey:

‘Will the Minister of Steel and Mines
be pleased to state:

{a) whether Government have
decided to establish an aluminium

smelter project at Korba in Madhya
Pradesh;

(b) whether any forelgn collabora-
tion has been sought in this project;

(c) it so, with which country; and

1108

(d) the progress made towards the-
implementation of this project?

The Minister of Steel and Mines.
(Shri N, Sanjiva Reddy): (a) to
(d). Government of India have under
consideration a proposal to establish
an integrated aluminium project at
Korba in Madhya Pradesh with a
capacity to manufacture 1,20,000
tonnes per annum of alumina, 30,000
tonneg per annum of aluminium metal
supported by facilities to manufac-
ture aluminium semis.

It is now proposed to take the
assistance, technical and financial, of
the Hungarians for the Korba Alumi-
nium Project upto the alumina stage
(i.e. bauxite mining and manufacture
of alumina out of bauxite). Arrange-
ments for manufacture of aluminium
metal (from alumina) and aluminium
semis are to be made separately after
finalising the arrangements for the
first stage upto alumins with the
Hungarians,

The Hungarians have now submit-
ted proposals for preparation of Pro-
ject Report for the Project upto the
alumina stage which are under exa-
mination.

Rallway Minister's Visit to UB.A.
( Shri P. C. Bmh
*148.

Shrli Ram Harkh Yadav:

Will the Minister of Railways be
pleased to atate:

(a) whether he visited USA. in
July, 1964 to explore the possibilities
of securing U.S, assistance for railway
development in India; and

(by if so, the outcome of the talks
held in this regard?

The Deputy Minister in the Minks-
try of Raflways (Shri Sham Nath):
{a) During Rallway Minister's wvisit
to the US.A in July 1964, the possi-
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‘bilities of U.S. and World Bank assist-
:ance, for Railway development in
India, were explored by him amongst
-other things.

(b) Prospects are favourable; a
‘Railway delegation from India has
left this week for negotiation with
the International Development Asso-
«ciation, an affiliate of the World Bank
as well as with U.S. Government
Agencies and Export-Import Bank of
US.A.
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Forward Trading
334. Shri Ram Harkh Yadav: Wil
the Mini of C be pleased
to state:
(a) whether Government have

removed the ban on forward trading
in staple fibre yarn and Kapas recent-
ly; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) Staple fibre yam.—To help
stabilisation of prices as well as
advance sales by yarn-producers of
staple fibre which industry due to its
small base was facing difficulties in
advance sales.

Kapas.—Ban was imposed in 1862
when supply position of cotton was
acute and prices touched the celling.
With the improvement in the supply
position of cotton in the cotton season
1963-64, the ban was removed in
November, 1963.

Biweekly Southern Express Train

335, Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether Government propose to
increase to 5 days in the week the
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Biweekly Southern Express train run-
ning between Delhi and Madras;

(b) if so, when the increased service
would be available; and

(c) whether any new through ser-
vice coaches are likely to be intro-
duced connecting the Northern and
Southern parts of the country?

Ths Minister of State In the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) Yes.

(b) With effect from 1-10-64 when
the new time table will come into
force,

(c)y One composite First and Third
class through service coach between
each of the following pairs of stations
will be introduced in the new Time
Table to come into force with effect
from 1-10-1884.

By Southern Expresses and connected
trains
(i) New Delhi and Cochin (Five
days in the week).

(iiy New Delhi and Mangalore
(Two days in the week).

(iil) New Delhli and Bangalore
(Frequency to be increased
from 2 days to 5 days in the
week).

G.T. Expresses and connected trains

(iv) Lucknow & Madras (Two
days in the week).

(v) Varanasi & Madras (Two days
in the week).

Industrial Estates in Rajasthan

33, Shri Karni Singhji: Will the
Hinilteru!lllmyﬁﬁmtn
plenedtoltll!

(a) the number of Industrial Estates
sanctioned for Rajasthan during the
Third Five Year Plan; and

(b) how many of these have start-
ed working, how many yet remain
unallotted, and the number of those
which have now ceased to function?

SEPTEMBER 11, 19684 Written Answers
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The Deputy Minister in the Minis-
try of Indusiry and BSupply (Bhri
Bibudhendra Misra): (a) The Third
Five Year Plan allocation for indus-
trial estates in Rajasthan is Rs. 157.00
lakhs and the number of industrial
estates proposed for the third plan
period was 26. The State Govern-
ment however have not submitted any
scheme to the Central Government so
far.

(b) Does not arise.

Corruption Cases amongst Northern
Rallway Employees

337. Shri Daljit Singh: Will the
Minister, of Rallways be pleased to
state:

(a) the number of cases of corrup-
tion detected against the Railway
employees during 1963-64 in Feroze-
pur and Delhi Divisions of the
Northern Railway; and

(b) the nature of such cases?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag -
Singh): (a) 216.

(b) (i) Acceptance of illegal grati-
fication.

(ii) Misappropriation ot Govern-
ment money.

(iii) Misuse of Railway labour and.__ .
material

(iv) Misuse of passes and P.T.Os.

(v) Issuing Rallway Receipts with--
out receipt of goods.

(vi) Irreguler reservation of
accommodation in trains,

(vii) Concealment of previous-
antecedents while obtaining employ--
ment on the Railway.

(vili) Carrying passengers without
tickets in trains.

(ix) Over-charging intending pas-
sengers  deliberately at booking
windows.

(x) Acceptance of unscreened stone
ballast mixed with earth.
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{xi) Shortage of cement.

(xii) Allowing below specification
work by using less cement in con-
struction of bridges.

Steel Production Cost

338. Shri Sonawvame: Will  the
Minister of Steel and Mines be pleased
to state:

(a) the actual cost of production
(without taking into consideration the
depreclation of the plant) for Yarlous
catagories of steel of basic sizes (not
carrylng any extra) of the different
steel plants in India, both in public
and private sector;

(b) the number of workers employ-
ed in these plants and the Adminis-
trative offices; and

(c) their and

wages?

The Minister of Steel and Mines
(Bhri N. Sanjiva Reddy): (a) Infor-
mation in regard to the cost of pro-
duction of pig iron, steel ingots and
the average cost of salable steel is
being coilected and will be laid on
the Table of the House. It will not
be in the public interest to give
detailed break-down of costs by diffe-
rent catagories of steel

. (b) and (c). Information is being
collected and will be laid on the
Table of the House.

aggregate salary

Import of Ball and Roller Bearings

130. Bhri Semavane: Will the Minis-
ter of Commerce be pieased to state:

(a) the criteria used in selecting the
firms who have been appolnted as the
associates of 8. T.C, for import and
distribution of ball and roller bear-
ings, for which import licences have
been issued to ST.C.;

(b) the instructions given to the
State Trading Corporation of India
Ltd., for ensuring that the supplles of
bearings imported are made available
to actual users omly;

BHADRA 20, 1886 (SAKA)
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(¢) whether the ST.C. ensure that
the actual users are made aware of
the imports in regard to particular
sizes;

(d) whether the established impor-
ters having small quotas are allowed
to join the associations of ball bearing
importers, which have been formed at
the instance of 8.T.C. for handling the
imports and distribution of ball and
roller bearings against import licences
issued to S.T.C.; and

(e) whether the small trader is
given a preference over a big trader
in accordance with Government's
declared policy?

The Minister of Commerce (Shri
Manubhal Shah): (a) The following
criteria are taken into consideration
by the State Trading Corporation in
selecting firms to be entrusted with
the Import and distribution of ball,
roller and taper bearings, which are
canalised through the State Trading
Corporation:

(i) Existing channels of trade to
be utilised as far as poassible
and distribution arrangements
to be broad based so that
actual users in various parts
of the country may be able
to get their requirements
without difficulty. To ensure
this, Assoclations of impor-
ters/dealers who have the'
necessary technical knowledge,
experience and facilities for
after-sale-service and advise
to the users are entrusted
with the distribution arrange-
ment. '

(ii) Well known makes of bearings
which were being Imported in
large quantities before cana-
lisation through the accredit-
ed agents of the foreign sup-
pliers on established impor-:
ters' licences, to continue to-
be imported in adeq iate quan-
tity so that consumers may
not have difficulty in getting
their requirements of the well
known makes and expert.
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knowledge and experience of
the accredited agents of the
well known makes may be
fully and properly utilised.
For this purpose accredited
agents of well known makes
are associated with the dis-
tribution arrangements.

(b) STC's agreements with its busi-
mess associates provide that the goods
‘will be supplied only to actual users.

(¢) STC's agreements with its busi-
nesgs associates provide that to make
the availabllity of the bearings known
to consumersin India, they will give
wide publicity through advertisements
in English and Vernacular news-papers,
periodicals etc. They are alsp requ-
ired to display prominently, at the en-
trance of their shops, selling prices of
the bearings of the more important
types on a notice board, Besides, they
-are required to keep complete cyclos-
tyled or printed price lists of all the
-gizes and types for scrutiny by
any member of the public. Periodi-
‘cally lists of the goods being imported
‘with the assistance of the STC are also
sent to the Directors of Industries so
‘that these may be clrculated to indus-
‘trial units within their jurisdictions.
"Such lists are also circulated to re-
«cognised Chambers of Commerce.

(d) STC Is associating the following
Tepresentative bodies of importers|
-dealers for the disribution of bear-
ings: —

(i) Ball & Roller Bearings Dis-
tributors Association Litd.,
Bombay.

(ii) Federation of All India Auto-
mobile Spare Parts Dealers
Association, Delhi.

All dealers|importers can become
members of Ball and Roller Bearing
‘Distributors Assoclation. The Fede-
tation iz also amending its constitu-
tion and all associations of dealers
will be able to become its members.

(e) Bearings trade is a highly speci-
slised trade which requires intimate

SEFTEMBER 11, 1984  Written Answers

1116

knowledge and experience in view of
the types and sizes involved and for
providing after sale service and advice
to the actual user. It is, therefore,
not always feasible in this particular
trade to give preference to a small
trader over a big dealer although
attempts are always made to ensure
that the gmall trader is not adversely
affected,

Derallment of Engine on Delhi-Shaha-
dara Line

340. Shri Sham Lal Saraf: Will the
Minister of Rallways be pleased to
state:

(a) whether derailment of a rail-
way engine took place on the Delhi-
Shahadara line, on or about the 12th
July, 1964;

{(b) whether an enquiry has since
been made into the cause of
mishap; and

(¢) if so, the outcome thereof?

The Deputy Minister in the Minis-
try of Ballways (S8hri Sham Nath: (a)
Yes. The accident occurred on 12-7-
84,

(b) and (e¢). The accident was en=
quired into by a Committee of Rall-
way officers. Their report hag not yet
been finalised. Police investigation
into thig accident is also in progress.

Export of Handloom Cloth

" [ Bhri Ramachandra Ulaka:
* 7 Shri Dhaleshwar Meena:
Will the Minister of Commerce be
pleased to state:

(a) the quantity of handloom cloth
exported by the Handloom Export
Organisation itself excluding its asso-
ciates from March, 1964 to date; and

(b) the quantity of handloom cloth
sold within the country during  the
same period?
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(a) 3,12,232 Metres
upto July, 19684,

approximately

(b) The Handicrafts & Handlooms
Exports Corporation of India Limited
does not do any local sales except to
business associates for export against
orders received by them, In this man-
ner, they sold 5663 metres (approx.)
to business associates upto July, 1064.

Corruption Cases in South Eastern
Rallway

e S Shri Ramachandrs Ulaka:
7 Bhri Dhuleshwar Meena:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No 1703 on the
31st March, 1964 and state the number
and nature of corruption cases pend-
ing in South-Eastern Railway as on
Sist July, 19847

The Minister of State in the Minis-
try of Rallways (Dr. Ram BSuobhag
Bingh): (i) Number of cases—180.

{ii) Nature of cases—

(1) Demand and
illegal gratification.

(2) Securing employment and
promotion, etc., on false declara-
tion and submission of false certi-
ficates.

(3) Fraudulent drawal and mis-
use of Passes and P.T.Os

(4) Misappropriation of Railway
cash and materials, etc.

(5) False maintcnance of Muster
Rolls, manipulation of officlal re-
cords, drawal of false travelling
allowances, ete.

(6) Claiming of educational as-
sistance by submitting false certi-
ficates.

(7) Violation of Service Con-
duct Rules.

1014 (Ai) LSD—3.

acceptance of
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(8) Alleged execution of works
below specification by Rallway
Contractors.

Salt Indusiry at Phalodi

343, Bhri Tan Singh: Will the Minis-
ter of Industry and Bapply be pleased
to state:

(a) whether the salt industry at
Phalodi, district Jodhpur in Rajasthan
has heavily suffered due to floods and
heavy rains this year,

(b) the estimated loss taused by the
flood; and

(c) the extent of relief, if any, con-
templated to be given for this indus-
try?

The Deputy Minister in the Mink-
try of Industry and Sapply (Shri
Bibudhendra Misra): (a) Yes, Bir, .

(b) According to the preliminary
reporis available, the loss is estimated
at about Rs 1,50,000/- (including the
cost of salt washed away).

(¢) The matter is under examina-
tion.

Geological Survey of Almera

344. Bhrl E. Madhusudan Rao: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that a sur-
vey team has gone to Almora, Naini-
tal, Pithoragarh and Garhwal districts
to find out about the existence of
different minerals in these areas;

(b) it so. the details of the findings
it any; end

(c) when the survey of these areas
will be completed?

The Minister of Stse] and Mines
(Shri N. Sanjiva Reddy): (a) Yes,
Sir.

(b) Workable deposits of limestones,
gypsum, soapstone and magnesite
have been recorded in the districts of
Almora, Nainital, Pithoragarh and
Garhwal distri~ts, Of these, gypsum,
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limestones and soapstone are under
active exploitation. Occurrence of
dolomite, graphite, copper-lead-zinc
ores, pyrite, iron ores, ochres, mica,
sulphur and asbestos are also record-
ed at different places.

(c) Investigations will continue as
long as necessary and no time limit
can be fixed.
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Fiag Station on NE. Rallway

346, Shrimati Ramdulari Sinha: Will
the Minister of Rallways be pleased
to state:

¢(a) whether there L8 a proposal to
have a flag station between Riga and
Dhang Stations on NE Railway; and
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(b) if so, where and when the
Station wiil start working?

The Deputy Minister in the Minis-
try of Railways (S8hrl Sham Nath):
(a) and (b). The proposal was exa-
mined and could not be accepted for
want of adequate justification.

Working Hours in Textlle Mills

.

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to increase the daily
working hours in the textile mills in
the country;

(b) whether it is also a fact that
the weekly holidays in the textile
mills will also be staggered;

(c) if so, the reasons therefor; and

(d) when these proposals will be
given effect to?

The of Commerce (Bhrl
Manubhal Shah): (a) and (d). Gov-
ernment have constantly under their
consideration measures to improve the
production of the cotton textile mills
The- suggestions that working hours
should be ‘increased arid that weekly
holidays should be staggered have
been made in this context. No decl-
slons have been taken so far in respect
of these sugpestions.

Siate Trading Corporation

34g, / Shri Shashi Ramjaa:
1 Shri Erishunapal Singh:

Will the Minister of Commerce be
pleased to state the monthly rent paid
by the State Trading Corporation to
the Express Building, New Delhi and
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als» the total amount paid to them
50 far?

Th: Minister of Commerce (Shrl

Manubhai Shah): The rent paid per
monih by STC at present is
Rs. 43,601.00,

Total amount of renl pald upto the
Blst July, 1864 (excluding the rent
for the portion o:cupied by the Mine-
rals and Metals Trading Corporation
since 1st October, 1063) is Rs 28,23,
450-00 P.

Misuse of Forelgn Exchange

!

349, Bhri Vishram Prasad: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 568 on the 13th Decem-
ber, 1863 and state:

(a) whether investigation regarding
the misuse of foreign exchange by
officials of the Poona Municipal
Transport Undertaking has  been
completed; and

{b) if so, the action taken against
the officers concerned?

The Minister of Commerce (Bhri
Manubhai Shah): (a) No, Sir, the in-
wvestigations are still in progress

{b) Does not arise.
Coal-based Industrial Complex

Shri Mohan Swarup:
358. / Shrl D, D. Maniri:
Shri R. Barua:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
National Coal Development Corpora-

tion is exploring the possibllity of
setting up of a coal-based industrial
complex at Ramgarh near Hazarlibagh;

(b) if so, the progress made in the
matter; and

{c) whether any foreign collabora-
tion has been invited in the project?

BHADRA 20, 1888 (SAKA)
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The Minister of BSieel and Mines
(Shri N, Sanjiva Reddy): (a) and (b).
The National Coal Development Cor-
mﬁun is exploring the feasibility of
selting up a  coal-based industrial
complex at R h. The Sch is
still in a preliminary stage. A con-
crete plan will be drawn up after the
coals in this region have been tested
and the ech are idered feasi-
ble,

{c) No foreign collaboration has
been invited.

Rallway Pass Holders

351 Shri Ramanathan Chettiar: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 111 on the 2nd June, 1084
and state:

(a) the guota of seats reserved for
Railway Pass/P.T.O. holders on various
Mail/Express trains on the trunk
routes in the country with a view to
provide accommodation to the travell-
ing public;

(b) the machinery provided to en-
sure that while reserving accommoda-
tion in the trains, preference should
be given to the ticket holders over
the Railway Pass holders;

(c) whether it i» a fact that no re-
servation fee is levied from Rallway
pass-holders; and

(d) whether the Railway Board
have examined the desirability of
levying such charges as one of the
measures to check large-scale cancel-
lation of seats by the pass-holders
when a ticket holder is required to
forego a certain percentage while sur-
rendering the ticket?

The Minister of Biate In the Minls-
try of Rallways (Dr, Ram BSwbhag
Siagh): (a) A ceiling limit of 28 per
cent of the normal accommodation
available in the train has been pres-
cribed for reservation by Pass holders
by important Mail and Express tralns.

(b) A watch is kept on the reserva-
tions done In respect of the Pass
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noiders in the Reservation Offices, to
ensure that the above ceiling limit is
observed. No other special machinery
is considered necessary in this regard.

(e) Yes. As Pass holders do not
pay fares, a reservation fee is  also
not collected.

{d) Yes. It has also recently been
decided to levy charges on a certain
scale on Prjvilege Pass holders of
various classes who do not cancel re-
rervation 24 hours before the schedul-
ed departure of the train
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Truck-Train Collision og 8.E. Rallway

Shri Yashpal Bingh:

Bhri Vishrag Prasad:
Shri Indrajit Gupta:

Shri Kapur Singh:

Shri Vishwa Nath Pandey:
Bhri P, K. Deo:

Will the Minister of Rallways be
pleased to state:

(a). whether a truck rammed into
the Bombay-Howrah Mail at an un-
manned level crossing, about 260 k..ns,
from Calcutta on the 8.E. Ruilway on
the 14th June, 1064;

(b) if so, how mafiy persons were
killed and injured as a.result there-
of; and

(c) whether any compensation has
been paid to the families of fhe de-
censed?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) One person was killed on the
spot and two others sustained grie-
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vous injuries. The injured persons
fuccumbeq to their injuries gubge-
quently.

(¢) No claim for compensation has
been received so far.

Steelworks . Corporation

254, Shri P, K. Deo:
Shri ¥Yashpal Simgh:

Will the Minister of Bteel and
Mines be pleased to state:

(a) whether it ig proposed to set up
a Steel Works Corporation for un-
dertaking the construction work of
steel plants both in the public and
private sectors;

(b) if so, the date from which it is
likely to start functioning; and

(c) whether private steel compa-
nies will be asked to contribute to
the initial capital of the proposed cor-
poration?

The Minister of Steel and Mines
(8hri N. Banjiva Reddy): (a) and (b).
A Government of India Undertaking
of the name of Hindustan Steelworks
Construction Limited has already
been registered on the 23rd June, 1964,
to undertake steelwgrks construc-
tion in the public sector. The orga-
nisation may undertake construction
work in the private sector when it
has spare cepacity, but that is un-
likely for sometime to come. The
Board of Directors of the Company
will be nominated shortly, and the
Company is expected to start func-
tioning immediately thereafter.

(c) No, Sir.

Sales Tax Committee Report

- Dr. L. M. Singhvi:
Bhri P. K Deo:
355.  Bhri Solanki:
8hri Ramachandra Ulaka:
lshri Dhuleshwar Meena:
Will the Minister of Commerce be
pleased to state:
(a) whether the report of the Com-

mittee on Sales Tax set up by the
Government has been considered: and
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(b) if so, the acflon proposed to be
taken thereon?

The Minister of Commerce (Bhri
Manobhal Shah): (a) and (b). The
Report of the Committee on Sales Tax
is under examination by the Govern-
ment.

Railway Line between Talcher and
Tikerpara Dam

358. Bhri Burendranath Dwivedy:
Will the Minister of Rallways be
pleased to state:

(a), whether it is a fact that the
South Eastern Railway administretion
has undertaken a survey for the cons-
truction of a 40-mile rallway line bet-
ween Talcher and the proposed Tiker-
para dam site on behalf of the State
Government of Orissa;

(b) if so, whether the concurrence
of the Planning Commission has beem
taken for the survey; and

(c) whether the Stale Government
have sought any financial assistance
from the Centre for the purpose?

The Deputy Minister in th, Minks-
try of Raflways (Shri Bham “Nath):
(a) Yes.

(b) The survey s being undertaken
at the cost of the Government of
Orissa and the concurrence of the
Planning Commission is not necessary.

(c) No. -

Rallway Accidents Committes

357. Shri 8. M. Banerjeo: Will the
Minister of Rallways be pleased to
state:

(a) whether all the recommenda-
tions of the Kunzru Railway Accl-
dents Committee have been imple-
mented; and

(b) if so, whether the implemen-
tation of those recommendations has
helped reducing the number of aocci-
dents?
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The Minister of Btate in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a), Out of 462 items of ob-
servations and recomrmendations made
by the Railway Accidents Committee
in Parts I and 1I of their Report, 82
are their observations while the re-
maining 380 are their recommenda-
tions. Of these 380 recommendations
299 have been accepted in full, 17 in
part, 4 have been accepted wifh slight
modificationsg while 23 have not been
accepted. The remaining 37 items are
under consideration of the Govern-
ment. Those recommendations which
have been accepted are under the
procesg of implementation.

(b) Yes, The number of serlous
railway accidents as alsp other train
accidents has decreased during 19€3-
64 as compared to the previous years.

Ring Raliway in the Capital

J Shri Surendra Pal Singh:
“"1 Shrl Shiv Charan Gupta:

Will the Minister of Rallways be
pleased to state the progress made
80 far in the construction of the Ring
Railway in the Capital and when the
project is likely to be completed?

The Deputy Mimister in the Minis-

of Rallways (Shri Sham Nath):
The sanctioned project is called
“Delhi Avoiding Lines (Ring Rail-
way)". Upto-date overall physical
progress of the project is about 18
per cent. The project ls expected to
be completed by the end of 1967

Iron and Steel Quotas

380, Bhri Shashi Ramjan: Will the
Minister of Steel ang Mines be
pleased to state:

(a) the manner in which the Gteel
Plants supply the controlled and un-
controlled materials to the consumers|
indentors;

(b) whether the producers and
stockists make supplies according to
the quota certificates| permits lssued
to them;
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(c) the basis on which the Control=
ler of Iron and Steel issues such per-
mits; and

(d) whether Government propose to
introduce any imprfovement over this
present system of distribution of finish-
ed products by the Steel Plants?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) The
Main Producers supply the controlled
and decontrolled categories of steel
against indents planned on them by
the Joint Plant Committee, Indents
for controlled categories are ph d
only against quota certificates. No.
certificates| permits are required for
ordering or puchasing decontrolled
categories.

(b) While the producers supply
against indents planned on them,
stockists supply controlled categories
of steel only to customers having
valid quota certificates|permits.

(e) The Iron and Steel Controller
communicates to various Sponsoring
authorities bulk allocations for diffe-
rent controlled categories after con-
sidering their demands and the likely
availability. The Sponsoring authori-
ties issue quota certificates against the
bulk allocation, and orders can be
placed on the producers on these cer-
tificates. Permits are issued by State
Government authorities to customers
requiring small quantitles, enabling
them to purchase from the stocks of
controlled categories had by register-
ed stockists.

(d) The present system of distri-
bution of steel has been introduced

from 1.3.1084, after considering the
recommendations of the Raj Com=

mittee on ‘Steel Control’. Govern-
ment are not considering any revision

at pregent.
Mechanization in Irom Ore Mining

360, Shri Shashi Ranjan: Will the
Minister of Steel and Mines be
pleased to state:

(a), whether Government propose to
introduce partial machanization in the
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iron ore mines in the country with
a view to meeting the increasing
requirements of the steel plants;

(b) if so, the names of the iron ore
mines where the said mechanization
is going to be introduced;

(c) the names of the ore mines

which are not being worked at pre-
sent due to transport difficulties; and

(d) the action Government propose
to take in the matter?

The Minister of Steel and Mines
(8hrl N, Sanjiva Reddy): (a) and(b).
The following iron ore mines have
been developed in the public sector
for feeding the gteel plants:—

(1) Rajhare, Dalli Koken and Ari

Dongri.
(2) Barsua
(3) Bolani
(4) Babadadan Hill in Mysore.
Of these, four mines at (1) are
attached to the Bhilai Stee] Plant.

Rajhara has been mechéhised. The
mechanisation of the Dalll mine is
now under consideration. The other
two mines are not mechanised.

The Mine at No. (2) which is attach-
ed to Rourkela Steel Plant iz already
mechanised,

The Mine at (3) which is attached
to the Durgapur Steel Plant ix being
mechanised progressively. It is hoped
that by 1868 the mine will be fully
mechanised.

The mine at (4) is attached to the
Mysore Iron and Steel Works, The
capacity of the steel plant is being
expanded. ‘The mechanisation of the
mine is under consideration with a
view to meeting the increased require-
ments of the plant.

Besides the above mentioned mines,
the following mines in the private
sector provide iron ore for the Tuta
Iron and Steel Company Limited and
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the Indian Iron and Steel Company
Limited:—

{1) Noamundi

(2) Joda East

(3) Gorumahisani

(4) Badampahar

(8) Khondbond "

(6) Gua Ore Mines

Of these, (1) and (2) are mechanis-
ed. (3), (4) and (5) are hand mines.
The Mine at No. (8) is partially
mechanised.

(c) No information regarding such
mines has been so far received.

(d) Does not arise.

New Rallway Line from Omgole to
Hyderabad

Written Answers

361, Shri M. N. Swamy: Will the
Minister of Rallways be pleased to
state:

(a) whether any proposal was
made by the Andhra Pradesh Gov-
ernment to build a pew Railway line
from Ongole to Hyderabad via Nagar-
junasagar; and

(b) if so, what Is the reaction of
the Central Government thereto?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) New lines to be taken up for
construction in the Fourth Plan are
still under consideration in conjunc-
tion with the Planning Commission,
However, due to paucity of funds
prospects of Inclusion of this line
appear slim.

Gilasg Indusiry

Shri M. N. Swamy:
Dr. Saradish Roy:
Shri P. Kunhin:
BShri Imbichibava:

Will the Minister of Industry and
Bapply be pleased to state:

(a) whether a leading glass manu-
firm is trying to set p ®

36s.
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factory at Bahadurgarh (Punjab) to
manufacture items other than those
for whom it had been given licence;

(b) it so, whether thig wil] ad-
versely affect the existing swall-scale
glass industry; and

(c) the steps Government propose
to take to protect this small-scale in-
dustry?

The Deputy Minister In the Minls-
try of Industry and Suopply (Shri
Bibudhendra Misra): (a) No, a factory
licensed for manufacture of glass
wottles at Bahadurgarh (Punjab), has
applied for permission of the Govern-
ment to manufacture penicillin vials
and pressedware by surremdering an
equivalent portion of the licensed
capacity for manufacture of glass
bottles, The application ig still under
consideration.

(b) and (c). Do not arise,
Match Indusiry

Bhri Laxmi Dass:
64, [Shrl P. Eunhan:

Shri Namblar:

Dr. Saradisp Roy:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government are aware
of a crisis developing in South Indian
decentralized hand-made match in-
dustry;

(b) whether Government have re-
ceived representations on this matter
from small-scale manufacturers’ as-
sociations; and

() it so, the steps Government
propose to take to avert the crisis?

The Deputy Minister in the Minis-

try of Industry and Supply (Shr
Bibudhendra Misra): (a) Mo, Sir,

(b) and (c), Some representations
were received from Small-scale gec-
tor, for restricting the production of
the mechanised sector of match in-
dustry in general, and Mis. WIMCO
in particular.
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During the past few vearg no ex-
pansion of capacity in the mechanised
sector of match industry, has been
allowed. Interests of the small-scale
unity will be kept in view in consider-
Ing expansion of match industry in
future also.
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Indo-Canadian Zinc Project in Kerala

[ Shri Rameshwar Tantla:
| Shri Dhaon:
") Shri Bishanchander BSeth:
Shri B. P, Yadava:
Will the Minister of Steel and
Mines be pleagsed to state:

(a) whether Government are con-
sidering to establish Indo-Canadian
Zinc project in Kerala;

(b) if so, when the project is likely
to be set up; and

(c) the total capacity of production
of Zine per annum and the capital out-
lay involved? :
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The Minister of BSteel and Mines
(Shri N, Sanjiva Reddy): (a) A
licence dated 28th October, 1862 under
the Industriegs (Development and Re-
gulation) Act was granted to Mis.
Cominco-Binani Zinc Ltd, a com-
pany in the private sector, to set up &
zinc smelter at Alwaye (Kerala) with
the financial and technical ccllabora-
tion of Mls. Consolidatedq Mining and
Smelting Co. of Canada.

(b) According to the terms of the
licence the smelter is to be completed
within 3 years i.e. October, 1985.

(c) The licensed capacity of this
project is 12,000 tonneg of zinc per
annum; capable of expunsion to 20,000
tonnes later ‘The project will cost
Rs. § crores.

Will the Minister of Commerce be
pleased to state the number of com-
modities in which forward trading is
banned?

The Minister of Commerce
Manubhai Shah): Sixty.

(Bhri

Pig Iron Plant and Steel Milj in
EKawalt

( Shri Rameshwar Tantia:
348, | Shri Bishanchander Seth: .

) Shri Dhaon:

[ Shri B. P, Yadava:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 83 on the 28th
May, 1964 and state:

(a) whether the report of the Indian
Technical team that went to Kuwait
to explore the possibilities of esta-
blishing a pig-iron’ plant and a steel
mill there with Indian collaboration
has been received by the Govern-
ment;
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(b) if so, its main points; and

(c) the stepy taken to implement
the suggestions and re:commendations
made by the team?

The Minister of Commerce (Shrl
Manubhal Shah): (a) The report is
stil] awaited.

(b) and (c¢). Do not arise,

Theft of Explosives

368. Shri Harl Vishna Eamath: Will
the Minister of Rallways be pleased
to refer to the reply given to Unstar-
red Question No. 244 on the 2nd June,
1864 regarding the theft of explosives
from a sealed Railway wagon and
state:

(a) whether the trial of the case has
concluded; and

(b) if so0, the result thereof?

The Minister of State In the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) Not yet.

{(b) Does not arise.

Becond Rall-Bridge on Godavari

Shri P, Venkatasubbalah:
Shri D. B. Maju:

Will the Minister of Railwayy be
pleased to state:

(a) whether a second rail-bridge is
proposed to be constructed aciuvas the
river Godavari near Rajahmundry In
Andhra Pradesh;

(b) if so, when;

(c) the expenditure likely to be in-
volved in this construction; and

(d) whether there is any proposal
to have a road bridge also by the side
of the proposed rail bridge?

The Deputy Minister in the Minls-
try of Rallwayg (Shri Sham Nath):
(a) to (c). The work of doubling the
line between Kovvur and Rajahmun-
dry including the construcutn o se-
cond bridge over river Godavari har
been sanctioned at an estimated cost of
Rs. 891 lakhs and the work iz expect-
ed to be ready by the end of 1088,

e,
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(d) Presumably, the Hon'ble Mem-
ber is referring to the provision of
road decking over the second Railway
bridge mentioned above. As per the
extant rules, the cost involved in pro-
viding a rail-cum-road bridge has to
be shareq between the Railway and
the party requiring the road facility.
The State Government of Andhra
Pradesh, who are primarily concern-
ed, have not given their consent to
bear this cost Hence it hag been de-
cided to go ahead with the work of
providing only a rail bridge.
Production of Handloom Cloth

g7y, J Bbrl P. Venkatasubbalah:
" Shri M. B, Marti:

Will the Minister of Commerce be
pleased to state the total guantity of
tree yarn made available for the use
of the handlooms during the first
three years of the Third Plan period
and the estimated handloom cloth
produced during this period. year-
wige?

The Deputy Minister in {he Minis-
try of Commerce (Shri 8. V, Bama-
swamy): Figures of the total quantity
of tree yarn made available for the
uge of handlooms and of the estimated
production of handloom cloth are not
maintained separately, They are main-
tained for the decentralised sector asa
whole. It is, however, estimated that
about 68 per cent of the yarn deli-
vered to the decentralised pgector 18
consumed by the handloom industry.
A rough estimate of deliveries of free
yarn to the handloom sector and the
cloth production in that sector during
the first three years of the Third Plan
is a follows:

Yarn esti- Estimated
mated to cloth pro-
be delive- duciion on
red to the hand-
handloom
sector
(1000
kgms.)

1,82,240
1,82,920
1,07,200

Year

looms
(million

1061-82
1982-63
1963-64
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Export of Iron Ore
rsnu D, C. Sharma:
I Enrl P. K. Deo:_
) Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will thé Minister of Commerca be
pleased to refer to the reply given to
Starred Question No. 50 on the 29th
May, 1964 and state the progress made
in finalising the proposal to set up a
high-power inter-ministerial board to
coordinate the wvarious development
activities to achieve the iron-ore ex-
port target of 2§ to 30 million tons by
1972 and meet the international de-
mand?

The Minister of Commerce (Shri
Manubhai Shah): The matter is under
active consideration.

Thefts on Running Trains Near
Ambala

373. 8hri P, C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) the number of cases of thefts
on running trains reported to have
occurred near Ambala and Ambala
Cantonment area during May, June
ang July, 1964.

(b) whether a gang of thieveg is
suspected to be working in that area;

(c) whether those cases have been
enquired into by the Railwsy Pro-
tection Force; and

(d) whether it has been reported
to Government that in some cases the
Railway Protection Force people re-
fused to record the report for invest-
gation, and if so, in how many cases?

The Minister of SBtate n the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Only 2 cases of theft in
May and 2 cases in June 1984, in res-
pect of the persona] property carried
by passengers occurred in running
trains, near Ambala and Ambala
Cantonment area.
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(b) No. '

(¢) No. Railway Protection Force
have not been invested with powers
of investigation, Investigation in all
cases concerning rallway crime is the
responsibility of the Government
Railway Police.

(d) In view of reply to part (c)
the question of refusal of investiga-
tion by the Railway Protection Force
does not arise

Thefis on Indian Rallways

( Shri Balmiki:
i Shri P. C. Borooah:

g ‘f Shri ¥ishwa Nath Pandey:
| Shri Krishnapal Singh:

Will the Minister of Rallways be
pleased to state:

(a) the number of thefts on the
Indian Railways reported during the
perioyg from 1st August, 1803 to 3lst
July, 1964;

(b) in how many cases the goods
stolen had been recovered and restor-
ed to the owners;

(c) in how many cases the culprits
had been apprehended; and

(d) whether the cases of thefts are
to be reported and investigated by the
Rallway Protaction Force or the State
Police of the place where the theft is
committed?

The Minister of Biate ln Lhe Minis-
try o Rallways (Dr, Ram Subhay
Singh): (a) 3124,

(b) 1568.

s

(c) 1281.

(d) All cases of thefts are reported
to the Government Railway Police.
Under the law only the Government
Railway Police are authorised to con-
duct investigation of crime cases. The
Railway Protection Force maintains
recordg of all cases of theft of railway
property, both as owner .nd carrier
and render such assistance o the Gov-
ernment Railway Police, as is possible.

BHADRA 20, 1886 (SAKA)
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Export of Tea to UK.

375. Bhri P. C, Borocah: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
expart of Indian tea to UK. declined
during the flrst four months of this
year as compared with the tea exports
during the corresponding period of
last year;

(b) if so, to what extent; and
(¢) the reasons for this decline?

The Depuiy Minister In the Minis-
try of Commerce (8hri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) Exports of tea from India to
UK. during January to April 1964
were 12,0 million kg against 32.5 mil-
lion kg during the corresponding pe-
riod of 1983,

(c) Exportg of tea to UK. from India
during 1963 totalled 135.8 million kg
as compared to 119.9 million kg in
1862, Exports during 1863 were the

_ highest during the last § years. As a

regult, stocks of tea in the UK. were
much higher during November, 1863
to February 1064 than the corres-
ponding period of the previous year
leading to lower imports of tea into
UK. during the early months of the
current year.

Ipaported Cars

Shri Kapur Singh:
Shri Solankl:

Shri Bata Bingh:
[M Narasimha Reddy:’
Shri P, C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether a number of Imported
second hand cars were sold by auc-
tion sale by the State Trading Cor-
poration on July 15, 1964:

ne.

(b) if so, how many; and

(c) the maximum and minimum
price fetched by any of the cars and
how do these prices compare with the
prices of the new cars?
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The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) 121 carg were released for sale.

(Shri

(c) The maximum price fetched for
a car was Rs. 75,000. The minimum
price wag Rs. 1,781, It is difficult to
compare the prices fetched in tenders
with the prices of new cars as their
import is now totally banned except
import by diplomatic and other for-
eign technical persons etc. under
spacial conditions,

Export of Irom Ore

377. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state the quantity of iron
ore exported from India during the
pericd January to July, 19647

The Minister of Commerce (Bhri
Manubhal S8hah): Exports of Iron Ore
from India during 1984 are as follows:

India (Jan-July, 1964)  25.78 lac metric
(Excluding Goa) tonnes.
Goa (Jan-June, 1964)  32.60 5 5 » -
58.38

Khetri Copper Project

Maharajkumar Vijaya
Ananda:
Shri Yashpal Sthgh:
Shri Onkar Lal Berwa:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Himatsingka:
Bhrl Karnl Singhji:
Shri P. C. Borooah:
Shri P. R, Chakravertl:
| Shrl P. Venkatasubbalah:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 174 on the 5th
June, 1964 and state:

(a) the latest position of the Khetri
Copper Project;

(b) the total outlay for this project;
angd
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(c) when the project ig likely to be
implemented?

The Minister of Steel and Mines
(Shri N, Sanjiva Reddy): (a) One of
the principal items of work which is
presently in progress at the Project
site is the sinking of the shaft through
departmenta] agency under the techni-
cal direction of the Consultants of the
project, The excavations for the shaft
collars have been completed and the
production shaft hag heen sunk to a
depth of about 17 metres and the ser-
vice shaft to about 8.5 metres. Concrete
lining has been done in the produrtion
shaft over 18.5 metres below the foun-
dation slab level, and for 8 metres in
the service shaft. The headframe for
the production shaft has been con-
creted to a height of 17 metres above
the foundation. Some shaft sinking
equipment has to be imported. As
spon as this has been procured and
erected at the site, it is expected that
shaft sinking work would proceed
faster, Work on construction of a por-
tion of the township is also in pro-
gress. 62 units of varioug types of
quarters were completed in December,
1963. Construction of another 252
quarters has progressed upto about
70 per cent nnd the work is expected
to be 1 Ni ber, 1964. A
bungolow for the General llmuer as
well as 48 quarters of higher types
are also under construction and are
expected to be ready by the end of
1964. Other itemg of work which are
in progress are (i) arrangements for
water supply, for which one tubewell
pump station and one pump house
have already been completed for
meeting the immediate requirements
of constructional water supply, (i)
construction of approach road to plant
area including construction of bridges
and culverts, (iii) construction of ser-
viee reservoir for township and (iv)
arrangements Tor power supply. '

It has also been decided to instal a
flash type smelter instead of a rever-
beratory type as originally envisaged
in the project report so as to facllitate
the recovery of by-products and im-
prove the economics of the project, In
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this connection, the Corporation de-
puied a team of technica] officers to
Helsinki (Finland) for preliminary dis-
cussions with M|s. Outokumpu, a
Finish firm, who have developed the
technique of flash type smelting, De-
tailed offer regarding terms of con-
sultancy and the cost of flash smelter
and other connected equipment is
awalted. It ig also proposed to increase
the gcope o! the project by adding e
pyrite-pyrrhotite roaster, a sulphuric
acid plant, Action has accordingly been
initiated for preparation of a revised
project report for the enlarged scheme

(b) and (¢). The revised capital out-
lay and the revised time-schedule for
the project are being worked out,

Industrial Rehabliitation Corporation,
Calcutta .

Shri Bade:
., {sm Yashpal Singh:

Will the Minister of Indusiry and
Bupply be pleased to state:

(a) whether the Centra] Govern-
ment have got shares in the Indus-
trial Rehabilitation Corporation Cal-
cutta; and

(b) whether it iy & fact that the
Dandakaranya Administration = has
given monopoly to thig Corporation
for the transport of all the materials
and goods?

The Deputy Minister in the Minis-
try of Industry ang Supply (Bhri
Bibudhendra Misra): (a) The entire
capital of the Rehabilitation Industries
Corporation Litd., of India has been
subscribed by the Government of
India,

(b) No, Sir.
Cement Factory in Kangra
380, Bhri Hem Raj: Will the Minis-
ter of Industry and Supply be pleased
to reier to the reply given to Unstar-

red Question No. 224 on the 14th Feb-
ruary, 1064 and stats:
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.(" when the industrial license was
given to the private party for the set-
ting up of a cement factory at Sam-
loti in Kangra district and the name
of the party;

(b) for how long the licence lasts and
within what time limit the party is
supposed to set up the lTactory; and

(c) the reasong for delay in setting
up of the factory?

The Deputy Minister in the Minis-

try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) to (c). On
16th August, 1883, an Industrial

Licence was granted to M|s. Burrendra
(Overseas) Private Ltd, for setting up
a cement factory at Bamioti in Kangra
District. The party having failed to
take effective steps for the implemen-
tation of the scheme, surrendereg the
license which was then revoked on the
14th August, 1064,

Techno-Economls Survey of Tea
Growing Areas

381, Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the programme for the
techno-economic survey of tea grow-
ing areas for 1964-85 has been finalls-
ed; and

(b) if so, the main features therecf?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) The data in respect of
the surveys already cunducted by the
Tea Board aras still under compilation.
No fresh Techno-Economic Survey
during the current year is contemplat-
ed by the Board,

(b) Does not arise.
Delhi Rallway Btatlon

38¢. Bhri Ram Harakh Yadav: Will
the Minister of Rallways be pleased 10
state: :

(a) whether Government propose to

bring sbout large scale extensions to
the present Delhi Railway Station;
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(b) if so, the details of the plan;
and )

(c) the estimated expenditure likely
1o be involved?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) No proposals for large
scale extension in the immediate
future are under consideration.

(b) and (c). Do not arise.

Double Dining Cars in Trains

Shrl Ram Harkh Yadav:
Shry M. L. Dwivedi:
Bhrimati Saviirl Nigam:
8hri 8, C. Samanta:
Shri Subodh Hansda:
| Shri Solanki:
_Sbri D, C. Sharma:

Will the Minister of Railways be
pleased to state:

(a) whether Government propose
to introduce a new type of dining
<ar in Railway Tralns in the coun-
uy;

(b) i so, the broad features of the
-scheme; and

(c) the time by which their ser-
vices would be available to thé pas-
sengers?

The Minister of State in the Min-
istry of Rallways (Dr. Ram Bubbag
Singh): (a) Yes, Sir. As an ex-
perimental measure on the Broad
Gauge.

(b) A statement is laid on the
"Table of House.

Statement

The broad features of the experi-
mental type of Broad Gauge Dining
Cars will be as under:—

(i) One set will consist of two
coaches, each 60 feet long
and about 35 tons in weight.

(ii) One coach will be ytilised al-
most entirely as a  dining
' hall with a capacity of 54 to
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dine. One toilet and 2 wash-
basins for use of passengers
and two pantries (one for
vegetarian and one for non-
vegetarian) will also be ac-
commodated in this coach,

(iif) The second coach will pro-
vide—

(a) One wvegetarian Kitchen
(b) One non-vegetarian kitc-
hen.

(c) Space for outside service
between the vegetarian
and non-vegetarian kit~
chens to keep food In
‘Thalies’ ready to be taken
out and served in the com-
partments of the train,
during halts,

(d) One spacious store room.

(e) Separate washing places
for vegetarian and non-
vegetarian utensils.

(f) Sufficient accommodation
for the Manager and staff.

(g) A bathroom and a tollet,

(iv) The Dining Car will be pro-
vided with a refrigerator and
a hot case.

(v) It is also proposed to experi-
ment with Gas cooking or
Electrical cooking arrange-
ment in the kitchen, so as to
eliminate smoke nuisance in
the Dining Cars.

(c) Expected to be made available
in early 1968

Export of Splces

Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 1152 on the
234th April, 1964 and state:

(a) whether the Spices hport
Pramotion Council have since
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nished the necessary data to Gov-
ernment regarding the special export
promotion scheme to provide facili-
ties for stepping up export of spices;
and

(b) if so, the decision taken in this
regard?

The Minister of Commerce (Shri
Manobhal Shah): (a) end (b). Yes,
Sir. The Scheme furnished by the
Bpices Export Promotion Councll is
under consideration.

Wooden Slecpers

385. Shri Eashi Ram Gupta: Wil
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Rajlways have invited global tenders
for the purchase of wooden sleepers
from abroad, both for broad and
metre-gauge railway lines;

(b) whether it is also a fact that
global tenders have been invited for
such sizes and qualities of wooden
sleepers as are available in abund-
ance in the country and which the
Railways are not purchasing and if
80, the reasons therefor; and

(¢c) whether the possibility of
meeting the Railways' requirements
of sleepers from the
sources during the Fourth Plan has
been explored?

The Minister of State in the Min-
isiry of Rallways (Dr. Ram Subbag
Singh): (a) Due to shortage in the
procurement of wooden sleepers from
indigenous sources, global tenders
have been invited for the import and
supply of relatively small quantitiss
of Broagd Gauge. Metre Gauge and
special size sleepers of durable spe-
cles.

(b) The Rallways purchase all
wooden sleepers including special
size sleepers, offered through the
State Government Forest Depart-
ments, as production, distribution and
supply of Railway sleepers are con-
trolled by the Forest Departments of
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the State Governments. Every effort
is made to maximire this procure-
ment.

(c) To augment the supply of
sleeperg duringthe 4th Plan period, it
is proposed to manufacture concrete
sleepers, as supply of indigenous
wooden gleepers can be jstepped up
only to a limited extent.

Dust in Railway Oomparimenis

386. Bhri D. B. Baju: Will the Min-
ister of Rallways be pleased to state:

(a) whether any efforts are being
made for preventing dust in passen-
ger compartments; and

(b) if so, the stage at which the
matter stands?

The Minisier of State In the Min-
istry of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The use of aluminium shutters
in felt lined runners with provision
of rubber beading on the bottom edge
of the windows has considerably re-
duced the ingress of dust in the inte-
gral type of steel coaches which is
the present standard coach.

Further experiments have been and
are being conducted with pressure
ventilation and provision of air
curtains. These have not proved
successful so far. Further investigsa-
tions are, however, being pursued
with a view to further minimising
the ingress of dust.

Export of Edible Ofls

( Shrl Yashpal Bimgh:
| Shri Bolanki:
" Bhri Narasimhs Reddy:
Bhri A. V. Raghavaa:

Will the Minister of Cobumerce be
pleased to state:

(a) whether our country s export-
ing edible olls and if 30, the details

thereof;
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(b), whether there is @ demand from

various quarters to ban this export;
and

(c) if so, the reaction of develop-
ment thereto?

The of Commerce (Bhrl
Manubhal Shah): (a) to (c), Export
of edible vegetable oil has been ban-

ned with effect from the 1ith July,
1964.

Late Arrivel of Tralus in the Caplial

geg J Bhrl Solanki:
" Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

(a) whether Government's atten-
tion has been invited to & news-item
in the Statesman dated 18th March
1964 (page 1) regarding persistent
late arrival of trains in the capital's
two main stations;

(b) If so, the reaction of Govern-
ment thereto; and

(e) the oeuses of these delays?

The Minister of Btate in the Min-
istry of Rallways (Dr. Ram Subhag
Bingh): (a) Yes, to & news-item
which appeared in the “Statesman”
duted 18-7-1964 and not 18-3-1964,

ib) and (c). Causes of late running
of passenger carrying trains have
been varied, some within and some
beyond the eontrol of the Railways.
During the period April to August,
1964, the following factors militated
against the better punctualify perfor-
mance of passenger carrylng trainsi—

(i) Summer time conditions,
such as, heavy rush of pas-
senger traffic on important
trunk and main line routes
and consequent detention to

trains at the intermediate
stations for accommodating
passengers, increased inci-

dence of alarm chain pulling,
sugmentation of Jloads of
trains to clear extra rush and
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water shortage or inadequa-
cy of flow causing detention
to trains for watering  en-
gines.

(ii) Heavy rains resulting n
breaches and floods causing
dislocation of trafic and
necessitating imposition of
severe speed restrictions

(iil) Other operational factors.
Exh as; signal and point

failures,

hot axles, engine
failures, time lost on run on
account ete.
2. Punctual

running of passenger
carrying traing alwayg receives con-
tinuous and full attention both of the
Railway Administrations and the
Railway Board. Railways have al-
ready been asked to take special steps
to improve the performance of pas-
senger carrying trains and there 1s an
improvement in the performance of
traing during August, 1964. The per-
formance in August 1964 would have
been still better, but for breaches and
fioods which affected performance on
some Railways.

Outlay for the Fourth Plam

[ SBhri Bolanki:
lﬂi Bhri Narasimha Reddy:
Dr. L, M. Binghvi:

Will the Minister of Rallways be
pleased to state the details of the total
outlay proposed for the Rallways for
the Fourth Plan?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Nath):
Details of the Railways' Fourth Five
Year Plan ere still being worked out.
The total outlay can be decided only
after the overall Plan for the coun-
try is formulated.

Bokaro Steel Plant

39%0. Shrl P. R. Chakravertl: Will
the Minister of Steel and Mines be
pleased to state:

(a) the smount of land released
by the Bihar Government in’ favour
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of the Bokaro Steel Limited for cons-
truction of the Plant and what further
acquisition has yet to be made;

(b) whether a separate Corpora-
tion is proposed o be set up for
erection of the Plam;

(c) The headquarters of the Com-
ters of the company will be located;
and

(d) when the project is expected
to go into productlon,

The Minister of Steel and Mines
(Shri N. Banjiva Raddy): (a) About
7,500 acres of land has been transfer-
red by the Bihar Government to the
Bokaro Steel Limited till the end of
July,1964. The remaining 29,300 acres
{(approx.) are yet to be acquired.

(b) A separate Compeny named
Hindustan Steel works Construction
Limited has been” recenfly set up to
undertake part of the construction
of the Plant.

(¢) The headquarters of the Com-
pany is at present loocated in Cal-
cutta

(d) The construction schedule will
be settled soom in consultation with
the Boviet Authorities. It is hoped
that the plant will be in produc-
tion by the end of 1968-69.

Overbridge in Bflar

391. Shrl P. R, Chakravedtl: Wil the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 1022 on the 10th March,
1884 and state:

(a) et what stage the propossl for
the on of a road overbridge
facing fthe emtrance to the Dhanbad
Town in Bihar now stands; and

(b) how far and in whst wmamner
the State Government have agreed 1o
assist in the execution of fhis pre-
Ject?

Thé Deputy Minister in the Minls-
try of Rallways (Shrt Sham Nath):
(a) and (b). The State Govern-
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ment's acceptance to the detailed plan
for the bridge sent to them on
5-2-1064 has not yet been received.
The Railway has also sent the esti-
mate for the work to the Btate Gov-
ernment on 10-7-64 but the latter’s
acceptance to the game has not yet
been received.

Steam, Diesel ang Eleciric Locometives

399,/ 501 Rama Obandra Malffek:
7 Shrl P, C. Borooah;

Wil] the Minister of Rsllways be
pleased to state:

(a) the production of steam, diesel
and electric locomotivey during the
first three years of the Third Plan and
how far the Plan targets are likely to
be achievei by the end of the cur-
rent plan period; and

(b) what are the proposed targets
in thig regard for the Fourth Five
Year Plan?

The Minister of Stats in the Mimis-
try of Rallways (Dr. Ram BSubhag
Bingh): (a) During the frst three
yearg of the 3rd Plan, 703 steam, 4
diesel and 23 electrie ves
heve been produced. The Plan targets
of production are likely to be achiew-
pry i

(b) Targets in this regard for the
4th Five Year Plan are under consi-
deration and will be finalised after the
national plan hag been drawn up.

Woollen Industry

lﬂ,!h"ll.l.l.lﬂ:'l_"ﬂ.lthelﬂn-
fster of Oommeres be plassed to state:

(a) the quantum of forelgn e:u-lnnl;
requirement for imported wool an
the amount of foreign exchange made
available to it in 1963 and 1964 res-
pectively;

(b) whether the woollen industry
has made any representstion to Gov-
ernment that ag a resut of drastic
cut in tmport licences, the industry
has been forced to fmpose a severe
cwt in profuction; and

- -
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(e) it so, the measures Government
Ppropose to take to dea] with the gitua-
tion?

The Minister of Commerce (Shri
Manubhal 8hah): (a) The total foreign
exchange requirements for importing
raw materials for meeting the needs
of the various sectors of the woollen
Industry, by the end of the Third
Five Year Plan, are estimated to be
of the order Rs. 17.85 crores per
annum,

The foreign exchange alloiment to
the industry during the years 1063
and 1064 is as follows:—

Oct. 1962 — Sept. 1063 Ras. 8 crores®
Oct, 1963 — Sept. 1064 Rs. § crores

*(includes Rs. 0.6 croreg for import
of terylene under barter arrangements
and Re. 1 crore for export promo-
tion).

Besides, a sum of Rs. 8.65 crores, in
foreign exchange, had also been re-
leased for meeting exclusively the
needs of the defence.

In view of the difficult forelgn ex-
change situation an advance allotment
of Rs. two croregs has been made
against requirementgy for the period
October, 1964—September, 1965,

(b) The woollen industry has been
periodically representing to the Gov-
ernment about the inadequacy of the
forelgn exchange allotted to it.

(¢) (1) Government have decided
that instead of wool tops,
only raw wool should be
permitted to be imported so
that greater quantity of raw
material could be imported
within the same ceiling;

(ii) Steps have also been taken
to licence production of
man-made fibreg like tery-
lene, acreylic flbre etc.
‘which could be used in ad-
mixture with woo] or in

' substitution of it
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(ili) Adttempts are also being
made {o make increasing
use of Indian wool in gubse-
titution of importeq woal
and all facilities are belng
extended to the woollen in-
dustry for this purpose.
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Zihi Spmelting Plant at
Vishakhaputnin

397. Shri Eswara Reddy: Will the
ahd Minés be

(a) whether the Andhra Pradesh
Government have requested the Cen-
tre to set up a zinc gmelting plant in
theu public sector at Vishakhapatnam;
an

(b) if s0, the reaction of Govern-
ment thereon?

The Minister of Bieel ind Mined
(Shri N. Sanfiva Reddy): (a) Yes
Bir.

(b) The qesstion of location of =
gine gmelter wag remitted for detail-
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ed study to an expert committee.
The report of the Committee is under
examination. A flnal decision in the
matter will be taken by Government
shortly.

Accident on the . Katnl-Bllaspur Sec-
tion (8.E. Rallway)

Shri A. 8. Salgal:
$oi, {Shﬂ Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that an
accident resulting in the dersilment
of a goodg train on the Bilaspur-Katni
section of the South Eastern Rallway
took place on the 24th June, 1964;

(b) whether it is also a fact that
another accident took place on the
same pection on the 20th June, 1064;

le) it #o, the loss of life and pro-
perty involved in each of these tWwo
accidents;

(d) whether any enquiry has becn
ordered into the causes of these accl-
dentg and, if so, the results thereof;
and

(e) the measures which Govera-
ment propose to take to prevent the
recurrerice of guch accldents n
future?

The Mimistér for Railways
(Shri Sham Nath): (a) and (b). Yes

(¢) Loss of life and approximate
cost of dirhake to raflway property
invplved in thesc two actidents was
asg Tollows:—

Date of mecldént Lossof Damage to Rly.
Life  property

2654 3

14663 Nil

(4) Both the accidents were en-

quifed into by Comriittees of Railwiy

Officers. According to their findings
the accident which occurred om

Rs. 3,07,000-00
Ri. 1,51,000.00
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20-6-64 was due to failure of railway
stafl,

The other accident which occurred
on 24-6-64 has been attributed to
failure of mechanica] equipment and
permanent way,

(e) A special drive has been launch-
ed to inculcate safely consciousness
among the stafl. Increasingly greater
strass ig being laid on proper mainte-
uance of equipment.

Rallway line from Dhalll Rajhara to
Narayanpur

399, Bhri A. B. Balgal: Will the
Minister of Rallways be pleased to
state: |

(a) whether it iz g fact that the
Government of Madhya Pradesh
have recommended the construction
of a raflway line from Dhalli Rajhara
to Narayanpur; and

(b) if so, whether it is proposed to
be included in the Fourth Five Year
Blan?

The Deputy Minisier in the Minigtry
of nn.i.hun (Shri Sham Nath): (a)
Yes,

(b) New lineg to be taken up for
congtruction jn the Fourth Plan arc
still under consideration in conjunc-
tion with the Plaoning Commission.
However, due to paucity of funds the
hc]udtm of this ling lor construetion
in the Fourth Plan appears to he un-
likely,

Amenitles for passengers on Northern
Rallway

400, Shri Daljit Singh: Will the Min-
ister of Rallwayg be pleased to stote:

(a) the amount spent during 1963-04
for providing amenities for passengers
on all the stations on Jullundur-
Hoshiarpur, Juliundur-Pathankoct and
Rupar-Nangal Dam sections of the
Northern Railway; and

(b) the nature of amenities provrid-
ed, station-wise?

The Minister of State In the Minis-
&ry of Rallways (Dr. Ram Babbag
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Bimgh): (a) The amount gpent ta

passenger amenilty works during

1963-64 on the three sections are:
Sectlons Amougt

Ju]lundur-ﬂcshurpu.l‘ Rs. 3,000

Jullundur-Pathankot Rs 32,000

Rupar-Nangal Dam NIL

(b) 1. Hoshiarpur:—Flush type uri-
nals and baths in waiting rooms

2, Chakki Bank—Approach road to
station.

3, Cholang:—.atrines.

4, Jullundur City:—(i) Flush M-
rines and urinals and baths on plut-
ITorm No. 5 (ii) Over head watering
arrangements for platform line

5. Pathankot: (i) Bheiter over tou-
rist platform. (i) Goods approich
road ang improvement to goods plat-
form surface.

Heavy Electrical Factory at Nangal
Dain

401, Shri Daljit Sipgh: Will the
Minister of Industry and Supply be
pleagad to refer to the reply given to
Unstarred Question No, 187 on the 14th
February, 1964 and state the decision
taken by Government regarding the
propasal for the grant of licence for
setting up a Heavy Electrical Factory
at Nangal? X

"_!h Minister of Heavy Engineering
in  the Ministry of Indusiry and
Swpply (Bhri T. N, Singh): The app-
lication of the Governmept of Punjab
tor a licence for the establishment of
a new industrial undertaking at Pati-
ala or Nangal for the manufacture of
Heavy Electrical Equipments has been
considered by Government. The
scheme as drawn up was found to be
gketchy and lacking de-
tails. The Btate Government ha; been
requested to subiail 5 revised scheme
for consideration. The same is awated,

Export of Bboes
02, Shri Daljii Singh: Will = the
Minister of Industry and Supply be
pleased to gtate, §
(a) the tota] valug of shoes export-
ed during 1968 by the National Small
Industriey Corporation Ltd, and
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(b) how it compares with that of
previous year?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). The
total value of shoes exported by the
National Small Industries Corporation
Limited during 1063 was Rs. 77.82
lakhs as against Rs, 50.63 lakhs export-
ed during 1962

Alr-Conditioned Vestibules

403. Shrimatl Remu OChakravartly:
Will the Minister of Rallways be
pleased to state:

(a) whether some more alr-condi-
tioned vestibules are going to be
acquired; and

(b) whetHer these can be manu-
factured in India?

The Minister of State in the Minis-
try of Rallways (Dr. Ram BSubhag
Bingh): (a) Yes.

(b) These will be manufactured in
the country importing the generating
and air-conditioning egquipment.

Lemon Griss Oil Board

404, Bhrl A, V. Raghavan: Will the
Minister of Commerce be pleased to
state:

-
(a) whether there is any proposal
to constitute a lemon grass ofl board;
and

(b) the steps being taken to meet
the growing competition from other
producing countries and the pressure
from synthetic citral?

The Minister of Commerce
Manubhal Shah): (a) No, Sir.

(b) A Lemongrass Development and
Export Advisory Committee has been
set up to advise Government on the
development and export of lemon-
grass oil.

(8hri

The Committee 1is considering
measures for improving cultivation
and distillation methods of lemon-
grass to lmprove the quality and to
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bring down the cost of production of
lemongrass oil in order to be able
to compete favourably with synthetic
citral and lemongrass oil from other
sources of supply.

Package Paper Mill in Kerala

405. Shri A. V. Raghavan: Will the
!ﬂni.luroflnlnltryandsm be
pleased to state:

(a) whether it has been decided
to establish a package paper mill in
Kerala with American collaboration;

(b) if so, where it will be located;
and

(¢) when it will be commissioned?

The Deputy Minister in the Minls-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) A licence
has been issued to a private compamy
to set up a mill for Kraft Liner and
Media, based on hard woods. Colla-
boration with some Canadian firms
is envisaged but no final decision has
g0 far been taken by the licensee.

(b) Angamali, Ernakulam.

(c) As the collaboration agreement
has not yet been finalised, it is not
possible to say exactly when the
plant will be commissioned.

Exports to Australla

8hri Bibhuti Mishra:
a0 Shrl P. C. Borooah:
7 SBhri Yashpal Bingh:
[ Bhri K. N, Tiwary:

Will the Minister of Commarce be
pleased to state:

(a) whether negotiations have of
late been held for export of Indiam
engineering and industrial goods . to
Australia;

(b) if so, the extent to which orders
for such goods have since been secur-
ed; and

(e) the specific iterns ordered for?

The Minister of Coommerce (Shri
Manubhal Shah): (a) Discussions
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Jhave been held recently with repra-
sentatives of the Australian Govern-
ment on the expansion of trade and
.economic co-operation between India
and Australla. The export of Engin-
«ering and Industrial goods from India
to Australia was inter alia discussed

(b) and (c). The discussions which
have been of an exploratory nature
-alm at identifying the fields in which
exports can be expanded or fresh
items introduced, either way. No
specific orders are therafore expected
to be placed directly as a result of
the discussions. More detalled dis-
«cussions are due to take place short-
1y.

Running time of irains

407. Dr. P. 8. Deshmukh: Wil the
Minister of Rallways be pleased to
atate:

(a) whether the Rallway Board
have formulated a plan to reduce the
running time of the various principal
‘Mail|[Express traing on the Indian
Railways (Zone-wise); and

(b) if so, the broad detalls thereof?

The Minister of Btate in the Minis-
‘try of Rafiways (Dr. Ram Subhag
‘Bingh): (a) and (b). There is mo
specific plan as such to reduce the
running time of trains, but at each
"half-yearly revision of the Time
Tables, efforts are made by the Rall-
way Administrations to reduce the
running time to the extent fTeasible.
The passenger carrying trains are
‘booked at speeds permissible within
the maximum limits, which, in turn,
are governed by conditions of track.
‘On the Indian Rallways, on the trunk
routes and main line sections, the
maximum permissible speeds prevail-
ing are 80 miles per hour on the
broad gauge and 45 miles per hour
on the metre gauge, except on sec-
¢ions where there are heavy gradi-
ents or curves, The Mail and Express
trains are alrcady booked at speeds
slightly lower than the maximum
‘permissible speeds. It is not, there-
‘fore, possible to reduce the running
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time by increasing the booked speeds
of important trains.

The Railways, however, make all
efforts to reduce the running time by
eliminating halts where there s
JAnsufficient traffic justification for the
stoppage of a Mail or Express train
.and also by reducing to the maximum
extent feasible the duration of halts
at stations. The efforts of the Rail-
ways, however, are to some extent
counter-balanced by the following
factors:

(i) demands for provision of extra
stoppages of Mails and Ex-
presses which are frequent,

(i) demands for provision of
more through service coacnes
involving lhunﬁn. and longer
stoppage, and

(i) the need to temporarily res-
trict speeds of traing on sec-
tions and at stationy where
rehabilitation or develop-
ment works on track or sig-
nals are in progress. Pro-
vision hag to be made in the
Time Table for such reduc-
tion in rpeed.

Harsssment of Rallway Passengers

408 J/ Bhri K. N. Tiwary:
"7\ Bhri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) wheth Gov t's atten-
tion has been drawn to an article
appearing in the Hindustan Times
dated the 21st July, 1984 regarding
the har t of p Il by
porters and cab-drivers at Delhi Main
Btatlon; and

(b) it so, the steps Government
propose to take in the matter?

The Minister of Btate in the Minls-
try of Rallways (Dr. Ram Subhag
Bingh): (a) The attention of thé Gov-
ernment has been drawn to- the
article mentloned in the Question.

(b) A statement is lald on the
Table of the House.
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STATEMENT

The following ars the arrangements
at Delhi Main station to ensure that
passengers are not harassed by porters
and cab drivers:—

(i) Porterage rates are digplayed
prominently on the Notice
Boards and are announced on
the loud-speakers periodical-
ly and also soon after the
arrival of the train at the
platform.

(ii) Porters are required to dis-
play prominently on their arms
the licence number and both
the licensed porters and
supervisory staff are taken
up for any failure in this
connection,

Special drives with the help
of Inspectorg and other super-
visory staff are frequently
launched to ensure that the
porters do not harass pas-
sengers.

(1ii)

(iv) One Head Constable and four
constables are detailed on
duty during peak hours ex-
clusively to control vehicular
traffic and to ensure that the
taxi drivers park in a queue

and pick up the passengers.

(v) Periodical announcements are
made on the loud-speakers
that in the event of diffi-
culty In obtaining transport,
the police officlal on the spot
may be contacted for help.

ﬂoﬂ’uf.
409 sirovw wr : w7 tekt
weft oy w & o Wi
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( Shri D. J. Nalk:

Shrimati Savitrl Nigam:
‘Shri Hem Raj:

410.

Will the Minister of Commerce be
pleased to state:

(a) whether it {8 a fact that one
lakh tons of Soyabean oil is to be
imported from U.S.A. under P.L 480;
and

(b) if so, when it is likely to come,
and what will be the distribution
arrangement?

The Minister of Commerce (Shrk
Marubhal ShaM): (a) It has been
decided to import 75000 tons of
soyabean oil from  US.A, under PL,
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(b) The oil will be imported direct-
ly by the manufacturers of Vanaspatl
as soon as possible.

Paper Industry

a1 J Shri Bibhuti Mishra:
* 1 Shri K. N. Tiwary:

Will the Minister of Industry and
Bupply be pleased to refer to the rep-
ly given to Unstarred Question No.
797 on the 28th November, 1863 and
state:

(a) whether Government have exa-
mined the demand of the paper indus-
try for an upward revision of the
prices of its products; and

(b) if so, the result thereof?

The Deputy Minisgter in the Minis-

of Industry and Supply (Shri
Misea): (a) and (b), The

matter ig still under consideration.

Metal Import Licences

a1, J Sbri Bibuti Mishra :
Shri K. N. Tiwary: i

Will the Minister of Commerce be
pleased to state:

(a) whether there has been an in-
ordinate delay in the issue of metal
import licences to importers resul-
ting in considerable losses in the in-
dustries requiring the metals; and

(b) if so, the reasons therefor?

The Minfster of Commeerce (Shri
Manobhal Shah): (a) and (b). No, Sir.
Almost all the licences to Established
Importers and Actual Users for the
import of metals have been issued
within a month of the receipt of ap-
plications. In a few cases where ap-
plications were found to be incomp-
lete requiring certain clarifications
from the importers, licences were
issued as soon as the detalls were re-
ceived from the applicants.
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Tea Industry

418, Shri Pem Raj: Will the Ministe.
of Commerce be pleased to stats:

(a) whether Government have ap-
pointed an expert committee for the
development and gauging the fApsn-
cial aspect of the tea i.ngll-ﬂ-t'y;

(b) whether it is a fact that no
representation to the non-official tea
interests of the North-West area
consisting of Bihar, Uttar Pradesh,
Himachal Pradesh and Punjab has
been given on it; and

(e) if so, the reasons therefor?

The Deputy Minister in the Minls-
try of Commerce (Shri B. V. Rama-
swamy): (a) Yes, Sir.

(b) No, Bir.
(c) Does not arise.

Bhilal Bieel Flant

414. Shri Sham Lal Saraf: Will the-
Mipister of Steel ang Mineg be pleas-
ed to state:

(a) whether the target of two mil-
lion tons of production in the Bhilal
Steel Plant will be maintained by the
end of the current financial year; and

(b) what will be the progress in
detail section-wise in this Plant by
the end of 1964-85 as compared to.
1863847

The Minisier of Bicel and Mines
(Shri N. SBanjiva Reddy): (a) The pro-
duction target of 1.278 million tonnes
of steel ingots and not 2 million ton-
nes is planned duting the current
financial year.

(b) A comparative statement Is
glven below:

Products  Actual Produc- Eatimated
uring production
1 Innned f
963-64. nrm{?or
1. Pig Iron (TotaD 1206 1.37§
2. Steel Ingots 1143 1.278
3. Biliets for sale o218 0375
4 Ralls & Structu-
rals 0386 o400

5. Merchant Sections o.282
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Oorrugated Iron Sheets

Shri P. R. Patel:
415. ./ Shrl Hem Raj:
.| Bhrimati Renuks Barkataki:

Will the Minister of Steel and Mines
be pleased to state:

(a) the quotas for the supply of
corrugated iron sheets fixed for 1863-
64 and 1964-66 for various States; and

(b) the supplies actually made to
wvarious States during 1963-84 and
1964-65 so far?

The Minisier of Steel and Minesy
-{Bhri N. Sanjiva Reddy): (a) and (b).
No fresh quotas for corrugated iron
sheets (galvanised corrugated sheets)
have been allotted to any authority
during the years 1963-64 and 1964-85.
Some despatches were, however, made
to the stockists of each State against
their oustanding orders. A stete-
ment showing the quantities of gal-
vanised corrugated sheets despatched
to the stockists in the different States
durlng 1963-64 and 1984-85 iz laid on
-the Table of the House. [Placed in
‘Library, See No. LT-3092/64].

Zhund-Eandla Rallway line

416. Shri P. R. Patel: Will the
Minister of Rallways be pleased to
state:

(a) the progress made in the cons-
truction of Zhund-Kandla Railway
line; and

(b) whether any target has been
fixed to compléte this line?

The Deputy Minister in the Minie—
try of Rallways (Shri Sham Nath): (a)
Land acquisition proceedings have
been initiated and preliminary ar-
rangements, such as collection of staff
and materials, are in hand, so as to
commence actua] construction work
immediately after the monsoon season.

{b) No target date has been fixed
yet. This project involves construc-
tion of a bridge and specially de-
signed bankg in the mnearly 6 Km
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width of Rann of Kutch crossing
which requires a minimum period of
four years. This would be the gov-
erning factor for the completion of
the Project.

Geologhtal Survey in Mysore

417, 8hri Basappa: Will the Min-
ister of Steel and Mines be pleased
to state:

(a) whether the Geological Survey
of India has made any survey for
gold in Kappat Range of Hills in
Gadog Shirahatti and Mandargi
Taluks of Mysore State; and

(by if so, the result of that survey?

The Minister of Sicel and Mines

(Shri N. Sanjiva Reddy): (a) Yes,
Sir.

(b) The lodes of the fleld are low
to moderate in gold content aver-
aging roughly 3.1 to 42 gms. per tonne
‘of ore, with occasional rich patches
with 8 to 10 gms. per tonne.
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Cemenat Factories in Rajasthan

&2%. Shri Earni Singhji: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether proposal for the setting
up of any cement factories in the pri-
vate gector in Hajasthan have been un-
der the consideration of Government;.
and

(b) if so, the main features thereof?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibn-
dhendra Misra): (a) and (b). An
application from Shri Girdhari Lal
Jhunjhunwala, Bombay for industrial
licence to install an annual capacity
of 80,000 tons of cement at Neem-ki-
Thana|Pipar Road|Sojat/Abu Road, and
another from M|s, Hindusthan Sugar
Mills Ltd, Bombay for a unit with
an annual capacity of 400,000 tonnes of
cement at Darauli in Udaipur district
have recently been received and are
under consideration.

Rallway Crossings

423. Shrl Karni Simghfi: Will the
Minister of Rallways be pleawd to
state the number of railway crossings
between Sedulpur and Bikaner (Nor-
thern Rallway) manned during the
last four years viz. from lst April,
1960 to 31st March, 19647

The Deputy Minister in the Minis-
try of Rallways (Shri SBham Nath):
16 level crossings have been manned
between Sadulpur and Blkaner during
the period from 1st April 1980 to Slst
March, 1964

Manufacture of Electric Goods

424, Shri Balgovind Verma: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government propose
to enter into a contract with General
Electric Company to manufacture
electric goods in Indis;

(b) the estimated cost and the
nature of contract;

(c) the types of eleciric goods to
be manufactured; and
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(d) when the production is expect-
ed to start?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Bhri T, N. Singh); (a) to (d).
Government have asked International
General Electric Company of U.S.A.
to prepare a feasibility study and
Preliminary Proposal for setting up
of a new Heavy Electrical Plant, This
will mainly manufacture big turbines.
Other details of items to be manufac-
tured, estimated cost etc. will be
available only after the preparation
«of the said report

Electrification of Howrah-Mughal-
saral Section of Eastérn Rallway

425, Shrl B. L. Ohaffak: Will the
Minister of R&HWsays be pleased to
.state:

(a) how far the electrificition of
Howrah-Mughalsarai section of the
Eastern Railway has been completed;

(b) when Governmént expect to
run passenger friains on electric trac-
tion over this enfire route;

(¢) whether it is a fact that the
Howrah-Burdwan section had DC
traction whereas other sections have
AC traction;

(d) i 80, how the anortitly fs to Be
refrioved; and

(e) what will be the financial im-
plications for changing the Howrsh-
Burdwan section over to AC from DC?

The Deputy Minkster fn the Min-
istry of MuiiWways (Shri Shatn Nath):
(a) Sectiong Howrah-Bandel-Burdwen
on 3000 V DC and Waria (Durgapur)-
‘Gaya-Mughalsarai on 25 kV AC have
already been electrified, The work
of Electtifichition is ih Progress on
-séctiorid Birdwan-Wirlh (Dirgeput)
-and Siktigurhi-Dutd Dlm (bl Chtrd) -
Chitpur Yard which are expected to
be energised by March 1988.

(b) Iiuplbmdhmnpn-en‘lr
-services on electric traction some time

about the middle of the 4 Plan.
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(c¢) and (d), Yes, Sir, but the sec-
tion Howrah-Bandel-Burdwan is being
converted from 3000V DC to 25 kV
A. C. system in two stages as given
below:

Target date of
conversion
Ist stite - Burdwan-Bandel  Jan ' 65
and stige- Bundel-Howrsh,
S i- March ' 67
Tarakeshwar Br.

The 3000V DC installations such as
overhead equipment, switching &
booster transformer stations, signal-
ling & telecommunication ete. and
electric multiple unit coaches are
being modified to suit 25 kV AC,

(e) The net cost of conversion from
3000V DC to 25 kV AC is estimated
to be Rs. 408 crores. It is also esti-
mated that in addition to greater
flexibility of operation the conversion
would result in saving in the cost of

tion and elimination of need for
change of motive power
with fwo systems of electrification

Manufacture of Elsctrodes

6. S Chidithiel: Will the Minister
of ‘ilsistéy 58 Stippty be pleassd tb
state;

(e) how many factories are manue
facturing electrodes;

(b) fheir annial
value of production;

(c) the wvalue of imported
midtérlal;

(d) the steps taken to eliminate or
reduce the import of raw materials;

and
(&) whethdt fhe presetit

capacities and

raw

'I.hl

ctp.c!r;tcﬁtﬁ!ddfummmm
i of the coufifty upto 1
Th# Deputy Minister
try of ndmairy and — Sogghy | (Bt
Misra) : {a)tllhunihz
schédided secttf. Ifformatioh about

uni'l'.l th the small scale sector which
it not re‘ad.l:ly IVI.lll'bil will be

% on the Table of
the
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(b) Their total capacity is about
260 million Running Meters per
annum. The production during the
year 1963 and up to June in the yeus
1964 and its value are as follows:—
1963— About 174 million Running Meters
) valued at Rs. 4,350 lakhs.
1964—About 116 million Running Met-
(3;?0 June) ers valued at Rs. 2,920 lakhs.

(c) Import of raw materials such as
special steel, nickel wire, phosphorous
bronze wire etc., for special electrodes
and chemicals required for M.5, and
Special electrodes hasg been cleared as
follows:—

Oct.’63-March '64 - [Rs. 23.5 lakhs

Apr.'64-Sep.'64 - Ra. 32.74 lakhs

(d) Mild Steel Welding Electrode
quality billets which were being im-
ported so far are now being manufac-
tured indigenously by the Bhilai Steel
Plant and import of this item has now
been stopped.

(e) In addition to existing capacity
the setting up of some more capacity
has been approved. The existing
capacity together with the capacity
approved will be sufficient to meet
the demand fully.

Inventions Promotion Board

427, Shri Chandak: Wil the
Minister of Industry and Supply be
pleased to state:

(a) the annual grant sanctioned
for 1963-64 for the Inventions Promo-
tion Board;

(b) the amounts spent in the same
year by the Inventions Promotion
Board towards establishment charges;
and

(c) what were the amounts spent
by the IPB during the same year to-
wards (i) prizes and (ii) fnancial
assistance to the inventors? :

The Deputy Minister In the Minis-
of Industry and Supply (Shri

try
Bibudhendra Misra):
Ras.

(a) Rs. 2,71,750.

(b) Office rent .. 19,580
Electricity charges .. 1,823
Telephone .. 2212
Stamp, Stationeries

and other office
equipments 25,063
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. Rs.

Pay of Officers . 56,659

Pay of Staff 37,289
T. A. and other allo-

wances .. 32,863

Leave salary, Pen-

sion and G. P. F.

contribution. o 14777

. 1,90,647

(¢) Prize awards 12,500

Financial sssistance 46,855

New Rall Lines in Kerala
Shri N. Sreekantam Nair:
Bhri A. K. Gopalan:
Shri Namblar:
428.{ Shrl Imbichibava:
| Shri A. V. Raghavan:
Bhrl Pottekkait:
| Shrl Vasndevan Nair:

Will the Minister of Rallways be
pleased to state:

(a) whether the Kerala Govern-
ment have requested for the inclusion
of six new lines and the doubling of
two existing lines during the course
of the next few years;

(b) what percentage of the overall
railway lines in the country is now
functioning in Kerala; and

() what is the route mile per
thousand of the population in Kerala?

The Deputy Minister in the Minks-
try of Railways (Shri Sham Nath):
(a) Yes.

(by and (c). Information regarding
railway matters is complied only
Railway Zone-wise and hence State-
wise information is not available.

Coal Reserves in Batpura
429, Bhri Vishwa Nath Pandey: Will
the Minister of Sieel and Mines be
pleased to state:

(a) whether it is a fact that rich
coal reserves have been found in
Satpura area in Madhya Pradesh; and
(b} if s0, what is the reaction of the
Government thereto?

The Minister of Sieel and Mines
(Shri N, Samjiva Reddy): (a) Re-
serves of about 56 million tonnes of
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low grade coal have been proved so
far in the Pathakhera coalfield 1In
the Setpura area.

(b) The National Coal Development
Corporation is developing a coal mine
in Pathakhera to produce 0:45 million
tonnes of coal per year. This coal
will be used by a thermal power
station being set up there. The initial
capacity of this thermal station would
be 300 MW by 1088-87, Ultimately
this capacity will be railsed to 600
MW,

Ral] Link from Dehra Dun to
Dakpathar and Kalsi

( Shrl Vishwa Nath Pandey:
430, { Shri B. N. Kureel:
 Shri Mohan Swarup:

Will the Minister of Railways be
pleased to state:

(a) whether it 8 a fact that the
broad gauge rail link from Dehra Dun
to Dakpathar and Xalsi have been
sanctioned by the railwav authority;
and

(b) if so, when it will begin and the
total cost of the scheme?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) No. Only g Preliminary Engineer-
ing and Traffic Survey have been
sanctioned entirely at the cost of the
U.P. Government.

(b) Actual constructicn can be taken
up only after the surveys are com-
pleted and cost of construction de-
positad by the State Government.

Robbery in  Bombay-Madras Jania
Express

1 | Shrl Vishwa Wath Pandsv:
: {sm B. N. Kuseel:

Will the Minister of Rallways G-
pleased to state:

(a)’ whether it is a fact " it @ gang
robbers boarded the Bombay-Mad-

of
ras Janta Express at Hotgi railway
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station on the 21st July, 1964, made a
merchant and hlg young sister-in-law
unconscious and took away her orna-
ments; and

(b) if so, the steps Government have
taken in this conmneclion?

The Minister of Staly in the Minis-
try of Rallways (Dr. Rim Subhag
Bingh): (a) According to police re-
port, at Hotgi raillway station 2 un-
known persons entarej a third class
compartment of Bumbay-Madras
Janata Expresg in which a merchant
and his sister-in-law were travelling
and removed 3 golden riugs from the
person of the lady. No evidence has
come forward to establish the fact that
the merchant and the lady were made
unconscious.

(b) The case is pending investiga-
tion by Government Railway Pulice,
Sholapur. Prevention and detection of
crime on railways and iz railway pre-
miseg g the responsibility of the State
Government. Close liaison and co-
operation is maintained with the State
Police Tor effective contro! of crime
on Rallways.

Incident in Allgarh-Bareilly Pas-
senger Tralm
= [ Bhri Vishwa Nath Pandey:
* 7 Shri Ram Harkh Yadav:

Will the Minister of Rallways be-
pleased to state:

(a) whether it ls a fact that the-
driver and the fireman of Aligarh-
Barellly passenger train werg injured
on the 10th June, 1964 by a huge
crowd at Babrala Rallway Station;

(b) if so, what arp the causeg of the
incident; and

(c) the action taken by Government
in the matter?

The Mialster of Stute in the Minis-
try of Rallways (Dr. Ram BSubhag
Singh): (a) and (b). Yes. On arrival’
of Aligarh-Bareilly Passenger train at
Babrala railway station on 19-8-64
finding the train overcrowded, a-
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large number of pilgrims without
tickets climbed on the roofs of the
carriages. The Assistant Station Mas-
ter on duty tried to persuade them to
get down but in van. On interven-
tion by the police the crowd became
violent and manhandled the constables.
Some amongst the crowd gtarteq pel-
ting stones at the train resulting in
minor injurieg to the driver and one
-of the firemen.

(¢) The Civil Police, Gannaur, Dis-
trict Badaun sent a posse of police
under a Sub-Inspector to assist the
police on duty. The situation was
‘brought under control after a shot was
fired by the police in the alr to scdre
away the violent mob. Senlor Police
‘Officers of the Government Railway
Police ag well as the Civil Police visi-
ted the place of occurrence. A case
under section 147|333/332 1P.C. has
been registered and i¢ under investi-
gation. The Civil Police authorities
have been requested to augment the
poliee force on such occasions.

Derallment of Ealka Mail

438, 8hirl Vishwa Nath Pandey: Will
the Minister of Rdflways be pleased
to state:

(a) whether it ig a fuct that the en-
gine of the 1 UP Howrah-Delhi-Kalka
Mail was deralled between Anugrah
Narain Road and Son-Nagar station
-on the Gayja Mughalsaral double line
section of Eastern Railway on the 30th
June, 1964;

(b) if »0, the caases thereof; and

(c) the loss gustained ay a result of
this derailment?

The Deputy Minister in the Minlsiry
of Railways (Shri Sham Nath): (a)
Yes.

(b) The accident was due to failure
of track.

(c) The cost of demage to Hailway
property was estimated at approxi-
mately Ra. 11,200 -
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Goods traln-truck colllsion near Meecrat

4 J Shri Ramchandra Ulaka:
7\ Shri Dhaleshwar Meoena:

Will the Minister of Railwayy be
pleased to refer to the reply given to
Starred Question No. 95 on the Ind
June, 1964 and state:

(a) whether the enquiry Committes
op the collision of a goody train with
a truck near Meerut city on the Oth
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May, 1984 has gubmitteg any report;
and

-(b) if 20, the details thereo! and the
action taken by Government in this
direction?

The Deputy Minister in the Minlsiry
;f Rallwayy (Shri Sham Nath): (a)
e, .

(b) The Enquiry Committee held
the gateman on duty as also the truck
driver responsible for the accident.

Disciplinary action againsl the gate-
man is in progress.

Manufacture of Rallway Wagons

429 J 8hri Ramchandra Ulaka:
| Bkri Dhuleshwar Meena:

‘Wil the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 937 on the 7th
April, 1984, and state:

(a) whether the project report to
set up a workshop for the manulacture
of Railway wagons in the country
has gince béen prepared; and

(b) if so, the broad features of the
Scheme?

‘The Minisier of State in the Mimis-
try of Rallways (Dr. dam Subbag
Bingh): (a) The Officer who was de-
puted to go into the matler has just
completed his preliminary Project Re-
port which is recelving consideration.

(b) The broad features of a guitable
scheme can only be decided, after the
requirements of the Fourth Plan,
which is under formulation, are settl-
ed,

Employeep of Northern Raftway Ac-
counts Department

440, Bhri Gulshan: Will the Minister
of Rallwayy be pleased to refer to the
reply given to Unstarred Question
No. 2824 on the 5th May, 1964 and
state what action hag since been taken
fo set right the nenlority of Clerks
Girade I of the Northern Rallway
Accounts Department in the light of

SEPTEMBER 11, 1084
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the judgement of Allahabad High
Court according to which the genifority
of Government employee onee fixed
cannot be alerted?

The Minister of State in the Minks-
try of Rallways (Shrl Ram Subbag
Singh): The judgement of the Allaha-
bad High Court awarded in the case
of an individusl employee of the UP.
Government in connection with his
seniority ig not applicable to the
case of Clerks Grade I of the Ac-
counts Department .of the Northerm:
Railway.

Production of Coal

441, Shri Daljit Singh: Will the
Minister of Steel and Mines be pleas-
ed to state the quantity of coal pro-
duced in Public Sector from lst July,
1963 to the 30th June, 10647

The Minister of Stesl and Mines
(Shri N. Sanjiva Beddy): 12.211 mil-
lion tonnes.

World Fair at New York
Shri Bade:
Sbri Prakash Vir Shastri:
Shri E. Madhusudan Rao:

Bhri Ravindra Verma:
Shrimati Renuka Barkatakd:

Commerce be

e,

Will the Minister of
pleased to state:

(a) the total amount so far speni by
Government on the Indian Pavilion
in the World Fair in New York;

(b) the total amount of sales of
Indian goods at this pavilion;

(¢) the amount spent on advertis-
ing;

(d) how many visitors on an aver-
age are daily visiting the pavilion; and

(e) the amount of monthly expendi-
ture being incurred on the employees
sent there by India and on the other
employees working there?

The Minister of Commerce (Shrs
Manubhal Shah): (a) The total ex-
penditure incurred in forelgn ex-
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change is equivalent to approximately
Ra~87,75,200 and the expenditure in-
curred in India is Rs. 1,41,082,

(b) Rs. 90,55743. Also a supply
worth Rs. 45 lakhs is under active
negotistion. Besides, 211 trade en-
quiries are under consideration of the
Indian manufacturers/Exporters.

(¢) Rs. 1,563,442,

(d) Week-days the average is 20,000
and week-ends or holidays the aver-
age is 30,000 to 35,000.

(e) Rs. 1,16,000.

New York World's Fair

443. Shri J. N. Hasarlka: Will the
Minister of Commerce be pleased to
state:

(a) how many State Ministers have
visited the New York World's Fair;
and

(b) whether the visiting State
Ministers have reported to  Central
Government about their impressions
of the Fair?

The Minister of Oommerce (Bhri
Manobhal Shah): (a) Two, Sir.

(b) Yes, Sir. In the Visitor's Book
maintained st the Indlan Pavilion they
m recorded their very high eppre-

on.

Export of Ten to USA snd Cansda

o4, [ Bl J. N. Faarika:
\_ Shrimat! Jyotsma Ohanda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Indian tea is getting more and more
popular in the U.S.A, and Canada;

(b) if so, the increase in export of
Indian Tea to those countries in the
last six months; and

(c) the target of export to those
countries for the next year?
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The Depuiy Minister in the Mins-
try of Commserce (Shri 5. V. Rama-
swamy): (a) Yes, Sir.

(b) Total exports of tea from India
to all countries declined to the extent
of 17 million kg during the period
January-June 1864 as compared with
the exports of tea during January-
June 1863. Even so, exports to U.S.A.
and Canada during the first six
months of the current year have been
practically the same as during
January-June 1983. It is expected
that exports to these two countries,
which are looking up sinee June, will,
by the end of the year, be well above
the exports during the vear 1883,

(¢) No targets have been fixed.

Oommercial Clerks

445, f Shrl Opkar Lal Berwa:
| Shri Yashpal Singh:

Will the Minister of Rallways
pleased to state:

(a) whether it is a fact that Com-
mercial Clerks though preparing the
Station Accounts and Balance Sheets
ate not allowed to appear in the Ap-
pendix I-A and TI-A Examinations;

be

(b) if so, whether it is a fact that
their eligibllity for such examinations
is not being considered despite appeals
and memoranda on the subject; and

() if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) and (¢), These are purely de_-
partmental examinations prescribed
for clerical staff of the Railway Ac-
ecounis department who desire to
qualify for promotion to higher posts
in that department. Thereforc, only

the Accounts Department Staff are

allowed to take these examinations
and not staff of other departments of
ths Railways who may be dealing with
the initial accounts of those depart-
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ments as a part of their work. There
have been a few individual requests
from employees of the other depart-
ments of the Railways for permission
to take these examinations, but these
were not agreed to for the reason
stated above.

Corruption Cases Against Officers of
Northern Rallway

446,/ Shri Onkar Lal Berwa:
\, Bbri Yashpal Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that some
cases  of corruption and dispropor-
tionate assets were investigated by the
BPE in the year 1883 against some
Gazetted Officers of Northern Railway;

(b) if so, in how many cases the
Officers were found guilty and punish-
ed.

The Minister of Btats in the Minls-
try of Rallways (Dr. Bam Subhag
Singh): (a) Yes, in 1963, the SPE
registered Preliminary Enquiry Re-
ports against 5 Gazetted Officers alleg-
ed to be in possession of dispropor-
tionate assets.

(b) Out of the five cases, two are
under departmental action, one is still
under investigation with SP.E  and
two have been dropped.

Working Hours of Employment of
Railway Btaff

7. 8hrl U. M, Trivedi: Will the
Minister of Rallways be pleased to
state:

(a) whether any change in the
policy of extent of daily hours of em-
ployment of different categories of
Rallway staff has been suggested;

(b) if so, on what terms; and

(¢) the maximum hours fixed to be

put in per day by different categories
of staft?
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The Minister of State in the Minis-
try of Railways (Dr. Ram .Subhag
Bingh): (a) No, Sir.

(b) and (¢). Do not arise.
Derallments on N.F. Rallway

448. Shrimati Jyotsna Chanda: Will
the Minister of Rallways be pleased
to state:

(a) how many derailments have
occurred  in Badarpur-Lumding Hill
section on the N.F. Railway during the
last 6 months;

(b) whether Government are aware
that derailments occur frequently
within Mailangdisa and Harangajao
Stations;

(e) if so, the reasons therefor; and

(d) the measures Government pro-
pose to take in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Nath):
(a) There were 13 cases of train de-
rallments on Lumding-Badarpur Hill
Section during the 6 months period
from 15-2-64 to 15-8-1064

(b) and (c). The incidence of de-
reilments is comparatively more om
Mailongdisa-Harangajao section be-
cause the gradient on the section—
in 37—is the stecpest

(d) In addition t¢ the existing In-
structions which require intensive ex-
amination of the rolling stock, special
training of the drivers, enforcement of
speed restrictions, frequent foot plate
inspections, etc., the following fur-
ther steps are being teken n respect
of Lumding-Badarpur Hill Section:—

(i) Arrangements have been
made to realign the curves after
conducting necessary survey as
most of the accidents took place
on curves.

(il) The pit-line at Lumding has
recently been extended to enable
thorough examination of the
wagons golng on Hill Bection.
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Level Crossings on Central Rallway

449, Shri M. L, Jadhav: Wil the
Minister of Rallways be pleased to
state:

(a) how many level crossings are
there on the Central Railway between
Nasik-Road and Kalyan Stations on
the Bombay-Agra Road;

{b) whether heavy traffic is being
keld up for a number of times and for
a pretty long period every day on
#hese level crossings;

(¢) whether there is any move to
cover these level crossings by over-
bridges to remove the bottlenecks in
ibe road traffic; and

(d) it so, when?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Three—at miles 53(8, 70/61-52 and
#5/12 from Bombay.

(b) No.

() and (d). As a matter of policy
Railways undertake construction of
road overjunder bridges in replace-
ment of existing busy level crossings,
if the State Government|Road autho-
rity sponsor such schemes and allo-
cate funds for their share of the cost
io. the cost of sloping approaches to
the bridge. The 3 level crossings in
question, between Nasik Road and
Kalyan Stations are on an important
National Highway. The Government
of Maharashtra had, therefore, appro-
ached the Ministry of Transport, Gov-
ernment of India for acceptance of
the proposals for road overjunder
bridges at these level crossings (in-
cluding financial allocation) during
the current plan period. The State
Government has in August 1964, inti-
mated that due to paucity of funds
the work on these overbridges will
not be possible during the current plan
period.

There have been no complaints
about any incidence of traffic hold up
at these level crossings
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Coa] Seams in Karalkkudi (Madras)

450. Shri Umanath: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether the coal find in Karaik-
kudi area in Madars State has been
tested ;

(b) if so, the result of the test; and
" (c) the prospects of its exploitation?

The Minister of BSteel and Mines

;im N, Sanjiva Reddy): (a) Yes,

(b) Lignite was found as thin
stringes upto 3 centimetre in thick-
ness. It is of no economic importanee.

(e) Does not arise.
Pig Iron Plant at Durgapur

451. Shri Rama Chandra Mallick:
Will the Minister of Bteel and Mines
be pleased to state:

(a) whether it is a fact that the
Central Government have agreed in
principle to set up a pig jron plant
at Durgapur under the Durgapur Pro-
ject Ltd.;

(b) what will be the production
capacity of the plant; and

(¢) the expected time by which the
project will be ready?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) to (c).
Durgapur Projects Ltd—a Govern-
ment of West Bengal Undertaking,
initially proposed to set up two 100-
ton blast furnaces for making pig iron.
They were informed that the proposal
would be approved after details had
been worked out. It is now under-
stood that the Durgapur Projects Ltd.
are considering a plant to produce
300,000 tons of pig iron per annum
with facilities for steel making and
continuous casting of at least 30,000
tons per year and have co
a feasibility report. Detalled pro-
posals in this regard are awaited
The time by which the project, if



TI91

approved, can be ready will be known
only when the detailed proposals are
recelved.

Tractor-Passenger Train Collisiem

452, Bhl Rama Chandrs Mallick:
Wil the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a pas-
senger train coming from Nakodar
collided with a tractor at an unman-
ned railway crossing on Ladowali
Road on the Bth June, 1964,

(b) it so, the number of persons
killed and injured as a result thereof;

(c) whether any invedtigation has
been made into the accident; and

{d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Ballways (Shri Sham Nath):
(a) Yes. The accident occurred at an

d level crossing between
Jamsher Khas and Jullundur City
stations,

(b) Two persons were killed &nd
one sustained minor Injuries,

(c) and (d). The case was enquired
into by a Committee of Railway Offi-
cets according to whom the accident
was due to the tractor driver attempt-
ing to cross the level crossing in the
face of the approaching train.

Purchase of Textile Machinery
from Jipam

J 8hri  N. R. Laskar:
453.3 Shrl Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether the agmeement with
Japunese Government for a loah to
purchase textile machinery has been
finalised; and

(b) if so, the warious types of
machinery proposed to be imported
from Japan?
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The Depuly Minister in the Minls-
try of Commerce (Shel 8. V. Rama-
swamy): (a) Arrangements for the
loan have been finalised. - The agree-
ment will be entered into between the
State Trading Corporation of India
and the Japanese Textile Machinery
Manufacturers Association, shortly.

(b) The various types of machinery
likely to be imported from Japam
are:—

(a) Cotton Textile mdustry:

1. Blow room machinery.

2, Drew Frames, Speed Frames
and Doubler Winders.

3. Automatic looms,
4. Calenders.
(b) Woollen Textile Industry:

1. Worsted Ring Frames

2. Woollen Ring Spg. Frames.

8. Worsted Cards.

4 Woollen Cards.

5. Winding, Doubling & Twisting
Frames.

8. Spinning Preparatory machines,

7. Weaving Preparatory machines,

8. Looms automatic and semi-
automatic.

9. Rag Tearing machines.

10. Garnet machines.

11, Card Room accessories.

12. Tentering machines.

13, Carabbing machines.

14, Bhearing machines.

15. Decatising machines,

168. Brushing machines.

17. Raising machines.

18. Resin curing maeachines.

19. Shrinking machines.

20. Hydro extractor machine.
21. Vogoreau printing machine.
22. Damping machine & Dewing

machine.

23. Cloth Press.

24. Wool washing machine, car-
bonising and scouring
machine.
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25. Rag Shaker.
26. Fancy twister.
.27, Universal twisting machine.

Howrah-Amta Light Railways

454, Shri Mobammad Ellas: Will
the Minister of R2llways be pleased
1o state:

(a) whether it is a fact that the
authority of Howrah-Amta Light
Rallways had decided to close the
Tdght Railways in West Bengal;

(b) it so, the reasons therefor; and

(c) the reactions of Government
thereto?

The Deputy Minister in the Minds-
try of Bailways (Shri SBham Nath):
(a) to (c). A statement is laid on the
Table of the House. [Placed in
‘Library. See No. LT-3093/64].

Rallway Employees

455. Shri Nambiar: Will the Minis-
ter of Raillways be pleased to refer
to the reply given to Starred Ques-
tion No. 1315 on the 5th May, 1864
and state:

(a) whether all the Railway
administrations have implemented the
Railway Board's orders regarding the
reinstatement of employees removed
‘from service under Rules 148 and 149
of the Indian Railway Establishment
Code, Vol. I arising out of the judg-
ment of the Supreme Court on the
Sth December, 1963; and

(b) if not, the reasons therefor?

The Minister of Btate in the Minis-
try of Railwayy (Dr. Ram Subhag
fingh): (a) and (b). The number, as
on 25th August, 1964, of ex-Railway
servants who applied for reinstate-
ment and are eligible for reinstate-
ment in terms of Railway Board's
orders is 161. Out of this number,
orders of reinstatement have been
issued in respect of 127 pergons, and
8P of them have jolned duty as far as
Informstion is available. The delay
‘in finalisation of other cases is mainly
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due to (1) late submission of applica-
tions for reinstatement andlor (ii) re-
levant records having to be scrutinis-
ed in various subordinate offices,

Night Trains between Lumding and
Dibrugarh

456, Shrimatl Jyotsns Chanda: Will
the Minister of RAllways be pleased
to state when the night trains bet-
ween Lumding and Dibrugarh on the
N.EF. Rly. are likely to be resumed?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): Night running of only pas-
senger trains on the Lumding-Mariani
section of N.F. Railway has been sus-
pended for security reasons. Efforts
are being made to resume night run-
ning of passenger trains on this sec-
tion as soon as possible after making
proper arrangements to ensure the
safety of passengers. Trains are run-
ning both during night and day on
the Mariani-Dibrugarh Town section
of the Rallway.

Rallway Training Schools

457, Shri Tan BSingh: Will the
Minister of Rallways be pleased to
atate:

(a) whether there ls any proposal
to establish a Central Institute for the
training of Instructors in the Railway
Training Schools with a view to
improve fheir quality; and

(b) if so, when it is likely to mate-
rialise?

The Minister of State in the Minis-
try of Rallways (Dr. Eam GSobbag
Singh): (a) Yes.

(b) Since the matter is still under
examination in regard to detalls, it is
premature to say when the proposal
would be finalised.

Rallway Accidents

458, Shri Tam Bingh: Wil the
Minister of Rallways be pleased to
state:

(a) whether thers ars wide varla-
tiong in the Incidence of accidents on
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the broad and metre gauges of Nor-
thern Railway;

(b) reasons for the variations; and

(c) the steps taken to improve the
position particularly on metre gauge
section?

The Minister of State in the Minis-
try of Rallways (Dr. Bam BSubhag
Singh): (a) The incidence of acei-
dents per million traip.kilometres is
higher on the Metre gauge than on
the Broad gauge,

(b) Varying standards of track and
equipment and operating conditions
on the two gauges are inl
sible for these variations.

-y LEE

(c) All possible steps, which include
inter alia strengthening of track,
proper maiintenance of locomotives
and rolling stock, effective train exa-
mination, better training of staff and
rousing of greater safety consciousness
amongst staff through safety propa-
ganda and man-to-man contact, are
being taken by the Railway Adminis-
tration to improve the position on the
Metre gauge.

Aurangabad Textile Mills Lid.

459. Shri D. D. Manirl: Will the
Minister of Commerce be pleased to
state:

(a) whether it iz a fact that the
Aurangabad Textile Mills Ltd.,
Aurangabad (Maharashtra State) is
closed these days;

(b) whether any suggestion or
action has been recommended by the
State of Maharashtra in this regard;
and

(c) the reaction of
thereto?

Government
The Minister of Commerce (Shri
Manubhal Bhah): (a) Yes, Sir.
({b) No, Sir,
(¢) Government are looking into

the matter in consultation with the
Textile Commissioner,
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Hindustan Machine Tools

460, Shrl E, Madbhusudan Rao: Will

the Minister of Indusiry and Supply
be pleased to state:

(a) whether there is any proposal
to manufacture time pieces by the

Hindustan Machine Tools in the near
future; and

(b) if so, the details of the schemel

The Minister 5t Heavy Engineerimg
in the Minisiry of Indusiry and Sup-
ply (Bhri.T. N. Bhugh): (a) No, Sir.

(b) Does not arise,

Manufacture of watches by HMT.

461, Shri E, Madhusudan Rao: Will
the Minister of Indusiry amd Bupply
be pleased to state:

(a) the total number of wrist
watches so far manufactured and sold
by HMT. in the country;

(b) whether there hag been of late
any set back in the production of
watches; and ,

(e) if so, the reasonr therefor?

The Minister of Heavy Engineer-
ing in the Ministry of Indusiry and
Supply (Shri T. N. Singh): (a) Total
production upto 30th August, 1964 was
2,30,403 watches out of which 2,32,332
were sold.

(b) No, Sir.
(¢) Does not arise,

Export of Tea

462, Shri Biren Dutta: Will the
‘Minister of Commerce be pleased to
state:

{a) the total quantity of tea lifted
by air from Tripura during 1961-62;

(b) the rate of freight charged for
such air lifting;

(c¢) whether any subsidy has been
asked for by the teg gardens; and

(d) if"so, whether Government have
recommended any subsidy to the
Indian Air Lines Corporation?
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The Deputy Minister in the Minis-
try of Commerce (Shri 8. V., Rama-
swamy): (a) 24,201 quintals approxi-
mately.

({b) Teas are mainly booked from
Agartala and Kailashahar to Calcutta.
Freight rates ruling in 1861.62 were
as follows:—

Agartala to Calcutta—Rs. 18.00 per
quintal,

Kailashahar to Calcutta—Rs, 20.00
per quintal,

(¢) Under the transport subsidy
scheme, introduced with effect from
13-10-1958, a subsidy at the rate of
Rs. 9.86 per quintal is granted to tea
gardens by the Tea Board for trans-
port of tea from Tripura by air. A
sum of Rs. 4,46,310- was paid under
the transport subsidy scheme by the
Board during the yetr 1961-62.

(d) No, Sir.
Third Class Rallway Coaches in
Eangra Valley

463, Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it ig a fact that no fans -

and racks for keeping articles exist
in the III Class coaches on the narrow
gauge section of the Kangra WValley
Railway; and

(b) if so, the steps Government pro-
pose to take to provide these ameni-
ties on that section?

The Minister of State in the Minis-
try of Railwayy (Dr, Ram BSubhbag
Singh): (a) and (b). Out of 48 third
class coaches running on this section,
35 are already provided with fans.
The remaining 11 are overaged and
are being progressively replaced by
newly built coaches fitted with fans.

It is not possible to provide upper
bunks in narrow geuge IO class

Written Answers 1198
coaches due to the limited size of these
carriages. Light luggage racks are,
however provided for accommodating
light luggage inside the compart-
ments. e

Small Scale Industries

( Shri Vidya Charan Shukla:
484. { Bhri R. 8, Pandey:
ismu&q:

Will the Minister of Indusiry and
Bupply be pleased to state:

(a) whether the cut of 22 per cent
in the allocation of foreign exchange
for import of steel for small scale
industries during the period October,
1082—March, 1963 and April—Sep-
tember, 1963 was applied uniformly
to all the States;

(b) it not, the reasons therefor;
and

(c) the basis for not giving uni-
form increase during the perlod
October, 1963—March, 1984, when the
total ceiling was raised by 143 per
cent?

The Deputy Minister in the Minis-
try of Industry and Supply (Bhri
Bibudhendra Misra): (a) and (b).
The allotment for imported steel for
small scale industries for the period
October, 1982—March, 1983 conslsted
of (a) Rs. 250 lakhs free foreign ex-
change and (b) Rs. 100 lakhs ex-
change for imports from Rupee area
countries. The free foreign exchange
of Rs. 250 lakhs was distributed
amongst the State Governments pro
ratz on the basis of the allocation
during the previous hal! year, The
latter Rs. 100 lakhs was given to States
other than Assam, Kerala, Orissa,
Jammu and Kashmir, Himachal Pra-
desh, Pondicherry, Tripura and Goa.
The reason for making no allotment
to these States wag that It was felt
that small scale units in these com-
paratively backward states would
find it difficult to negotiate direct
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imports from the Rupee area. How-
ever, representations were received
from these States in the matter and
the foreign exchange made avallable
for the period April—September, 1963
‘was distributed amongst all the
States.

(c) The increased allocation of
foreign exchange during October,
1063—March, 1864 was distributed
-proportionately among all the States
except for very minor adjustments in
the quotas of individual States in
worder to give an increased allotment
to Himacha] Pradesh.

Train Collislon at Baudpur Station

485, Shri Goknlananda Mohiaty:
‘Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No, 2153 on the
14th April, 1984 and state:

(a) whether the report of the
Additional Commissioner for Railway
Bafety detailing the responsibility for
the train collision at Baudpur station
on the SE Railway has since been
received; and

(b) it so0, the details thereof?

The Minisier of Siate im the Mimis-
try of Rallways (Dr. Ram Subhag
‘Singh): (a) and (b). The enquiry
report into the accident has not yet
been finalised.

Dispesal of prespeeting licence mining
lease applications

488. Bhrl H. 0. Soy: Will the Minis-
‘ter of Steel and Mines be pleased to
state:

(a) whether it is a fact that a large

b of applicatl to the State

Government automatically cease to be

effective on the lapse of nine months

of filling the petitions by the prospec-
tive lessees of mines; and

(b) whether it is also a fact that
imilarly large ber of petitions
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specially from Bihar are lying with
the Central Government for exten-
sion of prospecting lease periods for
a long time?

The Minister of Steel and Mines
(Bhri N, Banjiva Reddy): (a) and
(b). Ruleg 11 and 24 of the Mineral
Concession Rules, 1860 prescribe time-
limits (¢ months) within which an ap-
plication for grant of prospecting
Heence|mining lease shoulg be dispos-
ed of by the State Government. If it
is not so disposed of, the application
shall be deemed to have been reject-
ed. If the party so chooses, it cam
come in revision to the Central Gov-
ernment after the expiry of the pres-
cribed period from the date of appli-
cation. At the same time, the State
Government can also seek extension of
the time-limit in respect of such ap-
plication which they propose to grant.
The Central Government consider such
proposals of the State Governments on
merits and, wherever necessary, grant
extension of time-limit in suo moto
revision under section 30 of the
Mines and Minerals (Regulation and
Development) Act, 1957. At present,
only five cases of this nature from the
Government of Bihar are pending
with the Central Government mainly
because the applicants have also filed
revislon applications under rule 54 of
the Mineral Concession Rules, 1960,
which are under quasi-judicial exami-
nation of the Central Government and
will be decided by the Tribunal cons-
tituted for the purpose. All these
applicationg were received by the Cen-
tral Government during the current
year, 1084,
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Expansion of Tata Iron and Steal Oo.

P Shrl Shinde:
. Bhrl Vidya Charan Shakls:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether the Tata Iron and Steel
Co.; Jamshedpur has finalised its pro-
posal to expand the existing produc-
tion capacity;

(b) if so, the estimated capacity of
the plant after expansion;

(¢) what i the capital outlay for
the proposed expansion;

(d) the namesg of the foreign sup-
pliers who have agreed to supply the
necessary equipment for the proposed
expansion; and

(e) what is the foreign exchange
component involved?

The Minister of Séeel and Mines
{Bhri N. Mluldiyl. (a) and
(b). Government in
Iron&SlulcmLtd Jamshedpur to
3 million tonnes of steel ingots capa-
city in the Fourth Plan period The
company have yet to prepare the De-
tailed Project Report for the expan-
sion.

(c), (d) and (e). The prelimi-
nary estimates indicate that the cost
of expansion would be of the order
of Rs. 170 crores with s foreign ex-
change component of about Rs. 85
crores. As the matter is still in the
preliminary stages; the details regard-
ing the foreign suppliers of equip-
ment etc., have not so far been worked
out.

Damage to Rallways dus to Floods

448, Bhrimati Ramduiari Simha:
Will the Minister of Rallways be
pleased to state:

(a) the extent of damage done to
the Railways between Darbhanga and

L3

1888 (SAKA) Written Answers 1303

Sitamarhi stations due to the reoent
floods;

(b) for how many days there was &
dislocation of through service bet-
ween Darbbhangs and Sitamarhi sta-
tions;

(c) the steps taken to restore this
communication; !

(d) why it took po much time for
resumption of the through service;
and Loy

(e) the steps baing taken to prevent
the recwrence of such incidemts in
future?

The Deputy Mimister in the Minis-
try of Rallways (Bhri 8ham Nath):
(a) Bridge No. 18 conaisting of § x 40’,
1 x 30" and 1 x 20° spang resting on
wrought iron and timber piles at Km
63-2/3 between Kamtaul and Jogiara
wag scoured below safe leve] on ac-
count of abnormal floods. Besides
there were two washouts in the for-
mation at Kmg 82)3 and 92-11[12 bet-
ween Bajpatti and Parsauni stations.

(b) Through communidation was
dislocated from 8.45 hrs on 31.7-1884
to 1230 hrs, on 4-8-1964.

(c) The work of repairs to pille
bridge No. 18 and the formation were
immediately taken in hand and com-
pleted in shortest posaible time,

(d) Through communication could
not be restored earlier om account of
foundations of Bridge No. 18 having
become insecure as well as becausg of
flood water being above the rail level
between Bajpatti and Parsauni sta-
tions.

(e) Bridge No. 18 is proposed to be
rebuilt with 8 spans of 40 ft. girders
resting on deep foundations. The
rail level on the proposed bridge will
be raised by about 5 ft. The forma-
tion between Bajpatti and Parsauni
will also be strengthened by stone
pitching.
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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORT-
ANCE

ARREST OF TRADE UNION LEADERS AND
- PWD WORKERg IN ANDAMANS

Shrl Sezhiyan (Perambalur): I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

The large-scale artests . of
trade union leaders and PWD
workers in Andaman Islands.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): The statement is a bit long.
Should I read it or lay it on the Table
of the House?

Mr. Speaker: How long 1s it?
Bhrj L. N, Mishra: Three pages.
Mr. Speaker: He might read it.

Shri L. N. Mishra: The Andaman
P.W.D. employs casual labourers on
muster roll during the working season
from October till about the middle of
May to supplement itz regular labour
strength. There is heavy rah fall
accompanied by cyclones during the
monsoon season when the building and
road construction works are slowed
down conslderably, and the labour
becomes surplus. All such casual
labourers as cannot be gainfully em-
ployed during he monsoon  season
are retrenched. The seasonal
Pployment and retrenchment
of labour in Andamans is the nor-
'mal feature of the working of the
Andaman PW.D. The Andaman
P.W.D, retrenched 355 casual labburers
with the advent of the monsoon season
this year, most of whom being local
settlers went away to their homeg for
cultivation. Among the labourers re-
trenched were 72 from the Mainte-
tenance Division at Port Blair. The
DMK sponsored labour union took
up the cause of those 72 labourers
and started an agitation to-
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wards the eng of May 1964,
demanding their immediate re-
employment. The circumstances lead-
ing to their retrenchment  were ex-
plained to the leaders of the DMK but
they persisted in their demand, and
started picketing on the 5th June, in
front of the offices of the Principal
Engineer ang the Deputy Commis-
sioner. The agitation continued for
several days. 21 persons were arrest-
ed under section 341 of the LP.C. and
pection 7 of the Criminal Law Amend-
ment Act 1932. Towafds the end of
June, 1064, the dispute involving 72
retrencheq labourers was referred to
the Conciliation Officer for promot-
ing a settlement. The DMK sus-
pended the agitation, and further re-
trenchment of surplus labour was
stayed by the PW.D. during the
pendency of conciliation proceedings.
The Conciliation Officer succeeded in
securing a settlement between the
parties. According to the terms of
settlement 44 labourers who were not
found to have been retrenched on the
bagis of “last come to first go" were
re-instated, without prejudice to the
right of the employer to make re-
trenchment under the law, All the 21
persons who had courted arrest by
picketing officey in connection with the
agitation were convicted on the 17tn
July, 1884, under section 7 of the
Criminal Law Amendment Act, 1032
The re-instatement of 44 labourers
was followed by retrenchment of 44
labourers on the basis of “last come
to first go”, and further 320 casual
labourers who were surplus were re-
trenched with effect from 1st August,
1964. The DMK have resumed agl-
tation. The Communist led labour
union has also joined hands with the
DMK ang they are adamant that the
retrenched labourers should be- re-
instated immediately. The Adminis-
tration had assured that the retren-
ched labourers would be re-employed
on the commencement of fair season
in October. The DMK and Commu-
nist lesders were not satisfied. Omn
3rd September, 8 retrenched labourers
prevented the Deputy Commissioner
from entering his office, and anvther
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16 persons gathered in front of the
Principal Engineer's office, and the
Chief Commissioner's office. They
were shouting slogans. They were
arrested under section T of the Cri-
minal Law Amendment Act, 1032
because of their unabated intention to
deter the officers from entering the
offices. The DMK ang Communist
sponsored labour unions had announc-
ed their decision through loud-spea-
kers to intensify their agitation. It
was reported that about 75 persons
would be detailed for picketing offices
on the 4th September. They were in-
citing labour by thejr provocative and
inflamatory speeches, and posed a
threat to public peace ang tranqui-
lity. The District Magistrate, Anda-
man and Nicobar Islands, apprehena-
ing breach of peace promulgated an
order under section 144 of Criminal
Procedure Code with effect from the
morning .of 4th September banning
all processions, demonstrations, public
meetings, carrying of weapons, gprea-
ding of rumours &nd use of loud-
speakers. P persong on the 4th Sep-
tember and 2 persons on the 6th Sep-
tember were detained by the District
Magistrate under rule 30(1) (b) of the
Defence of India Rules. On the 4th
September 16 retrenched labourers
assembled for picketing in groups of
4 in front of Deputy Commissioner's
office and the secretariat. They were
arrested under section 151 of Criminat
Procedure Code and released on the
same day. Op the 5th and Tth Sep-
tember, 34 and 23 persons respec-
tively were arrested in similar eir-
cumstances and later released on the
SsaMeg dl}"‘

The law and order situation has
been maintaineq and continues to be
under control,

Bhri Beshiyamn: The hon. Minister
has been pleaseg to say that 371
workers have been retrenched. 1
want to know whether it is a fact that
in the place of those retrenched per-
sons other batches of labourers are
being brought to Andamans and em-
ploved in their places

5

—

Bhri L. N. Mishra: It i3 a normal

feature in the Andamans from May to

October that there is a slack season in

building and road construction. More-

over, these people are on the muster
roll and are casua] labour.

Mr, Speaker: His point is that while
on the one hang so many hundreds
of workers that were already there
had been retrenched, there was a ne-
cesgity to bring in fresh labourers
from outside and employ them there;
so, why did the Government not have
the same men who had been retrench-
ed.

Shri L. N. Mishra: No fresh labour
was brought there. A total of 8,000
workers are under the P.W.D., out of
them 640 were declared surplus.
Moreover, there were negotiations and
they were offered some piecemeal
work, but they refuseq to work.

8Hrl 8. Kandappan (Tiruchengode):
The hon. Minister has said that it is
the usual procedure and that during
the rainy season they do not need
the casua] labour and they are re-
trenched. The officers employed there
also have no work ;11.|.1-|.|-|'r the rainy
season. I woulg like to know whether
the officers there are also retrenched.

Shri L, N, Mishra: Officers are not
retrenched.

Bhri Daji (Indore): Why?

Bhri 8. Kandappan: The
also do not have any work.

officers

Mr. Bpeaker: The answer has come
that they are not retrenched.

Shri 8. Kandappan: Then, why only
tha PWD labourers are retrenched?

Mr. Speaker: I cannot enter into an
argument. He might seek some other
remedy. That should suffice now.

Spri 8. M. Banerjee (Kanpur): I
want to know whether the labour
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8Shri 5. Kandappem: The Agsistant
Engineer and the Executive Engineer
are also in the same position,

Mr. Speaker: The question is to
be asked ang the answer must be
given. But it cannot be argued here
in this way,

Bhri 5. Kandappan: The condition
of the labour is very pathetic.

Mr. Speaker: 1 sympathise with
the hon. Member. But that is not &
remedy that he is seeking just now.

SBhri 8. M. Banerjee: I want to
know whether it is a fact that the
labour laws governing the conditions
of the workerg which are applicable
in our country are not applicable
there and whether it is also a fact
that the Commissioner of that parti-
cular place or the Chief Commis-
sioner tackle the situation in a way
which incited the workers and not
brought them towards a settlement,
and, if so, whether. . .

Mr. Speaker: How many questions?

Shri 8. M. Banerjee: My question is
whether such a report was given to
the Government by the various re-
presentatives of that particular area
and whether it was supported by the
statement of those Memberg of Par-
liament who visited Andamans and,
it s0, what steps have been taken
in the matter,

Shri L. N. Mishra: They did not in-
cite the labourers. So far ag the
application of labour laws iy con-
cerned, it is a fact that all the labour
laws are not applicable there.

Shri H. P. Chatterjee (Nabadwip):
1 want to know whether Article
19(1) of our Constitution is not work-
ing in Andamans. I had been to An-
damans and I found there that if the
people wanted to go from ane place
to ancther, they required per-
mission. That js against our Con-
stitution. Why this article s not

applieg there? Why the absolute
rule is there?

Shri L. N. Mishra: I am not aware
of it. 1 want notice for it.

Shri A. K. Gopalan (Kasergod):
I want to know what is the report
of that one man inguiry that was
conducted in Andamans some months
ago when there wag a firing on the
P.W.D. workers,

Shri L. N Mishra: I require notice
for this also.

Shrimati Renu Chakravartty  (Bar-
rackpore): This is not the first time
that there has been trouble in the
Andamans with the PW.D, labour.
May I know why is it that in the
case of these labourers who are on
muster-roll in large numbers and
who work every year some sort of a
settlement eannot be brought about
by the Central Government, as it is
a Centrally administered area, in
order to see that these labourers are
kept on permanent rolls in spite of
the fact the work is seasonal?

Shri L. N. Mishra: This has hap-
pened not only this year. It was
done in the previous year also. Some
efforts were made for conclliatlon on
‘co-operative basis and gome work on
plece rate wag offered. But there
was no co-operation from the labour
union and, therefore, the trouble
arose.

Shrimati Renu Chakravarity: My
question has not been answered.

Mr. Speaker: She sy, can't any
fresh efforts be made so that these
Ishourers are employed: throughout
the year instead of employing them
for a part of the year?

Shrimati Renm Chakravarity: This
is a recurring trouble. Last year,
there was a firing on these very
workers.
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Workers in Andamans

The Minister of State in the Minds-
try of Home Affairs (Shri Hathl):
It is a fact that these workers are
retrenched from year to year and
that if some settlement could be
found, it should be found. But the
difficulty is that these casual labour-
ers are eployed for works, such as,
the construction of roads, bridges,
digging of canals, etc. During the
monsoon season, there are cyclones
and heavy rains and so these works
cannot be cartied on. D.cause of
the rains, the execution of these
works is impossible. Therefore, in
order that we may get work done, we
offered them the work on piece rate
basis, that is, whenever you finish the
work, you go. They refused to do it.
There is no other alternative. It
will not be possible for any Govern-
ment to go on paying the workers
without the work being carried out.

Shrimati Eenn Chakravarity: More
work could be given. The P.W.D. work
does not stop during the rains.

Shri Umanath (Pudukkottai): May
I know whether it is a fact that many
of the retrenched workery are from
mainland and whether the Gowern-
ment have got any intention of
assisting, flnancially and otherwise,
such of those workers who want to
return back?

Shri Hathi: Many of the workers,
who are local workers, do not find
actual difficulty during the monsoon
season. Actually, from the first batch
of 355, many of them have got work.
‘There ig no trouble for them, I do
net know about the mainland werk-

ers,,

Shri Nambiar (Tiruchirapalli):
May 1 know whether the Chief Com-
missioner had discussions with the
representatives of the union on the
Tth August, in the course of which he
promised that certain other alterna-
tives would be found so that all these
men could be employed in one way
or the other, and if 50, whether that
promise is kept up or not?

Table

Shri Hathi: That is the alterrmtive
which he has suggested nemely that
he could give them work on piece-
rate, and they could form themselves
Into a co-operative goclety, and if they
:dm.hewundhmmbw

em.

An Hon. Member: What is this
piece-rate gystem?

Bhri lolln Vealaish (Tenali): The

Shri Hathi: That is being consider-

Bhri Nambiar: The Defence of India
Act and the rules thereunder are
straightway made applicable there,
but when it comes to labour laws, the
matter is still being considered. Why
that be so?

:

PAPERS LAID ON THE TABLE

(ii) Order made by the Presi-
dent in pursuanceg of sub-clause
(i) of clause (¢) of the above
Proclamation, published in Notifi=
cation No. GSR 1917 dated the
19th September, 1084, [Ploced in
Librery, See No. LT-3071/64].
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Shri Hari Vishwu Eamaty (Hoshan-
gabad): On a point of information
and clarification. I raised thig point,
as you will bg pleased to recollect,
yesterday, but the hon. Home Minis-
ter somewhat airily dismissed it say-
ing that it was up to the Election
Commission. The position ag I know
it is this that the Chief Election Com-
missioner visited Kerala, I believe,
some time last month or so, and had
discussions with all the political
partiey there and fixed the dates for
the elections. Now, the Legislative
Assembly of Kerala has been dis-
solved. So, one of the important
Statey is left without representative
institution in our democratic set-up.

I want an assurance from Gov-
ernment—the hon, Prime Minister is
here, fortunately—that they will not
interfere with or put any kind of
pressure upon the Election Com-
mission so as to change the dates to
suit their own partisan interests or
for some other ulterior motive.

May 1 also say, because tomorrow
the Election Commission has arranged

= conference which party representa--

tives will attend, that we shall raise
this matter there tomorrow and we
shall try to get an  assurance there,
provided Government say here today
that they will not interfere with the
‘Election Commission’s discretion or
powersa? r

Mr. Bpeaker: The hon. Member can
get that assurance there, not here,

Bhri Harl Vishan EKamath: Govern-
ment should give us an assurance that
they will not interfere with the Elec-
tion Commission’s discretion at all
4n thig matter, nor will they put any
pressure on the Election Commission,

The Minister of Law and BSocial
‘Becurity (Shri A.'K. Sem): I object to
such a question being put, because we
have never interfersd with the Elec-
tlon Commission. That is a conven-
tion which has been well established.

SEPTEMBER 11, 1064 Laid on the Table 1212

Shri 5. M. Banerjee (Kanpur): We
want an assurance that you will not
delay the whole matter.

NOTIFICATION  UNDER Minzs AND
MNERALS (REGULATION AND Deve-
LOPMENT) AcT, CoaL Mmves (Con-
SERVATION AND SAFETY) ACT, AND
MEMORANDUM AND ARTICLEs OF
AgsSOCIATION OF HINDUSTAN StEEL-
workg ConsTRUCTION Lao.

The Minister of Bteel ang Mines
(Bhri N. Sanjiva Reddy): 1 beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) Notification No. GSR 1123
dated the 6th August, 1964, under
sub-section (1) of section 28 of
the Mines and Minerals (Regula-
tion and Development) Act, 1957.
[Placed in Library. See No. LT-
3072/64).

(ii) The Coal Mines (Conserva-
tion and Safety) Amendment
Rules, 1884, publishad in Notifiea-
tion No. GSR 1124 dated the B8th
August, 1064, under sub-section
(4) of section 17 of the Coal
Mines (Conservation ang Safety)
Act, 1062
[Placed in Library, See No. LT-
3073/64].

(ill) (a) Memorandum of Asso-
ciation of Hindustan Steel-works
Construction Limited.

(b) Articleg of Assoclation of
Hindustan Steel-work, Construc-
tion Limited.

[Placed in Library, See No. LT-

3074/64].
RerorTy OF INDIAN PRODUCTIVITY TRAM

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Mishm): On behalf of
Shri Dasappa, I beg to lay on the
Table a copy each of the following
Reports of the Indian Productivity
Team:—

(i) Report on Tools, Jigs and
Fixtures, precision manufacturing
techniquey in Britain and TUSA
[Placed in Librery, See No. LT-
3075/64).
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(ii) Report on Welding Indus-
try in USA, West Germany and
Britain.

23

{Placed in Library, See No. LT-
3076/64].

(iil) Report on Food Preserva-
tion and Canning Industry in
USA and Denmark.

[Placed in Library, See No. L1T-
3077,/64].

(iv) Report on Cable Industry
in Japan and USA.

{Placed in Library, See No. LT-
3078/64).

(v) Report on Office Manage-

ment in Japan, USA and Britain.

[Placed in Library, See No, L1LT-
3079/64].
NOTIFICATIONS UNDER INDUSTRIES

(DEVELOPMENT AND REGQULATION)
Act, TEa AcT, Corrx  ACT, AND
AupiT REPORT ON ACCOUNTS OF
Tea Boarp

The Minisier of Commerce (Shri
‘Manubhai Bhah): I beg to lay on the
Table—

(i) a copy each of the following
Notifications under subssection (2) of
section 18A of the Industries Deve=
lopment and Regulation) Act, 1064:—

(a) SO 2350, dated the 1st July,
1964,

(b) SO 2388, dated the 11th July,
1964, s

' [Placed in Library, See No. LT-
3080 /04).
(liy a copy each of the following
Ppapers: — .
(a) The Tea Board Employees
(Conduct) Amendment Rules, 1984,
published in NotiMication No. GSR

1020 dated the 16th July, 1964,
under sub-section (3) of section 40

of the Tea Act 1953,
[Placed in Library, See No. LT-
3081/64].
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(b) The Coflee (Second Amend-
meni) Rules, 1884, published in
Notification No. GSR 1126 dated the
Bth August, 1984, under sub-sec-
tion (3) of section 48 of the Coifee
Act, 1942,

[Placed in Library,
3082/64].

(c¢) Audit Report on the accounts
of the Tea Board for the year
19062-63.

[Placed in Library,
3083 /84].
Rannway ProrecTion Fomce (AmEND-
meNT) RuLzs

The Minister of State In the Minis-
try of Rallwayg (Dr. Bam Subhag
Singh): I beg to lay on the Table u

of the Railway Protection Force
(Amendment) Rules, 1864, published
in Notification No. GSR 925 dated the
27th June, 1084, under sub-section (3)
of section 21 of the Railway Protec-
tion Force Act, 1957,

[Placed in Library, See No. LT-
3084/64].

NotrricatroNg UNpxr CENTRAL  Spnx
Boarp Act AND .EssenTiaL Commoni-
TIES AcCT

The Deputy Minister in the Minis-
try of Commerce (Bhri 8. V. Rama-
swamy): 1 beg to lay on the Table a
copy each of the following Notifica-
tions: —

(i) The Central 8Silk Board
(Amendment) Rules, 1964, pub-
lished in Notification No. GSR
1181 dated the 28th August, 1064,
under sub-section (3) of section 13
of the Central Silk Board Act, 1048,
[Placed in Library, See No. LT-
3085/64].

(ii) The Textiles (Production by
Powerlooms) Control (Amend-
ment) Order, 1964, published in
Notification No. S0. 2468 dated the
18th July, 1984, under sub-section
(8) of section 3 of the Emential
Commodities Act, 19055,

[Placed in Library, ' See No. LT-
3086/64).

See No. LT-

See No, LT-
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Bill

ANNUAL Roporr or HmvDusTan Savts
Lovrren AND REVIEW THEREOF

Shri Bibudhendra Misra: I beg to
lay on the Table a copy each of the
following papers: —

(i) Annual Report of the Hindus-
tan Salts Limited, Jaipur, for the
year 1062-83, along with the Audit-
ed Accounts and the commenty of
the Comptroller and Auditor-
General thereon, under sub-section
(1) of section 619A of the Com-
panieg Act, 1856,

(ii) Review by the GCovernment
on the working of the above com-
pany.

LT-

[Placed in Library, See No.

3087/64].

12.18 hrs.

ESTIMATES COMMITTEE
SIXTY-FOURTH REPORT

Bhri A. C. Guha (Barasat): I beg to
present the sixty-fourth Report of the
Estimates Commitiee on seotion taken
by Government on the recommenda-
tions contained in the Hundred and
sixty-fiftr Report of the [Estimates
Committee (Second Lok Sabha) on the
erstwhile Ministry of Commerce and
Industry—Office of the Textile Cam-
missioner—Part IV—Art Silk Industry.

12.18§ hrs.
GOLD (CONTROL) BILL

{.il RepoRT or Jomnt CoMMITTEE

Shri Rao (Shimo-
g8): I beg to present the Report of
the Joint Committee on the Bill to
provide, in the ecomomic and fAnsncial
interests of the community, for the
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control of the production, supply, dis-
tribution, use and possession of, and
business in, gold and ornaments and
other articles of gold and for matters
connecteq therewith.

(ii) Evipzrce serore Jornr Coss-
MITTEE i

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evi-
dence given before the Joint Come~
mittee on the Bill, to provide, in the
economic and financial interests of the
community, for the contro] of the
production, supply and distribution,
use and possession of, and businesy im,
gold and ornaments and other articles

of gold and for matters connected
therewith.

12.20 hrs,

BUSINESS OF THE HOUSE

The Minister of Communicalions
ang Parllamentary Affairs (Shrl
Satya Narayan Simha): With your
permission, Sir, I rise to announce
that Government business in this
House for the week commencing
Monday, 14thr September 1964, will
consist of:

(1) Further discussion on motion
of No-confidence in the Council of
Ministers;

(2) Consideration and passing of
the Companies (Amendment) Bill,
1864;

(3) Discussion and voting on the
Supplementary Demands for Grants
(General) for 1864-65; angd

(4) Consideration and passing of:
The High Court Judges (Con-

ditions of Service) Amendment
Bill, 1964, and

The Legal Tender (Tnmscribed
Nates) Bill, 1884
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o v wwige Wfgar (wewT-
W) : WA AT, W FE TAT Y
wafad A § gy w7 N oAy
ford | aw & qger ¥ AT oy fE
foraelt AT WA I GHF FT gET 4r
oY v £ AT g7 I FRT FTAY
T g | wraw T A aff 1 gy e
woT o 72 w3 fF free o6 OF
fraq wfeqeT gt w91 1 A F
s gyr v ag fage wivgos
FoRTEr W @ g g1 W W g
qgrraqmr STEW FA AL FP
wHT Wi |
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X OETEr F AT F A FEAT
fie &0 FaT Q& A7 & arrar A
afed | Faw qwwT § A R
fgd am ¥ ogw | ¥F
Wt wmrr dsm wfEg
wWH s og § fe Ow O
¥ ag ¥ waw Wy gy § o el
it ot T s o qed & omaw &)
enfar gATE wfaars & wfre o wrorra,
GTERT HY HTATET &Y OF T aw7 wigw<
2w Ew wwen ¥ wfafafa ot ot
ST BT T agt A F wwy W
awT ® w1 ¥ wafa ww T Fwrem,
ot it forea g 9 woft {0 i
oy & g4 0F Tt o we e e
faw &% awr ot g7 gwT awer Feat
war § 39 ¥, o Wi A o & e
T awar §, o wRol F se qar oy
t i Ow gF g SR ger s
§ fw w) sraTtT T wETE R
AR R LRl L
W g s g fame dar )
waal w1 g% ST At dw k1 e
Fy TF WA O OF STETOT T
TR ST A 6T TR e AT
wifgtr | o ¥ fis wrerer #vr woft amr
wgad (Loaen | xx et arr -
W s amh A e o
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& wifr & ol wifed ) & ww
& g awm wgfrel ¥ wpw
wifs wrax 37 o Gar e § fe e
Hwrf gat wram
Shri Daji (Indore):
joying the translation.

Mo mmw m
it @ o fifod Fow W
T AgY wEan, & dww Wl aw
wimg Ewfmwer g fe
T WERY ¥ 978 AW R AL
TTE A A

A gea ¥ g Wt fireen afed
fs g0 oot ara w2 &%, A A ¥
forwr w1 @40 wrewr #Y womd ¥ 41
% zat 7t vz § fv fem fer i
Fpmqzar g, few wwar gL

wrerw Wi ; wgi aw  free
w1 AeE § 9w kR qEG ww
w0 gw Ay s AT aed § WA
gy e ot wdsa &
& wgar wfgd

WMo TW witge Wifgmn: W
oo ¥ wmfw L.

weow wiw: a7 A7 AT
qwEy & %y fean, 39 ¥ OETA o e
&

e Uw wige wifgm ;. K &
farper gy aff & Wt e ¥
wr ar fs few g @ g o v
qwTsT ¥ ATl w1 WoHT aTenT # ay
wY dw wOr w7 W T Y e
war & 1 % agi ag At erwrar wgen e
Tt fery T & w7 Y W
ffmam ...

oW Www . Ag aW Aneiw
qoE W WY

We were en-
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wgre, & Wi H We awT % vt ¥
TR F w e ...

WAt § | WL & A TF GG a5 A4
AT WA

Wt swmte wel ¢ (feele) ¢
afw xw ¥ fotr w1 wawe e fer
AT wEd

Shri Harl Vishng Eamath (Hoshan-
gabad): By your leave, I wish to raise
three points.

Knowing as we do from experience
how slowly the machinery of
ernment moves, I would like the
ister of Parliamentary Affairs to
thinking from now on as to how
this present session will last, beca
this food debate mg taken four days,
and the no-confidence motion will
take another five days.

]

it

Mr. Speaker: It will last up to 3rd
October.

Shri Harl Vishnn Eamath: I want
to know whether it will be

because of this busines, intervening.

Mr, Speaker: I am told it is up to
3rd October.

SEPTEMBER 11, 1984
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Shri Harl Vishnu Eamath: Is it
pucca?

Mr, Speaker: Next point

Bhri Harli Vishnu EKamath: The
second point is that you yourself were
pleased to say on the opening day, if
I remember avight, that you were
considering very seriously the allo-
cation or the fixation of a lunch
interval.

Mr. Speaker: 1 had convened a
meeting, but because there could not
be any unanimity, the present system
would continue.

Shrl Hari Vishnu Kamath: Lastly,
I agree with my hon. friend Dr. Lohia
that the Parliament sessions have
shown an increasing tendency to de-
cline in duration. During the last
two years, sice 1862, I have drawn
your attention to this unfortunate
malady that has overtaken our parlia-
mentary institution, and I have quot-
ed statistics here in this House as to
how long the session used to be. In
the first Parliament, the Budget ses-
sion once went up to 90 days or
more, but I find now that the session
is coming to 80 or 70 days. This ses-
sion is only for 20 working days, four
weeks, and the next session will also
be for only four weeks. That is to
say, this year Parllament will sit for
less than six months, If I may remind
you, the first Speaker, Mr. Mavalan-
kar, sald once when he wag in the
Chair that in his judgment, if Parlia-
ment was to be a mirror of the na-
tion and reflect the will of the people,
it ghould transact business for at least
7 to T} months in the year.

Bhri 8. M. Banérjee (Kanpur): T
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of controversy in the country, and
there is agitation going on throughout
the country. So, I would request the
hon. Minister to find some time to
discusg thig most important report. It
has been modified at the instance of
the employers, and that is how it has
become important. Government does
not want to bring s motion, but there
ig @ motion already admitted by you.

Secondly, the Mahalanobis Com-
mittee Report and the Santhanam
Committee Report were also laid on
the Table of the House. These two
reports also should be discussed
simultaneously in this House because
they deal with concentration of
wealth and corruption.

Thirdly, my attention hag been
drawn to a press news that g one man
commission has been appointed by
Government to deal with the question
of dearnmesg allowance and arbitra-
tion. You will remember that the
Minister made an announcement in
this House when the Pay Commission
was appointed, and the hon. Finance
Minister made a statement in the
House. But now this commission has
been appointed, and thig House
has not even been informed.
So, this House hag been treated most
shabbily. The Finance Minister must
make a statement and give ug the
terms of reference.

S8hri HA N, Mukerjes (Calcutta
Central): I wish to refer to a motion
that has created considerable interest,
namely that in regard to our perfor-
mance at the Commonwealth Prime
Ministers’ Conf I ber
that on this matter there was some
communication between some of us

BHADRA 20, 1886 (SAKA)
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many are likely to be selected. That
is to say, thig motion in regard to the
Commonwealth . Prime  Ministers’
Conference has been shoved off into
a whole bunch of other things, and
the selection or not on that matter
will depend upon what happens at a
particular meeting this afterncon, but
I want from Government an assur-
ance, and since the Prime Minister
himsel had expressed a desire that
this matter should be properly agitat-
ed in the House, Government might
very well come forward with a
motion themselves, so that we can dis-
cusg it without any difficulty.

st wft  (fwre) -

wew g - uw R e
o wEAT °T IHET ATET A wg fiemw |

oft wrft: SRR ATEN WY INET AR
o | O Ay ¥ wEe fraga § e
N fred wi &k i ¥ food § 9w ax
ferare T o 1 9wk A & g A
Frvarer fewma o & fis 5@ 9 faare

t=fr & o fis fgmgermy &, ot s o
aw qew §, wIw &t ar 120 for
t

wrow Ty wsaw A,
o & W wwrer T B
I TF T ume
W7 | WY FE O WY A qre W o
gfrerT www § Yo &
& qra Y o IHE X
o gk ot gu & W
Jaer B Wk 9w 9w ¥ o
d &g I wwwm

139, 1
141

142
31

i1
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@t mewoie weh (i)
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IEH AATAT T HwAT 4T

ot Wo HYo Wil : n‘h:tnﬁm
difr

sft Ao (ST ) A s
ag Juwr wzen ey om w47

ot wegwremw fag: O A
Y & gwdt §) IA% fAg A AT &
T ST AT ATHT 97 |

ot w5 o fs @ Aww 6
3 arlre & arg WY agrar AT EwAT 4
Afw v s § e o o goTT W
MY T T A A ¥
¥ o el s & oEwoh oW
wer ww v f, fr feeqee Rz
o gu ol W qur Wi e & fet
¥ T A v A g e e
o s AT

ot ®o Wo wnolf :  qur W
11 artre ¥ &1 & wrmror , & A
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it ww wrovaw fay ;. AT xE dwA
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gz Afaedfer w8, 233 97 &%
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( Imterruprions )
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[t weq Arvaw fag) -

W AT WiEgw §=a R ok at
¥ W war fean a awar & afew
T9E W YA F GAGHA A1 A
T T, ®WeAe WX qU A
faar mn, W Wi s & W
LCIC I e e T
frerar, A1 99 gEmEl WA
fear o

Shri 8. M. Banerjee: I never want-
ed a statement on the Das Commis-
sion. I only wanted that just like
that, the same terms of reference
that the Government had announced
for that Commission should have
been announced in the case of the
Dearness Allowance Commission on
the floor of the House. At the least
the Commission has been appointed.
Bhri Lal Bahadur Shastri knows it.
I wanted that the announcement
should have been made here, so that

ay

&
L
w7

we could also have seen the terms of -

reference ang tried to discuss them.
That is my submission,

Mr. Bpeaker: Bills to be introduced.

To Tw wge wifjgr ¢ e,
werey, & g f ol ww ¥ o Ay
T AE N AW ...,

oW W G, Wi
& wer
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Motion of
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WEALTH-TAX (AMENDMENT)
BILL*

The Minister of Planning (Shri
B. R. Bhagat): On behalf of Shri
T. T. Krishnamachari, I beg to move
for leave to introduce a Bill further
to amend the Wealth-Tax Act, 1957.

Mr. Bpeaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Wealth-Tax Act, 1857."

The motion was adopted.

Shri B. R. Bhagat:

I introducef
the Bill.

1242 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCH. OF MINISTERS

Bhri N. C. Chatterjee (Burdwan):
Mr. Speaker, Sir, I beg to move the
motion which stands in my name and
for which leave had been given by
the House on Monday last, namely:

“That this House expresses its
want of confidence in the Couneil
of Ministers.”

Sir, T ought to say that I move this
motion with the fullest sense of res-
ponaibility. We are constrained #o
move this motion because of the
mounting misery of the common man
in this country and the critical condi-
tions to which this country has beem
brought in different spheres compel

*Published in the Gazette of India,
Extraordinary—Part [II, section &
dated 11-0-1964.

tIntroduced with the recommends-
tion of the President,
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us to sponsor this motion in the
House. There is a crisis in every
sphere. Honestly, there is a crisis in
- social, political, economic and other
spheres, and for all this I hold this
Government mainly responsible, It
is not a question of denunciation of
any particular individual. I came to
the House in the year 1952 and I had
the privilege of working with you
when you were one of our colleagues
on this side of the House, but we have
built up some parliamentary tradi-
tion. 1 can assure you and this House
that in thiy debate we shall maintain
the highest standardg of both parlia-
mentary behaviour and decorum.

You, Sir, have been 3 man of law
for many years and you have also
occupied judicial office. I have also
been a man of law. When you have
got a strong case, you need not abuse
the other side. We have a very strong
case and therefore, we need not in-
dulge in any peérsonal abuse or denun-
ciation. We want to indict this

Government of India for the unfor-

tunate policieg pursued during
last 17  years that they
have been in power and in
office. The Government should not
labour under @ sense of smug com-
placency because of the result of the
food policy in this Parliament, Even
when the stean:-.oller majority of the
Congresg party was being whipped up
into action to give the seal of approv-

the
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House who wish to voice the agony of
thg long-suffering people; the Gover-
nor of Maharashtra, Shrimati Vijaya-
lakshmi Pandit, who was a distin-
guished Member of this House, who 18
the sister of our late Prime Minister,
Shri Jawaharlal Nehru, and who still
occupies an important official posi-
tion, has, out of the anguish of her
heart, posed this question: “How
long will the hungry and disappoint-
ed men and women listen to the
reasons that are offered for the
failures of the powers that be?” That
is the question which we are also
putting.

We are convinced that gradually
and steadily the process of degenera-
tion is being accelerated. The limits
of human endurance have been reach-
ed. The Government has badly
bungled; in spite of Ministerial
speeches and high-sounding declara-
tions, what is the result? The result
is that the life of millions of our peo-
ple has become thoroughly miserable
and this is due to Government's call-
ousness and apathy and administra-
tive inefficiency.

The people are disgusted and it is
not merely a question of procurement
of foodgrains or distribution of food-
grains. It is not merely 3 Qquestion
of periodical visits of some hon. Minis-
ters across the seas to knock at the
doory of the imperialisty and to beg
or cajole them for doles for our gtarv-
ing people.

The problem is more serious; the
malady i deep. The acute distress:
and agony of the common man, spe-
cially of the middle classes, the land-
lesg labour, the poor kisang; and the
workers in the factories, are due to
the abetment, direct and indirect, of’
the blackmarketers, the hoarders, the
profiteers and the monopolists, During
the last 17 years the Government have
bullt them up and given them the
charter to carry on depredations on
the common man, because they pur-
chase complete immunity by periodi-
cal contributiony to the coffers of the
ruling party,
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Some Hom, Members: Shame, Shame.

Shri N. C. Chatterjee: Beginning
with investment In the Congress
funds, many of them, these big busi-
nessmen, have now become practi-
cally the bosses of the party. The
latest report ol the ex-Chief Justice
8. R. Das' Commission has proved be-
yond doubt that corruption is now
flltering down from the top. It is
absolutely futile to take action against
small traders, pan-wallas or bidi-
walls, small servants, peons and
chaprasis, just to make a
show of anti-corruption
drive. When the hon. Home
Minister, Shri Nanda seriously tries
to tackle the mounting problem of cor-
ruption through the Sadachar Samiti,
it ig very significant that the Con-
gress President and the Congress party
and the Government have all disown-
ed the Sadachar Gamiti; it is no
body's baby now. I do not know even
it Shri Nanda tries to keep out of it.
1t may be said that the Congress Gov-
ernment may say that ex-Chief
Justice of India, Mr. 5. R. Das, was
appointed to enquire into the Punjab
corruption case. But the honest
truth is that the appointment was
wrung out of the unwilling and re-
luctant Government. The  Opposi-
tion deserves credit, not the Govern-
ment, for the exposure of the corrupt
elements in the unfortunate adminis-
tration of Punjab. That is merely
typical of other States. What have
you done in Kerala?

Mr. Speaker: 1?7

Shri N. C, Chatterjee: The Govern-
ment. For about two years, sysia-
matically an attempt was made to
scotch the demand for an enquiry into
the charges of corruption against the
Kerala Chief Minister. MNothing was
done and the present debacle iy most-
1y due to the spontaneous upheaval
of the people against the corrupt re-
gime. The Government refused to
hold an enquiry even when the Con-
gress President of the Kerala State
Gongress demanded an honest probe.
Repeatedly his demands for an honest
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enquiry into the allegations of minis-
terial corruption were turned down.
At last some honest Congresaman re-
belled against the dishonest regine.
Then the Government did what? They
sent down their emissary from Delhi,
who was just back from his American
tour, for wooing them back. At last
he promised an enquiry as the price
of their support for the Congress
Ministry. Bui they did not swallow
the bait as they had lost all confldence
in the integrity of the organisation,
The result is that people have lost
faith in the Government’s honesty and
integrity.
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Kerala and Punjab are not the only
two geographical regions which cla-
mour against corruption, There are
also other States which are equally
indignant over the corrupt regimes
under which they are groaning. Ori-
ssa, Bihar,"West Bengal, Madhya
Pradesh are all demanding such pro-
bes. If an honest probe is made the
same picture will be revealed in other
parts of India. A picture of re-
eking corruption and mal-administra-
tion will emerge. Corruption creates
gangesterism and we are very unhappy
over some jncidents which have re-
cently happened,

Kashmir has cost us very dear.
One of the greatest sons of Bengal, one
of the greatest sons of India, Dr.
Shyma Prasad Mukherjee sacrificed his
life for Kashmir. For years, Govern-
ment kept a corrupt Ministry there
Crores of rupees of the poor Indian
tax-payers’ money had gone down the
drain in Kashmir. Actuslly the
people feel that the Government of

India was subsidising corruption in
that State.
After having spent hundreds of

crores of rupees of the Indlan tax-
payers' money, Shri Jai Prakash Nara-
yan has now gone with the Gov-
ernment's blessings to Pakistan to
pave the way for India's capitulation.
Let the Prime Minister clearly and
categorically declare that he has pot
given his blessing to Shri Jai Pra--
kash Narayan in his endesvour te win
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the support of President Ayub. Let
the Prime Minister tell ug that Shri
Jaj Prakash Narayan wag nat carry-
ing a letter from the Prime Minister
to President Ayub. People will not
allow Kashmir to be bartered away
in any manner. They want g clear,

l and cat ical assurance that
in spite of the machinations of Sheikh
Abdullah, the waverings of Shri Jai
Prakash Narayan and the mischievous
motives of the western powers, Kash-
mir ghall remain an integral part of
India and her accession to India is
final and irrevocable. Let the Prime
Minister clearly declare that the issue
of that accession will never be made
a negotiable issue with any power or
with any country,

Qur charge is that the Govern-
ment is keeping up an artificial state
of emergency to subserve its own
purposes and to suppress the peoples’
democratic rights and liberties. Al-
though the entire gamut of powers
had been unhesitatingly placed at the
disposal of the executive, no serious
action had been taken under the
emergency laws against the hoarders,
the profiteers or the black-marketeers.

Shri Vidyacharan Shukla (Maha-
samund): On a point of order, Sir.
Has the hon, Member taken your per-
mission to read out his speech?

Shri 8. M. Banerjee (Kanpur): He
is mot reading,

Mr, Speaker: The question has been
put to me and I have to answer it.
No doubt he is consulting his notes
too often, but that is the way he
argues his case and therefore, let us
hear him.

Shri N. C. Chatterjee: When the
call came to the people after the
Chinese aggression our people made
a supreme sacrifice unhesitatingly.
Rarely in the history of the world
have any people made such g supreme
sacrifice. Our people completely
made over complete sovereign powers
in the hands of the Government.
You know we have given ourselves a
very liberal Constitution in which we

BHADRA 20, 1888 (SAKA) No-Comfidence in 13234

the Council of Ministers

have guaranteed basic human rights,
and we have-made g conscioug depar-
ture from other Constitutions.

Sir, I had theg privilege to represent
the great Bar of India at the Com-
e Ith Law Conference. There
I stood up and proudly proc
that we in India have made a consclous
departure from other Constitutions
We have not merely given ourselves
basic human rights, but we have
placed them on a very high pedestal
We have declared that they shall not
be touched or whittled down or ab-
ridged either by the Parliament or by
any State Legislature or by the ex-
ecutive. We have made one radical
departure. From Kashmir to Cape
Comorin, we have provided under
article 32 of the Constitution that any
citizen of India can confidently ap-
proach the highest court in the country,
straight to the Supreme Court he
can go, for the vindication and en-
forcement of his fundamental rights.

Not only that, Repelling the argu-
ments of the Attorney General for the
Union of India, the Supreme Court
has repeatedly declared in more than
one case that consistent with the
pledge the Judges have taken to up-
hold and cherish the Constitution, they
must give a hearing to any citizen
who makes a complaint that hig basic
human right has been in any way in-
fringed by the executive or the legis-
lature. But what did we det We
bhave completely abrogated all tnat
when the call came after the Chinese
aggression and practically under the
cover of emergency, all fundamental
rights have been made  illusory:
Practically the executive has been
made omnipotent and practically ac-
cess to the courts has been blocked.
Under the Defence of India Act and
rules, if action is taken, under the
latest Supreme Court judgment, no ap-
proach can be made under article 32 of
the Constitution to the Supreme Court.
The access is blocked. We suffered all
that,  The best part of our Constitu-
tion we kept in abeyance, because we
believed the Government would take
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firm and gtrong action to vindicate
India's honour, and drive away the
aggressor from Indian territory and
re-establish our sovereignty over the
conquered territory of India,

But what has happened during the
last two years? Under the cloak of
emergency, what have they done?
They have utiliseq the emergency
powers for their own purposes, but
they have not done their duty. They
have robbed the people of their de-
mocratic rights and privileges, but
they have not driven out the aggres-
sor. Not one inch of Indian tervi-
tory ha; been conquered back yet.
Under the cloak of emergency and
continuing danger, they have robbed
the people of their fundamental
rights. The only emergency is this
Government. Let this Government
disappear, and the emergency will
also disappear fomorrow and there
will be complete restoration of the
people’s basic human rights and free-
dom; there will be no question of
their being utilised for party purposes.

It is g great shame, We are told that
planned defence preparations have
been made. All preparations are on
paper. The Chinese are still occupy-
ing the territories they conquered.
They have not been pushed back.
Our incompetent Government is so
enamoured of the Colombo Plan that
they are only thinking of writing
letters and carrying on negotiations
with some people, taking no definite
action towards reconquering India's
lost territory and vindicating India's
honour. It is a great shame and we
indict the Government for this weak-
kneed policy.

Not only that The Chinese are
beginning to make fresh thrusts and
intrusions. They are coming into
Sikkim. What are the Government
doing? What is the Defence Minister
doing? Government are begging for
some doles, for some little aid gome-
where, going up and down the western
countries and nothing is really being
done. I am quite sure that this Gov-
ernment with its policy of pusillani-
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mity, will write gstrong letters of pro-
test, which will be consigned to the
waste paper basket gnd that will lead
fo India's further degradation and in-
sult,. Therefore, I am submitting
that this emergency should be ended,

. ought to have been ended or taking

antage of the emergency they ought
to ve taken strong action, strong
steps, for recovering India's territory,
for vindicating India's national henour,

13 hrs.

1 come from a State which is called
the land of the Bande Mataram. In
the freedom's battle Bengal, Punjab
and Maharashtra were in the fore-
front under the leadership of the
great fighters like Surendranath
Banerjee, Bipin Chandra Pal, Aswini
Kumar Dutt and Aurobindo Ghosh.
A brilliant band of Bengal revolution-
aries unfurled the banner of revolt
against British imperialism, 1In or-
der to crush the united strength of
Bengalis, the British devised the un-
holy partition and divided Bengal.
The greatest chapter, the most glorious
chapter in our history is the brilliant
way in which Bengal fought against
that partition, Lord Morley declared
in the British House of Lords “Let
Bengel's leaders shout, let Bengal's
leaders go on agitating our stand is
clear, it is a settled fact which will
never be unsettled.”" BSir, we wunset-
tled that settled faét imposed by the
British,

Unfortunately, when freedom came,
Bengal wag partitioned, and Punjab
wag partitioned and the gupreme price
for India's emancipation from British
bondage had to be paid by the peopie
of Bengal and the people of Punjab.
What has happened? Mr, Jinnah hed
declared most solemnly when Pakis-
tan was formed that there shall be
no discrimination against the mino-
rities, These pledges have been com-
pletely cast to the winds and gver five
million of the minority community
have been driven out squsesed out
systematically, completely robbed
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economically, and they had tp take
shelter elsewhere.

1 charge this Government with
having treated the refugee problem
with cruel indifference. Not even one
half of the refugees have been really
resettled. Op the other hand, a new
trouble has come after the incident,
the unfortunate incident, which oc-
curred in Kashmir, when a dishonest
statement was made by President
Ayub that the Holly relic was robbed
by & non-Muslim. Then the com-
munal carnage started and the syste-
matic policy of minority-baiting has
been going on unabated in Pakistan.
The result has been that more than
half a million people have come {o
India, But the grievance of our peo-
ple is that there is g conspiracy among
the high-ups in the Congress mnot to
allow these people to be resettled in
West Bengal but to have their relief
and rehabilitation outside the State
of West Bengal. Immediately a man
crosses the border an attempt is made
to spirit him away straight to Mana
Camp or Dandakaranya. Irrespective
of his occupational proclivities or po-
tentialities, this is done and I am
sorry to say that there has been large-
scale deaths in insanitary and un-
healthy refugee camps due to want
of water, medical relief and other pre-
ventible handicaps,

Yet, no attempt hag been made by
this Government to demand compensa-
tion for properties left behind or for
cash left behind by these millions of
refugees. No attempt has been made
even to recover or protect the girls
or women who have been taken away
or forcibly removed from their hearths
and homes. 1 am therefore saying that
with regard to the refugee problem
the Government have grievously fail-
ed In doing thelr duty,

With regard to Da It is
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the Indian Government certain gross
and patent defects in the administra-
tion of Dandakaranya, his life was
made miserable and he was ultimately
made to resign his chairmanship. What
wag hig crime? What was the .ffence
that he committed? Shri Shaibal
Gupta is a distinguished member of
the Indian Civil Service. He 1e-
ported, firstly, that agriculture in
Dandakaranya was in a poor way,
though this wag by and large the
principal method of rehabilitation

Mr. Speaker: Tf I may interrupt the
hon, Member, hig taking of the case
of an {ndividua] officer is not per-
missible inside Parliament. I he ad-
vocates that guch and guch officer was
very competent, very efficient and
honest, the Government shall have an
opportunity to say many other things
against him, and that Question cannot
be decided here. Therefore, we should
aveid references to individual officers.

Bhri N. C. Chatterjee: 1 am not
complaining. He was the Chairman
of an autonomous corporation and in
that capacity he pointed out certain
defects in the Dandakaranya adminis-
tration set up for the rehabilitation
of refugees. He pointed out, for ins-
tance, that irrigation was conspicuous
by its absence, that urban and semi-
urban rehabilitation were all extre-
mely imperfect, that education had
a small budget, that there was reck-
less touring whether in Dandakaranya
or outside, the officers spent days to-
gether in big cities on the pretext of
purchasing stores, that the TA bills
of those officers who toured amounted
to Rs. 14:48 lakhs for 1963-64 and so
on. He also pointed out one signifi-
cant fact, thet an anti-corruption offi-
cer had been appointed to look into
these cases in Dandakaranya sdminis-
tration but that post was abolished
on the plea of economy in adminis-
tration.

Shri . M. Banerjee: Bhame.
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8hri N. C, Chatierjoe: I um charg-
ing the Government with grievous
failure to tackle the refugee problem.

On the eve of partition of India, I
remember at the request of Dr. Shyama
Prasad Mookerjee, I had to convene
the East Bengal- convention. Two
thousand delegates from East Bengal
attended the convention which was

held in the eity of Caleutta. Dr”

Shyama Prasad Mookerjee, whq wis a
Minister of the Nehru Cabinét, went
down to Calcutta and presided. Pan-
dit Jawaharlal Nehru, as the Prime
Minister of India, sent a telegram
which was read out there. Referring
to the succour and relief of these
people the Prime Minister said “T will
be a sharer in your joys and sorrows
alike and this is the pledge. I am
giving as the Prime Minister". Sar-
dar Patel also in very strong terms
assured them that they will be given
full rehabilitation fecilities in case of
any difficulty or danger and said “I
assure you that you shall be treated
completely as Indian citizens if you
have got to come over to this coun-
try". Now these pledgeg still remain
unredeemed, I am sorry to say that
in spite of our repeated demands,
Government has not responded in the
proper spirit to implement the pledges
which the Prime Minister of India on
behalf of the Indian nation had given
to the minority community in East
Bengal. I am not saying this merely
because I belong to the Opposition.
There is lack of administrative inte-
grity in the country.

Shri Asoka Mehta, Deputy Chair-
man of the Planning Commission
spoke at Bhopal on the 8th of August
and said that the rise in prices of food
articles and other essential commo-
dities of daily use throws a challenge
not only to the ingenuity of— the
people with small incomes but also
to the political stability of this coun-
try. Then he observed—I am quot-
ing his exact language—
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“The run away prices would
keep on hurting unless the shock
of the present crisis induces us
to change .our methods and our
moods.”
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The complaint is that the Government
has not changed its methods or its
moods. On the question of corruption
and control, Government is sitting
poised for a long time. It iz really
unable to strike the profiteers down.
‘There have been so' many declarations
regarding Government's intention to
check prices and to check corruption;
a good deal of political energy has
been wasted, yielding little results or
no results,

Having solemnly assured this coun-
try that the hoarders and black-
marketers would be sternly dealt
with, they have ended by rounding up
the people who have raised their
voices of protest against these pro-
fiteers and blackmarketers. 1 have
just now received news
from Uttar Pradesh thé&t~ eminent
citizens including some eminent law-
yers who were only trying to educate
public opinion and were taking part
in some non-violent demonstrations
have been rounded up and are being
subjected to unnecessary harassment
because they participated in those
demonstrations against the anti-social
elements. .

India's honour was badly shaken at
the last Commonwealth Conference.
I take it that India's representatives
were very badly briefed. Any refe-
rence to disputes between India and
Pakistan in the Commonwealth Prime
Ministers' Conference is an expres-
sion of the pro-Pakisfan] bias that has
hitherto governed the British attitude
towards India. The British Prime
Minister’s reference to Kashmir was
wholly uncalled for. Our greatest
regret is that our representatives
whom the Prime Minister was good
enough to depute did not enter their
protest at the proper time against this
attempt to compromise the sove-
reignty of India.
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I ask this Government to remember
that any cringing bargain for econo-
mic or military aid does no credit to
our country. India was let down and
let down badly and we are not satis-
fled with the halting explanations put
forward,

In conclusion, Mr. Speaker, I would
give some T while ising
my points, why I am pressing this
No-Confildence Motion. Firstly, Gov-
ernment's failure to protect our
economic independence on account of
its policies of increasing reliance on
foreign privete capital rather than
on our own resources for develop-
ment; secondly, its utter and supine
dependence on foreign imports of
food when 70 -per cent of our people
live jn villages and more than 40 per
cent of our national income comes
from agriculture; thirdly, its increas-
ing submission to private monopolists,
black-marketers and profiteers and its
failure to check the banks from mak-
ing advances against foodgrains;
fourthly, its failure to hold the price-
line to check alarming decline in the
living standards of the people caused
by the galloping price rise of recent
months which has completely wiped
off all the gains of the three Five
Year Plans with regard to the per
capita income; fifthly, its failure to
provide security of life and property
to the citizens of the country; sixthly,
its failure to maintain the purity of
elections; seventhly, its failure to pro-
tect the interests of our nationals
abroad in Burma, Ceylon and East
Africa; its failure to maintain the
territorial integrity of the country
by opening up negotiations on issues
which every man in this country
considers past and closed and which
causes considerable embarrassment to
our friends abroad and by inadequate
defence preparefness resulting in
disgracetul yet pliant surrender
before our bullying neighbours, The
policy of this Government is “Ineffi-
clency at home and infirmity and
weakness abroad”.

Bir, I have done.

BHADRA 20, 1888 (SAKA)
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Mr, Speaker: Motion moved:

“That this House expresses its
want of confidence in the Council
of Ministers.”

As the next speaker I must have
called the representative of the Swa-
tantra Group because that is the big-
gest group now, but Shri Trivedi
requests that he has to leave; so, I
wonder, if it can be adjusted.
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Shri P, K. Deo (Kalahandi): Shri
Dandekar has been elected recently;
it will be his maiden speech.

Shri M. R, Masanl (Rajkot): He
may be called next.

Mr. Speaker: 1 suppose, Shri Tri-
vedi has to leave only a little leater.

Shri U. M. Trivedl: (Mandssur): I
will not take more than half an hour.

Bbhri 8. M. Banerjee: We want to
hear him.

Mr, Speaker: Al] right; let him
speak then, Time limit on speeches
should also be there. Shri Dandekar
wants 30 minutes. .

Shri M. E. Masani: Yes, Sir,

Mr, Speaker: All right; Shri Dan-
dekar.

Shrl N. Damdckap (Gonda): Mr
Speaker, Sir, T want to begin by ask-

-ing for your indulgence and for the

imdulgence of the House to my
maiden experience here and for my
unfamiliarity with parliamentary pro-
cedures. I hope I shall acquit myself
with as few faults in regard to par-
liamentary procedures as 1 can
manage.

It seem; to me, Sir, that on a motion
of this kind it Is necessary to take a
rapid survey of the factua] position
in the couniry today, a sort of &
quick review of the sltate of the
nation, because it is only then that
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one can assess the performance that
one is to criticise, I shall endeavour
to do this in three or four different
ways in three or four different sec-
tors of the national state of affairs. I
might add that although my survey
will be considerably critical, 1 think,
it would be just as well if I made it
clear right at the outset thai on this
motion we are not in support, at this
juncture, of the motion of no-confi-
dence. 1 fee] that the proper course
at this stage js to take stock and
that I shall now proceed to do.

To begin with, on the economic
front the main errors is that people
are inclined to look at this or that
agpect of the economic situation in-
stead of looking at it as a logical
whole. If one looks at it in that way,
1 feel certain that the origins of the
present economic situation in the
country lies in the total failure of the
Second Five Year Plan and the im-
pending failure of the Third Five Year
Plan, These failures in both cases are
almost entirely due to the fact that
physical targets were chosen that were
wholly un-achievable, that even when
those physical targets were reduced,
as in the case of the SBecond Five Year
Plan, such reduced targets could not
also be reached; and the only targets
that could be reached were the finan-
cial targets, which means that with
much less by way of physical achieve-
sment there was expenditure of the tull
order that was contemplated for &
very much larger size of the project.

The basic reasons for these failures
are important because unless one as-
sesses the basic causes, I do not think
one ls in touch with the real situation.
1 submit that the three principal rea-
soms for these Plans to have gone all
wrong were, in the first place, an
over-emphasis on industrial develop-
ment to the detriment of agriculture;
. y, even within industrial deve-
lop t an ive emphagis on
‘heavy industry rather than upon ordi-
nary industry and particularly to the
detriment of consumer industries; and,
thirdly, even as regards heavy indus-
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try, an extra-ordinary preference for
development in the public sector.

I have often wondered why these
choices were made, 1 think, partly,
they were deliberate, but partly they
were also the consequence of the al-
most semantic hypnotism of words,
such as “basic industry” and “public
sector”. Somehow we have got into
the habit of thinking that basic indus-
try must necessarily mean heavy
industry, mining, heavy engineering
and things of that kind. My submis-
sion is that in truth the expression
“basic industry” should be relative to
the economy and the economic struc=
ture of a particular country at a
particular time; and on this view, the
facts are quite simple as to what
should properly be regardedq as the
basic industry for this country.

The facts are that over 80 per cent
of the population in this country is
rural population, that over T0 per cent
of the working population in this
country ig the working population in
agriculture, that over 47 per cent of
the pational income of this coun-

try is from  agriculture, that
over 8 per cent is from small-
scale industries and some 13

per cent from commerce, trade and
transport other than Railways, Naw,
on facts of that kind, it seems to me
almost elementary that, unless we are
obsessed with a sort of semantic
hypnosis as to the meaning of the

‘expression ‘basic industry’, unless we

were obsessed with the meaning of
the words ‘basic industry’ as equatable
to heavy engineering industry, mining
and the like the basic industry for

. this country is agriculture and noth-

ing else. There has been right from
the beginning of the Second Five Year
Plap and certainly throughout the
Third Five Year Plan an extraordi-
narily warped motion as to the mean-
ing of the words basic industry’.

The other hypnotic spell that has
been holding us down for a long time
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has been g complete obsession with
the expression ‘public sector’, This
nbsession takes various forms, Some
talk about the public ownership of all
production which means that produc-
tion and distribution should be by the
Government. Some others feel that
what is nneded is seizing “command-
ing heights” in the economy, And
others talk about getting hold of the
“strategic positions” in the economic
structure, But all this is founded upon
the misconception that exr hypothesi,
or per se, public sector is necessarily
economical and more beneficial than
the private sector. I think one forgets
the entire lesson of history that the
entire economic development practi-
cally all over the world, including
this esuntry where agriculture is the
basic industry, that the basic econo-
mic development and progress of the
whole world over the past generations
has been primarily the contribution
of the private sector and only secon-
darily the contribution of the public
sector. But somehow we have got
into this mental state of per ge accep-
tance of the propasition that the pub-
lic sector is the only sector that is
very important in generating economic
growth,

The third thing that went wrong
with this planning and continues to be
entirely wrong has bzen a remark-
able concealment from the public of
the really true cost of the whole pro-
jeet. 1 was, the other day, tabulat-
ing from the Third Five Year Plan
what raally was the total cost of the
project, even as then conceived, and
what was provided by way of resour=-
ces even assuming that those resour-
ces, as so provided, would become
available, which 1 even doubt. Here
arc the figures. ‘The Plan outlay,
meaning outlay on investment is
Rs. 8300 crores; and current out-
lay. meaning non-investment out-
lay, Rs. 1200 crores, and everyone
of us thought that this amount
of Rs. 7500 crores was the size
of the Plan But actuslly it is
not so. The Planning Commission has
plannad a further investment outlay
of Rs. BO0 crores and have specifically
stated that it was not then knowp as
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to where the resources would come
from, And the most startling was the
statement that nothing ewas belng
done, no notice is being taken,
no problem of resources was
being considered for the commit-
ment outlay of some like
Rs 3000 crores arising out of the
Second Five Year Plan. There is no
provision at all, The total expendi-
ture, contemplated was, therefore, of
the order of Rs. 11,300 crores. And
even on the basis of the planning, the
providing of resources, assuming, as I
sald, that those resources would be
avallable, was of the order of Ra, 7500
crores involving a supposed deficit fin-
ancing of the order of Rs 500 crores
only.

1 suggest that this kind of deliberate
planning for bankrupicy, this kind of
deliberate planning of expcnditure for
which nat even any thought was given
to the question of resources, actual or
imaginery is one of the three prinel-
pal causes for the failure of the Plans,
besides the other two causes to which
1 have already referred.

Added to this—and this is the fourth
important point—is the most extra-
ordinary conglomeration of. entirely
self-contradictory objectives and pur-
poses in the Plans, The way have got
them in the Plans; they, of course,
sound very gosd namely, to reduce
disparitios of income and wealth, to
minimise tration of
power and to prevent the growth of
monopolies, all high-sdunding non-
senses—the most wonderful gound but
no substance whatever.

To reduce disparitieg of income and
wealth in a country like this where
the vast majority of are poor,
exceedingly poor, at subsistence level,
is to talk plain nonsonse, It is, In
fact, to talk for stimulating jealousies
and hatred and other things of that
kind and not doing anything for rais-
ing the levels of incomes and wealth.

Coming t» minimising concentration
of economic power, I think, during my
industrial career 1 had been the head
of the two of the largest corporations
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in this country, and I am not aware
that I had any power of any kind.
On the contrary, I am aware of having
been harassed continually by govern-
mental power in every direction,
Sometimes it was foreign exchange;
sometimes it was finance; it was this
control ang that control; it wag this
Minister and this Government; it was
that Minister and that Government
and all that—answerable to whom, all
the time, 1 had to approach or be an-
swerable for thousands of things—
with the result that for one period of
six months I kept a record of the time
spent on really doing my job, I spent
no more than 30 per cent of time on
doing my job. The rest of my time
was utterly wasted. At the same time,
to say, with this enormous, massive,
legislative and executive control, to
inhibit, to intervene and to regulate,
that there is such a thing in reality
as concentration of economic power is
another one of those diversionary non-
senses which does a good deal of harm
and no good that I can see.

Then, there has been this business
of prevention of growth of monopolies.

When I heard about appoint-
ing a Committee sr a Com-
mission to examine this ques-

tion, 1 looked round to see Where was
this monopoly and who is the mono-
polist.

Shrimati Renu Chakravarity (Bar-
rackpore): You.

Shri N, Dandekar: If any accepted
definition of the word ‘monopolist’
were examined in relation to the real
facts, the only monopolist in the coun-
try iz the Government. The Govern-
ment today are monopolising all the
essentlal industries; furthermore, the
Government today are contemplating
to monopolise various types of trade.
There are threats about banking:
there are threats about insuramce. I
know of no monopoly in reality ex-
cept merely as a propaganda matter,
What is the result of all this? What is
the briefest picture that I could give
you today of the present position about
-the state of the natlon in regard to its
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economic affairs? I do not think any
further description is necessary, The
foreign exchange crisis has been with
us for years. There is now the crisis
of the idle capacity. Although we have
not been able to reach the various
industrial targets, nevertheless, there
exists in the country today an enorme=
ous amount of idle capacity in indus-
trial plants of almost every category.
Then there is the capital market crisis,
It is impossible to float any kind of
equity or the other capital unless—
and only unless—large chunks of it
are under-written by institutions like
the Life Insurance Corporation and
various other institutions.

13.28 hrs.
[MR. DePUTY~SPEAKER in the ‘g:hcu"r}'
Then, there is the inflation crisis—
and it is no use minimising it, Every
time the Government spokesmen
talk about inflation they talk about
inflationary pressures, they talk about
something chasing something. They
do not honestly admit that what it is.

It is a plain monetary inflation
crisis, And this inflation crisis
reflects, asg it must, in terms of

rise in prices, in rising costs of living
and consequently in rising wages
and rising dearness allowances. A
specific example of the inflationary
crisis i8, of course, the foodgrains
crisis. The foodgrains crisis is not
merely in terms of availability but
also in terms of prices. I could go
on listing out these ad mauseam. The
consequence of all this has been, as
was ‘reported by the Committee that
looked into the real income of the
agricultural workers, that the rural
income of the vast majority of the
people in this country, after ycars of
planning ang after years of this kind
of resources planning, has in fact

gone down.

There was the other committee that
was concerned with the question that
the poor had become poorer and the
rich had become richer, and they have
definitely found that the poor have
becomne poorer, but there was no
sign of any rich having become
richer,



134'9 Motion of

Shri D, C, Sharma (Gurdaspur):
No, no,

Bhri Joachim Alva (Kanara):

There are retired ICS officers who
are demanding Rs, 20,000 salary per
manth.

An Hon. Member: He was getting
Rs. 20,000.

Shri N. Dandekar: Thig
picture of the present
shambles,

is the
economic

Now, I would like the House to take
a look at the constitutional and legal
shambles in this country, Not more
than fifteen years ago, less than fifteen
years ‘8go, our wise men—and they
were wise; there is no doubt about
it—men who had done a lot of sacrifice
for the country—today, they may be
different—these wise men, got toge-
ther and framed a Constitution after
a period of two and a half years; they
did a very good job. They studied the
Constitutions all over the world; they
incorporated Fundamental Rights;
they incorporated certain safeguards
like statutory bodies such as the
Auditor-General, the judiciary, the
Chief Justice, the Election Commission
and so on, But hardly had they given
themselves this Constitution, hardly
had we begun to understand what this
Constitution was, than began over a
period of fiftzen years a series of am-
endments which have continually and
steadily had only one characteristic,
namely continually to erode the Fun-
damental Rights of the citizens in this
country, It is the most astonishing
performance,

I cannot give it any other name than

to say that the Government have deli- .

berately been bending the Constitu-
tion to their will, because the Plan
became their God and the Constitu-
tion hag no longer any sanctity.

Moreover, just as they have been
bending the Constitution to the Plan
and to all their ideas about planning,
they have also bern bending the law,
the general law, for the same purpose.
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1 think I should say that when I
started in service myself, the volume
containing the Central laws and the
volumes containing the laws of the
particular Province in which I started
my service were contained in a small
almirah. Today, the volumes of Cen-
tral laws require a library. And if
you wish to have all the valumes of
the State laws,—let it be any State;
I do not care whether it is Maharash-
tra or Gujarat or any other—they are
s0 voluminous that you require an-
other Targe library for accommodating
them,

This jungle of laws not only grows
as jungleg grow, but it also grows by
continual amendment of the laws and
rules and regulations, until at one time
Mr. Justice Chagla, who was at that
time the Chief Justice of the Bombay
High Court, trying a case un’'sr the
Bombay Tenancy Act, was cunstrailn-
ed to observe that ‘Although the ordi-
nary citizen is supposed to know the
law, I the Chief Justice do not know
what the law on the subject is; ] can-
not find it, There are far too many
amendment slips attached to this law
and to these rules and regulations'.

The two principal characteristics of
these laws that have been inflicted
upon us during the last ten or fifteen
ycars are thése. The first is to oust on
every occasion the jurisdiction of the
courts to the maximum extent possi-
ble; the second is to have the largest
degree of devolution of powers upon
the executive. The consequences of
these two put together, along with
the uttir contempt for the Supreme
Court, so that, whenever the Supreme
Court decides a matter against Gov-
ernment and the Government do not
like it, they bring in lcgislation sub-
sequently to negative the Supreme
Court's judgment,—the consequence of
these characteristics coupled with the
massive legislations, massive controls,
massive regulations releting to licen-
r~4, and quotas and permits and the
like, which have been thz fate of this
country, the consequence of these Is
thig that the ardinury citizen must
move about in this jungle at his pernt
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1 shall come now to the point about
the political ang moral picture as it
is today. It has been obvious, I think,
to most people, it certainly has been
1o the Government, because they have
a committee working on ~ this, that
therz is a steadily increasingly degree
of national disintegration taking place,
such a degree of national disintegra-
tion that they have something func-
tioning called the Notional Integration
Committee. And aver the poried of
these last ten or fifteen years, tenants
have been set up against landlords,
the workmen against the employers,
and new enmities have been raising
their heads in every village. I ask all
these gentlemzn here honestly to ask
themselves whether this so-called de-
mocratic decentralisation has not
brought about new enmities and new
bitternesses in the village, in the taluk,
in the block committees, in the zilla
parishad in the district, in the oo-
operative societies, in the consumer
societies and the like.

Just immediatzly afler the result of
my election petition before the tribu-
nal, I went round to my constituency.
Although it was raining, I went round,
and people were very very nice to meo,
and they met me, and they said “You
have fought this one battle, but how
are we going to fight all thesz things
that are continually going on here?.
They were being daily exploitedq in
numerous ways; and they were being
periodically exploited and plagued by
these elections, by these partisan situ-
ationg resulting from the so-called de-
mocratic decentralisation, which was
nothing leas than handing them over
to professional politicians who wish
to continue in power.

i

Shri Ramanathan Chettlar (Korur):
On a point of order. The hon. Mem-
ber has referred to the gentlemen sit-
ting here.

Shri P. K. Deo: The hon. Member
is making a maiden speech, and that
should not be interrupted in this man-
ner,
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Shri Ramanathan Chettiar: But he
did not include the ladies, Are not
the ladies here hon, Members of this
House?

Mr, Deputy-Speaker: Order, order.
Shrimati Renu Chakravartty: This

is the trouble with the Congress Party.
They cannot even interrupt properly.

1252

Shri Harli Vishnu EKamath
angabad): It is mere frivolity.

Mr. Deputy-Speaker: Order, order.

8hri N. Dandekar: This is the state
of affairs in the country. I do not want
to keep on saying these things, be-
cause onz can go on and on and an.
I am perfectly certain, and I say this
without any hesitation, that all these
people sitting here are aware of this.
They are aware of the extent to which
the common man is being exploited
not any more by the landlord, not any
more by the capitalists so-called, but
he iz being exploited by pcople who
ought to know better, by people who
are politically, really, their masters
and wish to remain their masters.
“There is no athor agency, and there
is no other exploiter, and this goes
on and on.

It might be asked why in the face
of this kind of picture that I see
around, in this grand inquest upon
the utterly degrading situation that
now cxists in the counitry in any
sphere that one likes 1o examine—
why with this sort of picture before
me, I, nevertheless, stand here and
say on this particular motion, that T
am not in favour of the motion that
has been moved, and 1 think that the
House iz entitled to an explanation
for that attitude.

Shrimati Renun Chakravartty: Be-
cause you =+ © that tha Shastri Gov-
ernment w'.l help you.

Shri N. Dandekar: There are two
reasons for it. In th=> first place, I
am quite clear that the present Gov-
ernment that iz now in charge of the
affairs of the country is a new Gov-
ernment, and they are still finding

(Hosh-
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their feet. I do not believe that peo-
ple ought to be hanged for the psins
of their fathers. I believe that they
ought to be given a chance,

Shri Dajl (Indore): A good com-
pliment to Shri Lal Bahadur Shastri.

Shri N, Dandekar: 1 believe that
not merely ought they to be given a
chance, but this Government has in-
herited a situation not entirely of its
own making, It is partly of their
making, but it is partly a situation
arising out of an ever-powering per-
sonality who over the past seventeen
years had been in fart the de facto
government in the country. And of
course, coming into a legacy of that
kind, coming after g great personality
of that kind, it is natural and it is
proper that one must not really
jump upon their throats and start im-
mediately condemning them. ] think
that what is necessary is that the Gov-
ernment must b+ made awar: of what
the situation is, and Government must
be given time to put right things by
remedial action,

While talking about remedial action,
I afn jmbuecd by the beliet that they
do intend taking remedia] action; I
am fortified in this belief by the pro-
nouncements that have been made
carefully and guardedly by the hon.
Prime Minister and sometimes by some
of his colleagues. 1 am encouraged
in the belief that they are now at
least about to approach the problem
on the footing of realism, that “prag-
matism” is for them no longer just a
word but that jt will be the basis for
sustained policy that will be put ac-
tually into practice, I am encouraged
in the belief that they will see to it—
and have seen to it—that excessive
emphasis on heavy industry snd heavy
engineering is wrong, that excessive
emphasis on industry generally at the
expense of agriculture gnd consumer
industries which, after all, coastitute
the content of the standand of living
of the ordinary man, is wrong. The
ordinary man's standard of living is
not bullt upon steel and boilers; the
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standard of living of 85 to 80 per cent
of our population is built upon food,
upon the variety of food, upon cloth-
ing, the variety of clothing, upon a
little decent housing, upon a certain
amount of travel, upon a certain capa-
city to spend on ceremonies, upon a
certain capacity to save, upon a capa-
city to participate in melas, cultural
activities and things of that kind.

Bhri Daji: And then import steel.

Shri N. Dandekar: I would prefer
not to import foodgrains; even if 1
have to import steel, ] do not mind.
In fact, it is one of the most extra-
ordinary concept which has gained
currency thdt in the name of self-
sufficiency, in the name of grandeur
in all kinds of schemes, somehow
we are not ashamed to import food-
grains, but we are ashamed to import
steel.

An Hon, Member: Yes.

Shri N. Dandekar: It does not
make sense to me. What makes sense
is that thig country ought to be, first
and foremost, self-sufficient in agri-
culture and not have to go in for this
wretched business of PL-480 year
after year. In fact, one of the great
things that the late Prime Minister
did at one time do was in the course
of the First Five Year Plan, when he
accepted the advice of Mahatma
Gandhi and abolished food contmol.
I have looked wup statistics. In
1950-51, the first year of the first
Five Year Plan, imports of foodgrains
were to the tune of 4.7 million tons.
In the fifth year, they had gone
down to 0.75 million tons. Then we
came face to face with the Second
Five Year Plan and a reversal took
place. The Second Plan started with
an annual import of foodgrains at
around one million tons and ended at
ground 4 to 44 million tons. It s
the most astonishing statement for
anybody to make that ‘I will import

foodgrains, but I must be sel-
sufficlent in steel’. I just db not
understand it ’
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Now, as I said, I think this Gov-
ernment has to be given g chance, 1
am equally certain that quietly,
steadily, they want to come to grips
with the problems. Because the pro-
blems are enormous—I do not envy
any of them. They have got tremen-
dous problems. They have got the
most frightful inheritance and they
have to try to meake a succesy of
their job. I gm prepared to say that
they will devote themselves to this
task. 1 am not “non-aligned."” We are
in g state of armed neutrality vis-
a-vig the Government, We will not
hesitate to critlicise or even to
condemn. But when they do the
right thing, we shall respond by say-
ing, ‘All right. Get along. You are
doing fine’. If anybody thinks that
this is some kind of supine non-align-
ment, that I am neither on this side
nor on that, he is quite wrong. When-
ever, for instance, there is any ques-
tion about an attack on fundamental
rights of the people, I am not non-
sligned; I shall fight. When it is a
question of any further cncroachment
by Statism against the rights of the
individual and of free enterprise, I
shall criticise, I shall fight. I am
prepared to do that.

So that is the reason why we stand
aside from this Motion. When the
state of affairs in this country is so
bad, let us give these gentlemen time
and let them acquit themselves well,
if they will, or fail, if they must.

ot at  (7gaTT) ¢ SOTeErw
H3ITEW, TEWTTT W & 98 A & AT
Fauer 7 1
8hri U. M. Trivedl: Mr. Deputy-
Seaker, in the 1last four days, we
have had a debate on the food situa-
tion. The food debate had given us a
Jot of fizures and some jugglery of
words. A mathematical jugglery has
been put forward to suggest that
we have some sort of self-gufficiency
in food. One of the hon. Members
suggested in arithemtical terms that
each one of us could get daily one Ib.
of food. ‘This jugglery was not ex-
posed by the Food Minister himself
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The flgures given by Government
from time to time have indicated that
even in a surplus state like UP. the
production of wheat has gone down
systematically. In 1861-62, it was
41 lakh tons; in 1862, it came down to
32 lakh tons, In 1863-864, it came
down to 27 lakh tons. From
where are we going to get the
food to feed the millions in
UP.? Figures supplied by Gov-
ernment indicate that we need
about 63 lakh tons of wheat from
Joreign countries to tide owver the
difficulties and we will still not be
self-sufficient; to augment that, we
would have to import from Pakistan,
Thailand and Burma. In the light of
this, I do not see with what check a
motion was moved that the
policy of Government vis-a-
vis food be approved. The hon. Food
Minister himself said that we are
making attempts to tide ower the
difficulties. But the policy was not
laid down. There has been no food
policy so far. The only food policy
is that of importing food. If import-
ing food is the policy, I should say
that we should be ashamed to say
that we have approved the policy of
Government. None of us has felt
that gny approval of that policy.in
this sense was called for.

This morning when I was reading
the Statesman, I found an editorial.
I will quote a few words from that.

“Mrs. Vijayalakshmi Pandit has
been wvoicing her discontent in
Bombay. She is oppressed with a
sense, of shame that after 17 years
of independence, the strong,
united nation we dreamt about is
checker-board of disintegrating
states hositle to one another”,

This is what we are finding. Another
lady, who is now a Minister here, said
plaintively the other day, thinking of
the state of the Congress, that she did
not know where the party was going.
This is the feeling of many amongst
the Congress itself, amongst the
ruling party Itself. Can they not
come out honestly and say, ‘We have
bungled; we have miserably bungl-
ed on the food front; we have mis-
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erably bungled in our defence policy;
we have most miserably bungleq in
our relationship with foreign nations;
we have bungled in everything which
can carry this country to a flourish-
ing state. ‘We have found ourselves
in a miserable state’.

Let us take gtock of the situation.
In the last 17 years, in what way
have we improved our situation? Let
us cast our eyes on all sides. Here
we have got China to deal with. What
has happened with China? Today we
are just sitting tight, afraid of China.
We are only negotiating with Pakis-
tan so that she may come with
us, so that the strength of China
may be weakened. But we have
not strengthened ourselves to face
China. Chumbi  valley has now
been completely occupied by the
Chi The Chumbi wvalley in
their po:session is a dagger in our
‘heart. Anyone of us who looks at
the map of India can feel that the
occupation of Chumbi valley by the
Chinese is only a prelude to cutting
us off from Assam, Within one hour
of the army marching, we will be cut
off from all connections with Assam,
‘What have we done to avert such a
situation?

A question was very recently raised.
We are only quarrelling on the ques-
tion as to how far Gangtok is from
the boundary. Some say it is 14 miles;
others say it is 31 miles. The Minis-
ter admitled that at least within 150
yards of the boundary, the Chincse
had entered, and when we encountered
them, they ran away. I remcomber we
gave our word that any attack on
Sikkim wwould mean an attack on
India. Have we attacked back? Have
‘we taken back the Chumbi walley?
Have we driven out the army of the
Chinege from the Chumbi valley? We
kave done nothing,

The cease-fire was there, NEFA has
‘been vacated by the Chinese, but we
dare not send our army to occupy the
territory which we claim to be our
<wn, Why?! What precludes ug frm
doing that? Why we are afraid of the
Chinese I cannot understand,
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The Chinese know their strategy. At
e particular time they realised that
their line of supply and reinforcemeat
was 8o long that they would not be
able to bring their supplies to the
plaing of India, and that is why they
called a cease-fire. The other reason
was that Soviet Russia refused to give
them the necessary help, and there-
fore, they cried a halt in their owm
interests. We never took advantage
of that position to drive back that

‘army.

Very recently 1 met an army officer
who told me of the 110 soldiers who
fought back the Chinese in Ladakh.
Of them 109 were killed and only one
was saved. The officer was narrating
to me that for the first time the
Indian Army fought back to the last
man, and though 109 were killed, as
many as 10,000 Chinese were killed
by them, But this has never been
reported in our press. No glory has
been given to these people, and yet
the Chinese ants are coming In to
swallow us, Our army can drive them
back, utterly kill them, destroy them
completely, take back Tibet complete-
1y, declare Tibet independent and set
up a buffer State for our own safety
and deostroy the Chinese, We need
not depend upon the goodwill of
Pakistan at all, but we have miser-
ably failed to do what ig very appa-
rent and patent to us.

Shri Jaya Prakash Narain is not
here.

Shri Harish Chandra Mathur
lore): Will not he here.

(Ja-

8hri U, M. Trivedi: And he cannot
give a reply to the allegations I am
going to make, but I say that it is just
hanging down one's head in shame
that Mr, Jaya Prakash Narain is sent
out from here—it i3 said in some
papers with the blessingg of the Prime
Minister—to go to Pakistan with un-
justly humilisting termg for the pur-
pose of yielding Kashmir to Pakistan.
‘What for bave we fought for Kash-
mir? What for have we given crores
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and crores to Kashmir? How many
times have we declared that the ac-

ion of Kashmip is irre ble and
cannot be set at naught, and yet we
are negotiating on that wvery basis.
What is their demand?

The Ministey of Rebabliitation (Shri
Tyagi): He has not gons to nego-
tiste on Kashmir. Do not create
misunderstandings,

Bhri U. M. Trivedi: Let that assu-
rance come from the Prime Minister,
we will welcome it. We are await-
[ing it.

An Hon, Member:
Minister.

Bhri Tyagl: For only friendly re-
lations,

Bhri U, M. Trivedl: Oh, yes,
friendly relations with those who
every day attack you, every day hit
you, kill your men across the cease-
fire line, ang you say you want to
negotiate, What dispute is there? I
oome into your house as a burglar and
say I have a dispute with you. What
dispute have I with you? Entering
into a house and trying to commit
burglary—that is not the sense of a
dispute.  There is no other dispute
between us and Pakistan. The only
point is that we are very docile people,

Bhri K. N, Tiwary (Bagaha): On a
point of order. The hon, Member has
made g statement that it appeared in
the press that Mr, Jaya Prakash Nara-
yan has been sent by the Central Gov-
ernment to Pakistan. That is a mis-
statement? Can he quote any paper
which has published this? How has
he made that statement?

Mr. Uepaty-Speaker: He can leave
it to the Gover to contradict it.

8hri U, M. Trivedi: Yes, if he wants
I can read out.

He is a Cabinet

Then, let me cast my eyes toward:
Pakistan. What have we done iIn
Pakistan? Even today 2,000 refugees
are pouring in from East Pakistan,
and with the atrocities committed upon
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them, we cannot tell them not to
send away these people from their
country. We cannot demand even an
inch of land from them. We are pre-
poared to yield Berubari to them. We
have got a small railway line running
between twp corners; it is a small
space of about 20 miles through
which we are allowed to run it. We
cannot claim even a big corridor of
B0 miles to protect our interests when
Assam ig attacked.

Infiltration of Pakistanig has taken
place in Assam in huge numbers.
People gay 46 lakhs, but Government
edmitted 20 lakhs. Let it be 20 lakhs;
even that is a big number. Eight
hundred Pakistanig were sent back to
Pakistan, but they are still at a stand
still as Stateless people near Amrit-
sar. So, in what way can Pakistan
be your friend?

Friendship can only come between
equals. If we have got g sufficiency
of gtrength and can make a show of
our strength, then only Pakistan is go-
ing to listen to what we have to say.
Unless we have a show of strength,
it will not listen to us.

On the other hand, we are throwing
away our friends and refusing to shake
hands with those friends who are ex-
tending their hand of friendship to us.
When we require help, America ru-
shes to our help, U. K. rushes to our
help, even the Commonwealth count-
ries rushed to our help; yet, when ihe
time comes, we do everything in our
power to irritate the United States and
the United Kingdom, and seek friend-
ship with those who have never help-
ed ws. Why is this wrong policy
being followed? Why this wrong
policy is being followed in our coun-
try passes my comprehension.

Very recently, Gen. Ayub, in a
broadcast speech, said that India has
got enemieg on all sides; go, let the
world judge whether India is a good
country. She has no good relations
with Nepal; with Ceylon, with Burmas,
with Africa; with Pakistan, with
China. So, If one country is at
war with the neighbouring coun-



“The latest case iz the active
and vigorous diplomacy of Com-
munist China, who has thus en-
Wured against any possible mili-
tary action on our part by creat-
ing within the very Indian sub-
continent a second ang simulta-
neous threat for us.”

There was a case not very long ago.
An ex-Member of Parliament Dr.
Satya Narayan Sinha, made a report
about the move of the Chinese in the
Chumbi Valley. When he made this
report, the military intelligence of the
Government of India and the Intelli-
gence Department of the Government
of India made a report against him,
and he wag put in a geath cell, he
was confined to a death cell in Ranchi.
His five year old daughter was arrest-
ed, and another son was arrested.
They were all put behind bars.
Fortunately for him, he knew French
in which he could write and smuggle
out a letter to the late Prime Minister
Shri Jawaharlal Nehru, Then only
the poor man was released. It is this
intelligence which misguides us,
which puts ug in the wrong. Inflitra-
tion has gone wery bad, It §s high
time that we checked up this intelli-
gence. It is to our interests that we dn
it. Tt is this action of the Govern-
ment which the country is not pre-
pared to tolerate, and therefore the
country feels perturbed.

14 hrs

It is true that, as Shri Dandekar
says, the Government is being eriticls-
ed for ity pest actions. Past or
present, yours is the firm which is
rumming this limited concern, you are
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the holders of the shares and you are
responsible for all the actions. We
cannot distinguish between XY and
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-Z. The shareholders are the same,

the managing directors are practically
the same. One managing director
may not be there, yet we cannot take
off your responsibility for the position
in which we find ourselves today.
‘When I am talking about this, I am
reminded of the position of Indians
in Burma. In reply to peinted
questiong the other day, our External
Affairs Minister, Sapdar Swaran Singh
said that there wag no discrimination
between Indiang and Chinese in
Burma. Our misfortune is that even
the obvious is not seen by our
people. Very recently, in my tour of
Malaysia in the Commonwealth Parlia-
mentary Conference I had been to
Burma and I have lived in Burma for
fifteen years. I know every nook and
corner, 1 felt very much to know that
in every activity the Indian was being
pushed out while the Chinaman was
not touched. Ewvery shop evicted by
an Indian was immediately occupied
by the Chinese. Even the betel leaf
shops of 122 persons from U.P. were
seized and nationaliseq as if Gov-
ernment was going to sell pan.
Every petrol pump owned by Indians
was nationalised but not one of the
Chinese has been nationslised. He is
selling petro] all right and no single
policeman from the Burmese side
could check it. The Chinege hold i3
so great that no Government autho-
rity could dare do anything to the
Chinese because the Chinaman was
sirongly supported by a strong
Chinese Government. Oui of 14
lakhs of Indians in Burma in 1041,
hardly 2:80 lakhs remain in Burma.
All their properties have been con-
flacated ang not one farthing has been
paid as compensation. Promises
after promises were made but nothing
heas happened, The same thing is
happening in British Guiana. Lakhs
and lakhe of Indians are living there
but they are being butchered and
slaughtered by the negroes because
the whole police force is constituted
by them even though the Prime-
Mindster happens to be a person ¢
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Indian origin and he is unable +to
«wontrol, Indians are being killed but
no volice is raised. We have not even
an accredited representative to re-
present our grievances. It is the same
.thing in Jamaica ang Trinidad.

.are we so quite about it This iz what
perturby everybody who hasg eyes to
.see and ears to listen.

When I think of all this, I am re-
minded of a small country which has
become free very recently, like our-
selves and which is also being bullied.
1 refer to Malaysia. Fortunately, it
hag got a strong Prime Minister. It
is a small country, not big as
one of our States. Yet he had
the guts, with ten million people
in .his country, to confront the
whole of Indonesia which hag a
hundred million people. When he
came to our country, he roared iike
a lion and he supported India in an

unequivocal manner when  China
.attacked us. We have not gone to
his rescue; We have not even said

ihat what Indonesia and Soekarno do
is wrong. What type of friendship
and sympathy we will have from
otherg if we do not render any help,
cvven by a word of month. Why can-
not we declare: we are with you what
prevents us from saying this? It
passes my comprehension.

It is not only on the external affairs
{ront that comprehensive criticism can
be ievelled against the Government
Let ug examine what j; happening
about corruption? A good man that
“he is, our Home Minister promised
that within two years he will drive
it out. I questioned his statement
and told him that it will take much
more. He said: I will do it in one
year. I welcomed it. Has it happened?
Take the election case of Mr. Ram
Rattan Gupta which you discussed
only yesterday. You ought to have
opened your eyes at the time af the
Darji Mashroogl case. There wag an
election tribunal ond Mr. J. K. Naraln,
retired judge of the Patna High Court
presided over it at Indore. It was
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that one district magistraie had the
audacity to change from No. 20 total-
ling up wrongly and declared a par-
ticular candidate to have won the elec-
tion. The matter was hushed up. It
had to be admitted by the Minister.
The party gave to that district magis-
trate a house whose real value was
gbout Rs. 50,000 in Bhopal at a paltry
price of Rs. 1100. But these facts did
not open the eyes of the Government
that the returning officers were going
in a dishonest manner. This corrup-
tion is growing. Very recently, there
was a case of disqualifications. The
disqualifications of the Congress cin-
didate wag removed the next day fol-
lowing the Supreme Court's judge-
ment while it took twelve months for
removing the same type of disquali-
fications in the case of a Jan Sangh
candidate. The reason? They were
afraid that if the disqualifications of
the Jan Sangh candidate were remo-
ved, he would win. That is also a
type of corruption. We look askance.
Big guns are caught So many
times reports have been made about
what has happened in Delhi. But the
matterg are hushed up. Very recent-
ly 1 received another letter from an-
other source saying that there was
corruption to the extent of Rs. 66,000
in disposing of courrugateq iron
sheets by a particular gentleman in
Delhl. Is the matter being investigat-
ed? The man has said from the very
beginning that he is too big a person
to be touched by anybody. Naturally,
it will be hushed up. If we go on
hushing up things like that we can-
not call a halt to corruption though
every one of us wants to put an end
to it. Each one of us should 'make
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~up his ming to walk on the edge of

a sword if we want to keep our
country above corruption. Otherwise,
we will fail and corruption will eat
the very substance of our body poli-
tic. It is no good running down Mr.
Nanda. Articles are written about
him. He hasg at least the guts to say
facts. Why should we look askance
as what he s doing?

I come to another question

brought to the notice of the tribunal now. People are clamouring against
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the Government on the question of
wrong policies of taxation. Taxation
is increasing day after day, We gee
no end to this, Day before yes-
terday another Bill was shoved
in; although the Budget is still
far away taxation hag been put
through back door. A duty of
ten paise hag been levied on every
cheque. So, a net profit of Rs. 8
crores iy made on cheques. What a
tremendous thing by the backdoor?
‘Why has this levy been put? Why
are not the people allowed to draw
the chequeg as they have been doing
so far? Why should a heavy tax be
put? It will come even to Ra. 20,
Ra. 30, Rs. 50, Rs. 100 or Ra. 500. Let
me leave that aside. Very recently,
I think the Prime Minister did say
that what he was doing was to
economise to the extent of about Rs.
75 crores of expenditure, We would
have welcome it and we will wel-
come it, but, at the same time, we
would like to see that the burden
of taxation goes; it must go. Already,
there is an excise duty all over;
whenever you look, there is an excise
duty; there is an excise duty on
cycle hubs; excise dutv on spokes;
excise duty on rims. What have you
left out of the cycle from the point of
view of excise duty? There I a
heavy excise duty on everything con-
ceivable. ‘That is why, and that is
one of the processes by wvirtue of
which the price of consumer goods
goes up. We never apply our mind
to it. There is taxation on all sides.

When the integration of the States
and their reorganisation came, each
one of us living in the native States
thinking—and thought that it was a
blessing on us—that the customs bar-
riers would go and that the taxation
will be less and we would be able to
get things cheap. But all our desires
have become dreams of the past.
Instead of having no customs barriers,
we have got barriers in every litile
town. In every town we have to
pay chungi. You cannot enter with-
ocut paying the chungl The
ment by the chungls is so much that

i
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for those who want to have remove
or take their goods from one place to
another, have to take raowannas from
the chungis and keep their men to
send back the rowannas. That
obstruction is always there.

8Shrl Jomchim Alva: Was the
Rajasthan Cana)] planned in the old
regime?

Bhri U. M. Trivedl: Woell, that
reminds me of one thing. I would ask
Shri Alva to come with me and stay
at least for 48 hours at the Rajasthan
Canal, and then I will show him
what damsage has been done by the
Rajasthan Canal, lakh acres of
land havé been destroyed entirely on
account of seepage and not one grain
is alloweq to be grown in that area
which wasg flourishing with flelds of
wheat al] along. About 8,000 acres
of jand have been drowned and sub-
merged in water; those were areas
where the best crop of wheat used
to grow, We have not drawn any
advantage so far. If he wants to see
the Rajasthan Canal, let him come
with me and look at the seepage
himself. I do not say that we will
not reap any benefit at all. But the
immediate benefits has not come and
that is why I have been clamouring
all along that if you are planning for
the sake of planning, please cry a halt
to it. 1 do not say you should not
plan. You cannot completely close it
now, since you have gone so far. But
it is high time that you must ery a
halt and take stock of what we have
been able to achieve and consolidate
the position to which we have rlsen.
Let us derive the benefits from those
projects that we have completed; do
not proceed ahead blindly in' a
manner which persons who have got
only bookish knowledge pursue, who
do not know whether gramg grow
on a plant or on a tree. It js these
people who are formulating policies
for ouf planning They shaks; the
tree to find out whether the gram is
going to fall from the tree or not!
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Let God save u; from such people,
from such bookish professors. They
have done a very grest harm to the
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country. It is high time—and I plead
with you—that the Government
should open its eyes.

Mr, Depaty-Speakes:
Member'y time is up.

Bhri U. M. Trivedl: 1 would now
say a few words sbout the Chinese
question: it comes again to my mind.
Pandit Jawaharlal Nehru had gaid, in
one of his speeches, as follows:
“We believe and many count
ries agree with us that China as
constituted today is an aggressive
and expansionist country, possibly
with vast designs for the future.
1t believes in the inevitabjlity of
major wars. Essentially, "t does
not believe in  co-existence
between countries.”
If this is the firm position or opinion
of a man who had a softness for
China—Hindi-Chini Bhai Bhai—I say
that it is high time for us to make up
our minds—that by placating China
we will be doing a great harm to our
country. And that is why to try to
placate through Pakistan is also
another miserable step that we are
taking. Tt is g blunder that we are
committing. It is high time that we
think, pause, ponder end consider
over this position: that we must stop
this negotiation with Pakistan and
we should for all time to come say
with one breath and with one voice
that Kashmir shall be ours and we
will not give it up.

With these observations, I second
the motion moved by Shri N. <.
Chatterjee.

ot Wo ®Wlo WY (wWgHr) :
TR awmw Arfwal ®Y aTE A g
fwar &fer qoF1e & AT wEr wW
et £ waa @ o A e

ot g WX wgAn Y (T)
urr & wiwr faed a1 wa AT

Shri Kapur Singh (Ludhiana); I
did not wish to interrupt Shri Trivedi
when he got up and was on his feet.
But at that time I wanted to make a

The hon.

SEPTEMBER 11, 1964

No-Confidence in
the Council of Ministers

brief submission. With your permus-
sion, | wish to make that submission
now, My submission is with regard to
the conduct of certsin Members at the
time when my hon friend BShri
Dandekar was gpeaking. We all knew
that his was a maiden speech and yet,
Members of the Communist party and
also many Members from the
Congress party constantly and oy
design interrupted him. If the pro-
ceedings of this House have to be-
effective, then, it is necessary that
certain levels of decorum should be
observed. I request you to make an
observation to that effect, that what
has happened ought not to have hap-
pened, and ought not to happen.

Mr. Deputy-Speaker: The objection
should bave been raised then.

Shri Hanumanthalya (Bangalore
City): Sir, a little more than a year
and one month ago, the first no-cun-
fidence motion against the Congress
Ministry was moved by the Opposi-
tion, A very senior leader of our
nation Acharya Kripalani, moved
that proposition, I was here, and
I listened to the speeches made
on that occasion. They were
full of fire and brimstone, and
the Opposition was almost united.
Today, we in the Congress party are
in a happy position to see that tne
mover of the no-confidence molion
Shri Chatterjee, was more dignified
than flery; more argumentative
than what is called carping critic.
The Swatantra party has practised in
a way in this House the policy of
non-alignment, which it is publicly
denouncing in the country. It is good
to see that this party of intellcctuals
sees reason many a time when con-
fronted with efficient leadership,
leadership with sincerity and honesty.
Shri Chatterjee made a great point
in regard to the corruption that is
practised according to him by the-
Congress Party and the administra-
tion. I have been delivering in public
meetings that in England Magna
Carta proved to be the basis of demo-
cracy in the Unifed Kingdom, The
House of Commons was called the
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.Mother of Parliaments, the Mother of
Memocracies. Even today, the House
of Commons is considered to be the
Mother of Parliaments. The root goes
to the charter called Magna Carta.
Das Commission has proved to be
the Magua Carta of good Government
in India. Here in India for the last
few years charges of corruption at the
top level were being made not only
by Opposition parties but by
Congressmen themselves. May I sub-
mit to the mover of the no-confidence
motion that we in the Congress party
may of may not be a brute majority.
But | assure him we are g geif-
regulating majority. When we see
things going wrong, we take up the
-cudgels much more than any of the
opposition Members of all of them but
together. The late Prime Minister was
the greates{ democrat that the worid
has seen, Instead of behaving as a
‘dictator, he behaved ag a true and
ideal democrat. When he saw that
there was opinion in the party and in
the country in favour of an enquiry,
he conceded it. The Das Commission
was appointed as you know against a
Congress Ministry, against one of the
stalwarts of the Congress, who was
considered the strong man of the
Congress in Punjab.

Shrl N. C. Chatierjee: IiL was ap-
pointed under the pressure of the
-Qpposition.

Shri Nath Pal (Rajapur): Under
the preisure of Parliament and the
-opposition.

Shri Harish Chandra Mathur: That
shows that we sre responsive.

Shri Hanumanthaiya: If we have
appoin‘ed a Commission against our
own colleague, the world will a' pre-
ciate that when occasion demands and
when there iz a crisis, we take the
most impartial attitude that can be
possibly taken by an individual, It is
this guty that makes the Congress
win the confldante of the people of
India. If on the basis of this confi-
dence we get a huge majority for the
Congress, you cannot dispute it,
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Shri Nath Pal: You have a majority
of seats and ‘not votes.

Shrl Hanumanthalya; Mr. Chatter-
jee js @ man of law and I am sup+
porting his point that we must have
the rule of law. We must have
good foundationg for our democracy.
The Das Commission report and the
subsequent action taken by the Gov-
ernment of India and by the Congress
leadership is going to be the firm
foundation of honest and able Gov-
ernment in this country.

Dr. M. 8. Aney (Nagpur):
future.

8hri Hanumanthalya: Majorities
managed through corruption, caste-
ism ete, will not sustain a Ministry.
It is only honest administration that
will be able to give benefits to the
country and give a good name to the
Congress. This one achievement of
the Congres; should command the
admiration of a man of law like the
great, Mr. Chatterjee, In  other
countries, I very much doubt whether
such a serious gtep would have been
taken against such a powerful person.

Shri Nath Pal: It should have been
taken much earlier without prodding
from the Parliament, the public and
the Press. '

Shri Hanumanthalya: The Parlia-
ment is here in order to bring to the
notice of the authorities or the Min-
isters what wrong there js and they
act on it. That is the basis of the
working of Parliament. Otherwise, if
Ministers ure expeclied to act suo -
motu there is no necessily for Parlia-
ment at all.

Mr. Chatterjee made g great point !
in regard tp the Congress Party's
misbehaviour so far as the rule of law
is concerned, and the sanctity of
elec'ions, 1 would appeal to him to
ponder over this allegation. Recently
an election was set aside by an Elec-
tion Tribunal and the officer alleged
to have been guilty has been punish-
ed by Government. Here comes the
candidate {0 make as good a speech
by way of criticism of Government.

Only in
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[Shri Hanumanthaiya]
Is it not the test of democracy and

,sanctity of elections? You want to
blame the Government and the Con-
gress Party even for the good things
it does.

Shrl Nath Pal: Is the tribunal a
part of the Congress party?

Shri Hanumanthatya: The Congress
Party comes into the picture when the
Prime Minister made g report to the
party und action was taken ggainst
the Returning Officer. When he
announced it, the party as well as
the Prime Minister come into the
picture, with all the bona fides that
one is capable of,

Shri Nath Pai: In spite of 1T years
of Congress rule, we have still some
Independent bodies left in the
country.

Shri Hari Vishnu Kamath: Like the
Election Commission and Supreme
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Court, They are pnot part of the
Congress party apparatus.
Shri Hanumanthaiya: Mr. Chat-

terjee made a great point regarding
demonstrations. He also says he ir a
man of law. He knowg very well that
under a democratic Constitution, the
dignified way is to go before the
people, speak to them, convert +hem
and make a majority for themselves,
Demonstrations and going about the
steets shouting is not part and parcel
of this democratic apparatus. It is
only when you lose hopes in yourself
and in your policies that you resort to
street-shouting (Interruptions).

Shri N, C. Chatterjee: Go to My-
sore and you will know.

Bhri Nath Pai: Why are you dis-
owning the glorious past of your
party?

Shri Harish Chandra Mathur: There
was no democracy then,

Shri Hanumanthniya: You re-

* member what Gandhiji said in the
matter of law-breaking. When there
is no legal or constitutional remedy,
you can certainly break law and that
iy satyagraha, But when there is a
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Private Members
Bills and Resolutions
remedy legal and constitutional if
you resort to breaking of law, in any
way, that is what is ealled not play-
ing the game in a fair manner and
according to rules, You want ty -be
the man of the rule of law and at the
same time, directly or indirectly if
you encourage the breaking of law,
it does not argue well for the propo-
sition you want to make.
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Look at the way of the Mahurashtira
people. The other day they iook
great credit in making a success of
what is called Maharashtra bund.

Shri Nath Pai: Bandh, not bund.

Shri Hanumanthaiya: My know-
ledge of Hindi is so poor that 1 mis-
took jt for something like the Dhassa
bund and its breach.

Mr. Deputy-Speaker: He can conti-
nue¢ on Monday, We have to inke up
non-official businesg now.

1430 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Forry-srxr Rerorr

Shri Muthiah (Tirunelveli): Sir, I
beg to move:

“That this House agrees with
the Forty-sixth Report of the
Committee on Private Members”
Bills and Resolutions presented
to the House on the Oth Septem-
ber, 1964."

Mr. Deputy-SBpeaker: The guestior

“That this House agrees with
the Forty-sixth Report of the
Committee on Priate Members'
Bills and Resolutions presented to
the House on the 9th Seplember,
1864

The motion was adopted,
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1854,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL®

(Amendment of sectiong 127, 128 and

120).
Shri Hari Vishnu Kamath
(Hoshangabad): "Sir, I beg Lo move

for leave to introduce a Bill further
to amend the Code of Criminal Pro-
cedure, 1803.

Mr. Deputy-Smiar: The question

“That leave be granted to
introduce a Bill further to amend
the Code of Criminal Procedure,
1898." -

The motion was adopted,
Shri Hari Vishno Kamath:
Sir, I introduce the Bill

DELIVERY OF BOOKS AND NEWS-
PAPERS (PUBLIC LIBRARIES)
AMENDMENT BILL*

(Amendment of sections 2 and 3)

Shri Harl Vishou Kamath
(Hoshangabad): Sir, I beg to move
for leave to introduce a Bill further
to amend the Delivery of Books and
Newspapers (Public Libraries) Act,
1954. .

Mr. Deputy-Speaker; The question
is:
“That leave be granted to intro-

duce a Bill further to amend the
Delivery of Books and News-

The motion was adopted,

Shri Hari Vishau EKamath: Sir, I
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 316)
Bhri S. N, Chaturvedl (Firozabad):
Sir, I beg to move for leave to intro-

duce a Bill further to amend the
Constitution of India. :
Mr. Deputy-Speaker: The question.
is:
“That leave be granted to
introduce a Bil] further to amend
the Constitution of India.”

The motion was adopted. .

Shri 8. N. Chaturvedi: Sir, I intro-
duce the Bill.

/EODE OF CRIMINAL PROCEDURE:
(AMENDMENT) BILL*
(Omission of section 109)

n A Wy g ST (SR
Faremy s, & wea v g fw
xvx g dfgan, 1898 & Wt &wiaw
w0 A faw 1 3w FA A aepwfa
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bil] further to amend
the code of criminal procedure,
1898."

The motion was adopted. '

o TR R {IFT WEYAT : JTETH
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*Published in the Gazette of India— Extraordinary,

dated 11.9-84,

Part II, Seclion 2
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CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 285)
Shri Parashar

(Shivpuri): Sir, 1

‘beg to move for leave to introduce a

Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question

st

“That leave be granted 1o
introduce a Bil] further to amend
the Constitution of India."

The motion was adopted.

Shri Parashar: Sir, I introduce the
Bill,

INDIAN STAMP (AMENDMENT)
BILL*

(Amendment of section 3 and
achedule 1)

Shri N, R. Laskar (Karimganj): Sir,
1 beg to move for leave to introduce
a Bil] further to ameng the Indian
Stymp Act, 1880,

Mr. Deputy-Speaker:
in:

The question

“That leave be granted to in-
troduce a Bill further to amend
the Indian Stamp Act, 1809."

The motion wag adopted.

Shri N. R. Laskar: Sir, I introduce
the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 75)
Shri Yashpal Singh (Kairana): Sir,
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I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bil] further to amend
the Constitution of India.”

The motion wag adopted.

Shri Yashpal Singh: Sir, I intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 75, 153 and
164)

Shri Krishnapal Singh (Jalesar):
Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India.

Mr. Dewﬁ-ﬂmku‘: The question
is:

“That leave be granted 1o
introduce a Bil] further to amend
the Constitution of India"

The motion was adopted.

Shri Krishnapal Simgh: Sir, I intro-
duce the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 331)

ot 90 Wio wreww  (TWEAT) -
Imae wgwy, & swrw v g e

*Ppublished in the Gazette of Indla —Extraordinary,

dated 11-9-84.

Part I, section 2.
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wIE & gfaar ¥ W AW w4
o faw ®1 w74 #7 wewfy @
T |

Mr., Deputy-Speaker: The guestion

is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

-
The motion weg adopted.

off 90 Wr. wrewtw . TTSTEC
wEew, & 7w fam Svéw v £

14.34-; hrs.

CONSTITUTION (AMENDMENT)
BILL

{Omisciou of article 370, by Shri
Prakmsh Vir Shastri:

Mr. Depuiy-Speaker: Bills for
consideration—Shri  Prakash Vir
Shastri.

Shri Bham Lal Beral (Nominated—
Jammu and Xashmir): Regarding
this Bill I have a motion. My motion
s about the allotment of time,

Mr. Deputy-Speaker: Let the Mam-
ber move it, Afterwards we will
ske.

“ % werwdre weRt (frive)

auree WAy, & yew s
‘fe W % dfwwrr W&
LU O e B farer
fawrz fowr ama 1"
1014 (Ai) LSD—8.

13

BHADRA 20, 1888 (SAKA)

(Amendment) Bill 1278

TFITEY WEWT, AT AT
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9Ty & afagr ot off, d§ Wt
i | 3w o WE fev, % et
7t wrefrg Faray o A § o e
Wy weeTe X fgrrem sl qor o,
Py AgE T HY F AT e

wiferm—& wwey ¥ Lo Ol 1
atr & wwfiy W A W
oy Twd A w1 wxt w7

THTH WAt AT a1 5w § oo &
et AT A o ), A1 F F g e
§ fis wron & g 3% i o, Far i
¥ yw ox it §, wyeafo, maefifee -
syneer i sifwr dwawa &
wron i ag arer fegfar gew g o

a1 qp e § fr S Aoy &
™ Fea ¥Y ahw ww anft @ ) oy
it wwr a1 wwAr|fr feafy & v
farz a9 & W ww ATA wTETT
w4 AN LT ) TF WHT AT AN
wt 2w @w W g% g7 firrk fier
T 4 oiw W fravewt e o
¥ wmg ¥ wrooed ¥ faerg owv § -
w o, dfer ag ot o wvwT
oy ot & e WY oF aapewi
¥t Awenr w7 wwTeT A v arf

g% YW feiwe 1 Iufewa vy
w ury & ow warefr o s
w b wgar § 1 food suy wet|i
ool vk oYt gl we W
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[ ST ) WYX AT W7 IO g S 6
W ¥ wrz ot woere & wftfeen o= a7 370 % wfewsw g & fog
¥ wTow g wwenr wamme foreft wE
€ ok & 1 ¥few e & wpw e f0C 5““- )
fie ww famEx w1 WY wfEw g W W & @ 370 W Ted

1 afe g A xw feafr & ey e !'f;ﬂ":!Wilﬁm
x wrwTaT A A e k fE o e T T
mix_rﬂim@mﬁg‘wmmmgm, ¥
W fay aw & v gt w7 aTY FETT qEe wuTA WA, o e X
wTRTT W1 W o ghrgw yw 76 WO WO W o Shweewr &
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ur fade arg & ogi o¢ o Wt
EAT AT § fE ST e &
M wa wA, A QA qeEs
wfgs 1 g 39 awg ¥ wloenia
wat WY o7 quw & wavy Jdy, of A
wETgT W, ) vwovw g @
wuT #AT q § qgw AT arfew A,
A s e wIEE ¥ I9TEOw 9, 28
XA, 196 o9 W # 9 W
o7 fif wTEI [T § wTA war sqEeqr
AT T & f g E AT 370 W goR
T aga A § ) v st aww
¥ wrg WY 1 Ard o 20 wE ) feet
¥ wrag 1 g qrdf # fifon
¥ G ATC wraw 23 gu S W 6
oF 9T T ¥ wafa & aww fag
# o & o vafey ow w gfery @
wfemsw g foar amy

afer ou go fodi & wiweil &
wam wwT WA, s afew/ 3 0w
af woraroft e *Y ¥ | w7z a7 FEA
§ fis g 370 B gErH ¥ T W
TS uravs AW w1 fad ard ok
¥w & frg wg wrpe & fede # T
LR if ¥ ¥ FET & o
TET AT e, s wrefll, # qoft @
Wmirgag ot ey
Qo g wrfie s ol ot 3 farw oy
uTR TWTE &1 ITANT HTE. &7 qUeE
Y wurw /st wrerm, T oaw wg

ag wq & oo 370 1 few
it § o W ww | wE § o o
YT At fom amied | FTwie € sfaer
wwr A woA e frol oW @ e
b o A & el Wi feat
¥ are off & i Fmw oA fv st
# aferer ® | s & g wrey
HOFTT 7 WY 7% ¥ |7 370 %Y &I
g

T aTa ¥ qeogf & ey & W &
¥ FHA AT AP | AW W A
ﬁnmm-&mqﬁeﬁ
awa o am wrf Wi wg 7z v wfE
FFY-HTET 7T ¥ Wy | faew
T wre & g @, forw e e gmit
o T W g o AT I ST

farera qr o sgrovon g wemert g

¥, @t # gfe ¥ wad gu Afem
awr & Th qTe, S gECa weea
st srereremi R - ag geT
aa wepETEiT T wr famw gt
ol oot o areg g & YT 3 e
e a¢ geTee g &, a1 39 fao
W oy ¥t foiw aweer w8 o
ot § 1 ot Tt e Ie
gy fey, gan f feee &
wht wm, e g o \qer wror
ma'ﬁ“‘l‘lﬂﬁ"(mmg‘l
opft I TR oy Wit fe oo
FIWIT TG & 39T OF AW STy
o &1 W ot e ard § i oo

-~ -
A
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% foufs it o% wwwrw wit gk

aar T & e g e o g,

fore gamary feafar & oron w1 qwTEA-
¥ ff wuwrT & ¥ fF wwEn wen
wifer | gEt TE wwr fe gw Aqw
T Y F W e R A e I
¥ o aff wgr wr wwar fe ot
rxE1 fenlt ¥ A 3ER g qam

afem o fawre awr ot S derE
Ay v @ 3w oW o
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. WTEA/E | SR wET v
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AT AYT T 9L AW &
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wfaam qwr  waqrfa
i T aw gavkdlt oW
@t #ower 3

S TR TATHY SR AW AT
WTeW AR WA W o7 ¥ HOL &
weay i r ¥t g fr oay aTo
¥ o argdt | wEwr W
I frkwr fear a1 1 3 & W A
& v wm §

“am T Wt wfearr qw &
T W Ton & wfewmr
¥ fau oo g w
ST ST A
¥ graw & oA
T 9% N @ sfewm
awr %Y fawrfow o7 oe-
gftr ow widw Frwme fs
g wmwsT 308 (W

BHADRA 20, 1886 (SAKA)

(Amendment) Bill 1282
wa urr 370 k) @ A
W T AT wewr S
¥ wdw o gmr W
Teafy g e fer
L1

i

-

¥ mff qwwen s w wfwem wa
7 A o Afogrr mwr waAT o
W1 & AW A st T et e
s fer o & o o%
A1 AT WS Ak apd wfau & gz o
wifgd o ax 1964 7% Wit Y wrw
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A-EHIT & AT A AT w9
n‘fu‘srmﬂm:mlff!‘uﬂiqvl g

I TER 77 A A o AN e
A A W wET o1 fw A & e o
T FAT AT | T ST Y s

CER go &, 9t aeg AT e
w1 & g IWH —

“FN W TN R T
* @M o7 T & oW
¥ #q fawm & ot 26
TRET, 1947 % gl
91, W ¥ W T
1 Wy AW & Arq e
ow ufew wmpE ww @
TR AEl W W
qfcwar w73 7 57 T
fam qo & 0"

¥ we g ¥ o ffR ooge oaw
e T pRITWT PO 9 7-e] AW
st & wron ¥ g @ A
dfee @wr w1 W foiw §, A
s & e gur & o e ooy aar
el T & AW TR oA IAeY
™ ft ww ot ok
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(=Y sErmET ) (wrav-aréfoy) &1 Wt I W

A fET o% W o TR dfagr ¥ gefaa = | a9 IR 7@
@) i Y L
“ e % e @ o § W GO § A @t A s
foreger evez forrr e & ag i formr £ e agi grd w1 & o1 7w

g I mrezafa ff frgan w0 i

o AUT WV T AT 39 ) §7 gE &7 v W ety

Y ¥ % wfww wr # w1 I gy W owgr e oaw

¢ WY wive s g W w9 w1 ®1¢ Amfew # Fv o

wiit & fy i T ey &Y w7 T aga & waeqd w fom @

mfazﬁm'g.!nmmﬁw wrr g § fs swin wrw & avtey
ot T T # e amaee gwg e S ST fear g

# dfqurw wwr wrr wa & e

T WTEHT 1 IR wad e : :
T A e L Bl bt

: woar Fvig &7 9T, 39 F9g T8 AT
bl B
Rl ' wer e wqt wrer wrerr #F dafon
m:mﬁ*wggﬁw&tﬁ WO AT gu T4 %1 grfr & favew
v o n'rr.'fww\mi femft el 8, ST g Ry A AW
R fearn 1 whrefe i sreees wrw Wt e & o ek @
grft, Afe o7 aw ® o Ay dfeam ot qeafors wwr £ v & 7
T ¥ % s Tar o W & o aw &y peafonry o1 oy # e arfesars

oeeT AT 79 €1, ay &7 97w m

w faar s - s frge & fasms qa> ™ ¥
. . |2 )% wrk fewm fm wwre & faw g 7
;‘"“"‘ % ‘*’-ﬁ(‘ "‘:hw!ﬁc‘n‘tmihﬁuﬁ
_ﬁ' ¥ swd & fe gfegrr & oy & a1 o arerfes

.. M frafr &, 39k a1% & 9% 757 & Y

T W w "‘m""‘l wety AR oy & fe st arem ¥
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v Foare “_'H & Felt T wpet {1 AT AW & ey geafremy
PRI vt o i sainb il
refm @ fen o w ot wfegrar dweft ¥ fs w20 dar
z;m : 7 1 fe qg fegfer art aw 7wy
! T AT | 370 ST KT TA w7 WAy
Wﬂﬁm&muﬁtm thqumﬂr%

s faw® Tow & fad wrefr AW w wreT fw waE d T da gt

fuitgw wAm *1 wfwer feor qar & T W WA UE WA AN A T

Ia% gqforr w wfawrc o g fe am &7 T oW Ao

feamr swmr w1 A Ao gwY AT € WAET 9T AT ¥ | AAWA

9z wrvr & Tww  afewre ¥ fam ey wgm wepr koW s
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o aw wee % fog agw we £
x § & ofor ow fadiw § forr w7 ® 7w
g

¥ wg w arfesrr wr aewe §, WY
ez #t wrar i & wgat wreEt § i T
Y WA FTEIT AT A% YW AT KT
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X wrew & e § ag A wm e
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& ®T wrt o | grfeeEma & oW AwEe
wrEw &7 v Wt wiwfafy off man
oy a7y § e woy wwf
wfwaw g9 & o efewm

v fivig oft wiTa & oW X § -

et feafar & arfeerm arét syt w=m
g7 8 sy fiwe ¥ ow feod w1 Arh
@ T W B geAr &) & wfaat
¥ fiw # am & ofr § fwg W oW
w7 § T I ey, W w7
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ot feafyr # wx wrew AT Y g
w1 Ty wiar & ¥ 3 wifew o aw
TR WT W e aramr ¢ arfermr
orw ¥ T T qvem A A § ) W
i gy v fe wefic
T 1 T T §, 8 TEwT

-
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wawT A1 ag gwn e wArST ww %) of
wiy w4 qu WA fe wwder wroag
WTT N1 I W A g & W g
T Twa $wifaw oareT ¥, wwfer
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w9 v owwAt §

NI W WY aTve vy & few
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fufew arferariiz & 7 oo waxr B oy &
LAl BRSSOt i

“fedt Toq & ety wrE gTOr
forwarficr wRw-siirw & wpaTC TW
T ¥ AR i faag  geaw
dfew g "
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T WA FT | HTH W G AT
sfafafr sqws T #w & & s aw
%Y mhz &7 fade v ¥ wir g
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Lad Cinl i

"“We would prove bafors the
Security Council that Kashmir
and the people of Kashmir have
Jawtully snd constitutionally mse-
ceded to the Dominion of India.
and Pakistan has no right 1o
question the accession.”
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(Amendment) BUL 129 4
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Mr. Depuly-Speaker: Matisn.
moved:

“That the Bill further to amend
the Constitution of India bé taken
into consideration.”

There is & motion moved by Sarl
Sham Lal Saraf that the time allotied
to this Bill may be extended. It is
regarding increase in time. We have
allotted two hours ta this Bill. Will
ofte more hour be enough?

Shrl Shee Naralm (Bamsl): It should
be extended to ¢ hours.

Shrt 5. M. Banerjee (Kainpur): Four
hours.

Seme Hem, Members: Four hours.
Mr, Deputy-Speaker: The maxi-

mum we cun give is 4 hours. We san
give 2 hours more. So, it is 4 hours
for this Bill. The Members may
please take 7 to 8 minutes each
because there is a large number of

* Members who want to speak on this

Bill.
-—
Shri Inder J. Malhotra (Nominated
—Jammu and Kashmir): Mr. Deputy-
Speaker, Sir, 1 extend my whole-
hearted support to the Bill moved by
my hon. friend Mr. Shastri. Un-
doubtedly, he has taken thiy oppor-
tunity to focur the attention not
only of this FHouse but of the whole
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country regarding this matter. I
quite agree with Mr. Shastri that
thig article 370 of the Constitution be
amitted, .

In wview of the present situa-
tion in the State, 1 would »oHniy
request him one thing that we need
not act in a hastily manner and we
should not create this impression that
s0 long as this article 370 exists in
the Constitution, Jammu and Kashmir
is not part and parcel of the country.
1 would not like this impression to
be created not only in this part of
the country but more especially in
the State of Jammu and Kashmir.
The people of the State have no
special liking for this article 370
which exists in the Constitution and
we ghsll be very happy as soon as
this is omitted. only say this that
the omission of the article 370 should
not be linked closely with the activi-
ties of Sheikh ABbdullah in the State
and the political situation prevailing
in the State. Whatever we do with
our Constitution, omissions or addi-
tions in the Constitution, we should
not attach the same importance to this
kind of legislation which we give to
the political activities of Sheikh Ab-
dullah,

I would very strongly plead with
the Home Minister that now the time
has come when the Central leaders
and the Central Government have to
change their approach and attitude
towards Sheikh Abdullah, There is
no doubt in this that one visit of
Sheikh Abdullah to New Delhl creates
'a hundered and ome problems es-
pecially in the Kashmir Valley. For,
on the one side, the Central Govern-
ment say that Jammu and Kashmir is
as good a part of Indin as Punjab or
Maharashtra or any other State is.
In that cage I would like to ask the
hon. Home Minister why we should
discusg the issue of accession
with Sheikh Abdullah. He can dis-
cuss 80 meny other aspects. for ins-
tance, about how to improve the de-
lations between India and Pakistan.
We have got no objection to that. We
wish, more than Sheikh Abdullah
himself. thit the relations between
India and Pakistan should improve.
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But when you listen to Sheikh Saheb,
when he chalienges the very basis of
the accession of Jummu and Kashmir
with other parts of the country, that
creates uncertainty and doubts not
only in the minds of the Kashmiri
Muslims but in the minds of the whole
population, whether they are Hindus
or Sikhs or Muslims, in the State of
Jammu and Kashmir.

In conclusion, I would say that I
give my wholehearted support to this
Bill, and would request the hon.
Home Minister that this Bill should’
not be opposed. If he is not ready
at this time to accept it, he can give
us an assurance that in the mnext
session of Parliament ‘or after six
months Government would move the
Bill and remove this article 370.

ot wrivay fogr®t (AvaT)
far: . womm wrw: frafe ooy 700

Shri Inder J. Malhotra: For, if the
hon. Minister opposes this Bill, it will
create  misunderstandings in the
minds of the people that Government
are nol prepared to omit article 370.

Shri Harl Vishaw Kamath (Ho-
shangabad): As [ rise to support the
Bill moved so ably by my hon. friend
Bhri Prakash Vir Bhastri I have no
desire to go into detsils of the back-
ground to the incorporation of this
article in our Constitution,

Shri Prakash Vir Shastrl has elo-
quently argued the case for the re-
penl or the abrogation of this article.
I and my colleagues here that belong
1o my party have been raising this issue
in this House sifice August, 1962, that
is, for more than iwo years now.
And may I, by your leave, read out
brief excerpts from the proceedings
of 6th September, 1962, when a for-
mer Member on this side of the
House, Shri Typgl, in the courpe of
supplementaries to a question raised
by my hon. friend Shri Prakssh Vir
Shastri, asked the then Home Minis-
ter, Shri Lal Bahadur Shastri as to
whether there were any constitution-
al difficulties in the way of the integ-
ration of the State of Jammu and
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‘Kashmir with the rest of the Indian
Union, and the Home Minister cate-
gorically said that there was no cons-
titutional difficuity whatever. And he
went on to say:

“But it is said there that we
shall take different steps for integ-
ration in consultation with and
with the approval of the Jammu
and Kashmir Government. That
stands".

The Home Minister gave a categori-
cal assurance that that stood, and that
they would take steps, and speedy

. steps for the integration of the State
of Jammu and Kashmir with the rest
of India, as far back as 1962. Since
then, we have brought up this matter
in 1963 and again in 1984,

A few days before the release uof
Sheikh Abdullah, when this matter
was raised in this House, I believe the

Home  Minister, and the Minis
ter Without Portfolio  then,
. the former Home Minister and

the present Home Minister both re-
ferrred to this matter in their own
way and promised the House that the
article, if it was not going to be re-
pealed immediately, would die a slow
death of inanition or in other words,
by erosion, and that promise, and that
assurance was given further recently
by the Education Minister when he
was in Kashmir a couple of months
ago; he referred to this arteile then,
and he expressed himself in favour
of the repeal or abrogation of this ar-
ticle and the complete integration of
that State with the rest of the Indian
Union.

So, 1 take that there is no division
in the Cabinet or in the Congress
Party or in this Parliament or in the
country with regard to the repeal or
abrogation of this article. The only
difficulty that the Home Minister and
the Government might plead is per-
haps the timing when they should do
it.

1 ask the Home Minister in all
eamnestness whether it is not time to
repeal an article which has been in
the Constitution for more than four-
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teen years. As you, Sir, would wvery
well remember, it has been there in,
the Constitution since the 26th Janu-
ary, 1850. The then Minister Without
Portfolio, and now the Prime Minis-
ter, told the House in January last
that after the Hazratbal relic theft
case, that unfortuante incident in
Kashmir, the psychological repercus-
sions of tha; event were sp powerful
and so great upon the people of
Jammu and Kashmir that all the
parties and all the people had come
together, and there was common
ground between them that this article
must go and the State of Jammu and
Kashmir should be fully integrated
with the rest of the Indian Union.
Various dificulties are presumed: they
are not there, but they are presumed
unfortunately.

Sheikh Abdullah, . am sorry to say.
has completely resiled from the stand
which he took when he was the Chiefl
Minister or the Prime Minis-
ter of Jammu and Kashmir as he
was called then and the stand thut he
took in the UN, and he hag questioned
the very basis of accession of Jammu
and Kashmir. I join issue with him,
and categorically asseart, I and ihe
party to which I have the honour to
belong assert that the issue o! acce-
sion of that State is final and irrevo-
cable and cannot be reopend. On that
we are all agreed; this Parliament is
agreed and the nation is agreed, and
Sheikh Abdullah is nobody to gques-
tion that fundamenta] stand of this
Pariament and of the Indian Union
that the accession of Jammu and
Kashmijr to India is final and irrevo-
vable and shall not be reopened by
anyone.

The question today, as brought up by
Shri Prakash Vir Shastri, is a specific
one namely that the article should be
repealed, and that question of repeal
or abrogation flows as a direct corol-
lary from the stand thay I hope that
we all take unitedly that integration
must come. that accession ig ir-
revocable and that integration must
come very gpeedily. If that is acrept-
ed, then there cannot be two oninions
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on the question that the article must
gO.

I take my- stand, so far as this
article is concerned, on the firm
base that now, Jammu and Kashmir
State is suffering because this article
is there, beacuse-difficulties are there-
by ¢reated; if this article is repealed,
the State will derive the same benefits

as other Stateg of the Union are
deriving from their relation- .
ship with the Indian Uhion,

and, therefore, it ig from that point
of view that Jammy and Kashmir
should be as much g beneficiary of
the relationship with the Indian Union
as every other State, such as Mpysore
or Kerala or Bengal or Maharashira
or Madhya Pradesh is today; but un-
fortunately, today, Jammu and Kagh-
mir is not a beneficiary of this rela-
tionship in the same way and to the
same extent as other States.

The late Prime Minister, if I re-
member aright, about a month or so
before he left us, said that he visua-
lised in the near future—he was refe-
rring to the issue of accession, but he
also adiled—a constitutional tie-up
I suppcse that that was the phrase
which ! e used, namely a constitutional
tie-up between India and Pakistan,
May T reinforce the sentiment that he
expressed, and look forward to the
day when India and Pakistan will
enter into a true confederation in
letter and spirit, but on the basic
condition that the State of Jammu and
Kashmir will form an integral part of
the Indian Union in that Confedera-
tion? The Indian Union and Pakistan
may enter into a confederation but
the State of Jammu and Kashmir will
form an integral and inseparable part
of the Indian Union.

Shri Sham Lal Saraf: I wholehear-
tedly support the meotion moved by
Ty hon. friend, Shri Prakash Vir Shas-
tri. Before T go into the legal and
Constitutional aspects of thig matter,
I would like to relate a bit of the
history that preceded our becoming
part of the Union of India, after
partition,
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Prior to the attainment of freedom,
al] over the Congress had started a
* very great movement for the freedom
of the country. But as far as the
erstwhile States were concerned, at
that time they were away from that
movement because even Gandhiji and
the Congress wanted that . there
should not be any direct movement
against the rulers of the States in so
far as the Congress was concerned.
But this movement gave inspiration to
many a State, particularly to the
Jammu and Kashmir State were a.
national revolutionary movement
grew, The result was that from the
very inception, we had our connection
with and drew inspiration from the
Indian National Congress and its
leaders, Mahatma Gandhi, Pandit
Jawaharlal Nehru, Maulana Azad and
others.

I need not go into the details of
what happened a little later. But
one thing is relevant to mention, At
the time when the forces of division
were very stronger, and the British
power was for the vivisection of India,
when the Pakistan mentality was
spreading day in and day out,
it was Kashmir that stopped up
against it, particularly the Muslim
majority of that State. They stood
up against the two-nation theory of
Mr. Jinnah and against the vivisec-
tion of the country. So naturally,
when the partition of the country
was brought about, the people of the
State who have followed the National
Conference, in other words, the Natio-
al Congress ideology, did want
to go over {op Pakistan or subscribe
to the two-nation theory of Mr.
Jinnah. We all of us, out of our sweet’
will and with eyes open, joined with
India and continue those relations No
doubt, as has been mentioned by Shri
“‘P. V. Shastri, the Instrument of Acce-
ssion had to be signed by the ruler-
as was the case with olher States else-
where. At the same time, when the-
Maharaja acceded to the Union of’
India, the Government of India natu-
rally wanted that his action should be-
backed by the people as 2 whole.
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Constitutionally and legally, the State’s
accession to the Union of India signed
by the Maharaja was complete and
full. The main political party in the
-State known as the All Jammu and
Kashmir National Conference had by
their resolution signed by all the lea-
sders, confirmed it,

Later on what happened in the
‘Constituent Assembly has been rela-
ted by Shri Shastri, how it was given
:a place in the Constitution and so on.
‘1 agree with him absolutely that
-things could have been settled then
and there, but because of the condi-
tions prevailing in that part of the
country, because of the unprovoked
‘aggression from Pakistan, because of
“the intrusion of raiders into the State,
the Government of India did what
any right-thinking person would have
done. Therefore, the further process
had to wait. The Constitution that
was framed by the Constituent Assem-
bly gave g little more room to the
State to frame its own constitution.
In 1956 the State Constituent Assem-
‘bly finalised the constitution of the
State, in accordance with the
authority it deriveq from the
Constitution adopted by the Constitu-
-ent Assembly of India, earlier.

Originally, accession was confined to
‘three subjects: defence, communica-
‘tions and foreign affairs. Later on, a
number of other things followed from
‘the accession that hag taken place,
‘with the result that when final consti-
tution of the Jammu and Xashmir
State was passed in 1958, the acces-
vion was full and final. There is a
-provision in that constitution to the
effect that in no case in future this
“question shall ever be taken up again
“because our dceession to India is
irrevocable. This provision finds a
-place in the constitution. Therefore,
the question of anybody from any
-quarter, any person, party or group
from anywhere, seeking in reopen this
-issue of the accession of the State
~with the rest of the country does not
arise and cannot be allowed to be
raised. There is no scope for the
‘matter being raised for a fesh agree-
-ment when already everything has
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been done irrevocably.

As far gs bringing the State at par
with the rest of the country is con-
cerned, there are cert considera-
tiong to be mentioned. Because of
the mentality that preceded the parti-
tion of India,—I was also one of the
signatories along with other colleagues
in the State that wanted at least this
much satisfaction that no law and no
legislation be applied by the Central
Government for other than the sub-
jects in which the State had acceded;
every other thing should be done
according to the will of the people
there. That has been followed sall
these years. In fact, certain other
agreements were signed in the mean-
time. I have been a party to them
also. I have referred to this once or
twice in detail in this House. So I
need not mention that now.
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But one thing I would say very
sincerely and honestly,” that in these
17 years our State has suffered by
not having been brought at par with
the rest of the States in the country.
Our people have suffered. Everybody
has suffered. First of all, there was
a sort of reservation which came into
the minds of the people, which left
room for other matters, desirable
and undesireable, being imported into
their minds. A number of things were
done both within the State and ouf-
side the State, particularly from
Pakistan.  Throughout Pakistan’s
theme has only been this: ‘You Kash-
miris, particularly Kashmiri Muslims
have gone over to India. Now their
(India’s) attempt will be to bring in
non-Muslimg into the State and con-
vert the majority into a minority.’ I
would liketo say with a full sense of
responsibility that I have yet to find
a responsible leader in the countiry,
whether Hindu or Muslim, who has
ever spoken in these terms.

By retaining art. 370, by not bring-
ing the State at par with the States
in the rest of the country, what has
been happening? Firstly, there is a
sort of insecurity in the minds of the
people. Secondly—I will say this
frankly—in certain cases local vested
interests, some of them may have been
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.y colleagues—want to have the best
of everything ang want to take ad-
wvantage of the present situatibn.
Without bringing in any communal,
sectarian or any other view into the
matter, I will say that purely from the
people’s point of view, the people of
the State have suffered. Once these
barriers are removed, once they are
alloweq to function ag any other part
-0f the country, the people will very
much benefit. Therefore, my submis-
sion is that this Bill has been brought
before the House at the right time.

1 do not agres with one or two
points that were made by Shri Shaslri.
If we want the State to be at par
with the rest of India, first let us do
away with the insecurity prevailing
in the minds of the people. Second-
ly, let us put an end to all the anti-
Indian propaganda that is being car-
ried on both inside the State and
outside and from across the border.

15.30 hrs,

[SHRI SONAVANE in the Chair]

Let the people have the proper bene-
fit of what flows from the Centre to
the other States, As it is, the people
suffer in & number of ways, for in-
stance in getting scholarships, gettil:li
seats in colleges and universities in
other places etc. Not only that. There
is the non-application of the labour
laws. In my State there are lakhs of
people working in wvarious forests
handicrafts and faciories, and all the
beneficial laws that we have in the
Centre, and which are applicable to0
the rest of the States, as Nandaji
knows as ex-Labour Minister, should
dpso facto apply to that State also. 1
have myself been g small Jalour
worker, and as Minister I was in
charge of labour also, and 1 know
the feelings of the workers in that
State. Every time they say: why do
you keep thiz wall of separation, let
us also get the benefit as the rest of
our countrymeen. After all, in labour,
where peopip work, there is no ques-
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tion of caste, colour or religion. There-
fore, it is equally important, and 1
would say forcefully that these things
shoulg apply there also.

I would also submit before this
august House that as other units are
today progressing, similarly Jammu
and Kashmir also should progress. I
do not however, agree with the pro-
posal of the Mover that Jammu and
Kashmir, Himacha] Pradesh and Pun-
jab should be formed into one State.
I will give you the reasons. Hima-
chal Pradesh and Jammu and Kash-
mir are f.r l:hin. unjab. Punjab
has progressed very much. There
are reasons for it, they had & numbes
of advantages. Keeping all that in
view, I would say that Jammu and
Kashmir should always be treated as
a unit. Let it progress, go ahead, as
a unit, Help her in whatever mannetr
you can. No doubt, it is full of beau-
tiful places; it has enough of indus-
trial and mineral raw materials,
enough of water and power potential,
but being cut off, being a highly
mountainous State, communications
are poor, and it will take a lot of time
for that State to develop. Therefore,
it should develop, but let it develop
as a unit.

My hon. friend referred to one of
my erstwhile friends and State
leaders, Sheikh Abdulla. I have
spoken once or twice before also in
detajl about his own past utterances
and whai he says now. My , non.
friend has referred to a paper known
as White Paper on Constitutional Re-
lationship of Kashmir with [ndia
issued by the Jammu and Kashmir
Plebiscite Front, Srinagar. The Home
Minister must have g copy, but I
would like to pass on this copy to
bhim. This book will corroborate word
all that Shri Shastri has said about
Sheikh Abdulla, his thinking, and the
party he represents, Therefore, my
submission is that in the State a sort
of atmosphere is being created tnat
is not at all congenial, pro-India and
helpful; it is communal, I must say.
But then, when the person comes
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here, he triez to represent some ideo-
logy which seems to be progressive.
1 am not concerned with that, but
T will certainly say that the law that
this Parliament has passed to deal with
anybody who talks about the secession
of any part of the country, should
apply to Jammu and Kashmir as well.
I will tell you why.

There are three regions in our Slate
—Ladakh, Jammu and the Kashmir
valley. As far as area is concerned,
Ladakh alone comprises three-fifths
of the present area, but the popula-
tion is only one lakh. Of this popula-
tion, 85 to 70 per cent are Buddhisis.
Of the balance, more than one-Lrth
comprises of Jammu. Its population
is 16 lakhs, out of which the ron-
Muslim population is about T0 par
cent. Then comes Kashmir valley,
whose area is less than one-fifth of
the whole State, and its non-Muslim
population is only 5 to 7 per cent.
Keeping this in view, if this claim is
put forth that because in a particular
area there are people following a par-
ticular religion, it must go to Pakis-
tan, one can say that they can lay
claim, even on that basis, only to iess
than one-fifth of the area comprising
the State.. There can be no niure
<¢laim so far as Pakistan or any other
person who may advocate the cause of
Pakistan is concerned.

As a consequence, certaln things
will crop up. In the whole of Indis,
in a population of 45 crores, there is
hardly a place where we have a
Muslim majority. There is only one
area known as Kashmir valley. I am
very proud of this fact that the Mus-
lim brethern of my State have always
wanted to be secular. But if ums
claim is acknowledged in any quarter,
especially in Government quarlers,
may I humbly ask what would happen
to the country to which we have given
® secular democracy and a sgecular
Constitution? If a claim can be laid
upon even a small part of the country
that becausc there is Muslim majori-
ty it should go to a particular coun-
try, then the question will arise: what
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is then the secular basis of our de-
mocracy and Constitution? It would
open the floodgates of revolution, and
I do not know what.

Apart from that, there are other
reagons. We have been fighting China.
The whole world shuddered to see
China committing naked aggression
on India. We fought them in Ladakh,
we fought them in NEFA. For the
time being I will forget NEFA, but of
Ladakh I have personal knowledge.

Shri Hari Vishnu Eamath: Why
forget NEFA?

Shri Sham Lal Saraf: In Ladakh our
jawans haye done wonderfully weli.
We hag made preparations for a
number of years, and if China got
some good beating, it got it there. So

much  preparation had been
made. A minute ago I men-
tioned the composition of the

population of Ladakh. So, if this
claim is entertained in the least man-
ner, it will mean that that area of
Kashmir is disturbeq as far as being
a part of India is concerned. In that
case who will fight in Ladakh?
Because Kashmir Valey is the only
access, by road, to the Ladakh areas.

I can give a number of other rea-
sons. No leader in Indla can ever
barter away the freedom of Jammu
and Kashmir. I can say that with a
full sense of responsibility. There-
fore, my submissiof ig that when we
are convinced of this approach, we
must lHiave the courage to call a spade
a smmde,

Let the Government bring forward
a proper Bill' and have this article
removed: from the Constitution and
give it a proper shape, giving Jammu
and Kashmir a place, an Thonoured
place, in the whole of the country.
The people want it, everybody in the
State wants it, every region wants
it, apart from a few agitatorg who
have berome mostly professional
because ears are being lent to them
in certain quarter-..
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WATd NG HAT A A A A
aTe ¥ a9 w7 % faem fE aw v
o & fo v § e W # frow
FTAATEY fif qIfFEaT 3 TV 7 9T AWAT
fer g 1 781 | wTT IF £ A

I therefore wholeheartedly support
this Bill, but would submit that this
may be accepted by the Government
in principle, and that at the proper
time, the sooner the better, they
should bring forward a Bill and get
this article removed from the

Constitution.

ot wew offw  (TEET) : AW
wEEE, #wreer o few o7 agi g
¥ Y wmar & gmTd woeTe o Aife
FRREACHETY ! Eywaw
AT gH ®TOIT & waTe w1 39 Ay G
wrr § fs s anw kA ¥
EAWT WTCT FTHTT T A0 ¥ Ty Ay
o & wWoww ot Y YT Al
FeET & ) W AT 3w 97 wf Ay

framafiwrdt &

wet wfavae & weam o 0| §
wrdt | gArt w wit g7y s
Bk o ® 71 ard gfaar @ st
¥ TR FEEE T & vy fgmr
euTt ppwtar oft & wir fe gw & wk
fafrezdl %1 & *7 for ¢, goma
wizrfour § ) aw wi wogd ek
g W wrewE w1 IFIE faT T
=1 fear 1w F WT WY e
wgar § fe i & oud § f T,
FTT A FRTL AT O A F A
¥ wa o Aifs rowr B & vk
“wwwT T gz R T & e A A

& gwgmAl dfatge #)

wv & At § § aff am qnr
for e gw & wrd oY v o gk o
W WTTE g e &9 A 0f A Ie
TH AT €T azi g JOT A WO wweey
fw oifsmam anarac d Al | W
arr et & wit ag ar Al Wl
fir wrfemm & wmwite 97 e fEm

-

®iT | GO YT H W19 IO T AT
w1 gEl AE T A | T T W
VT O AT G STAm A &
forg &Y aorg & w9 w7 ¥ &y A Ty
a7 Ta 95 T ¢ i s % e
TAVETE €A77 | W W 99 A i
AT ¥ et A ST F A ¥ qeng
il a1 W oz W Y IE 0 ow
e wFET W WY ST A AT &
v wegeT § 1T g AT wrow s ¥
e &, FAETATH et A fear
ST AT FY iy GgET WO
# s &, corieTeTeTd of Wit Tt
wropz & | ST AR Wy & At ferm
& am & T foor ad v | oo
v § ot gt ¥ qt aw w1 g
Tl #wmAm

Q% WhHATT @R T §1 T §T
T wif. 41

ol wTH T W I R AR
T w7 R, o7 6 ST e T
wT R K | 5 73 T 72097 e wrefie
& Wit & wrow gowTe Wy Aw el &
U AR qHa 6T T Ay A
& w sww o 91 | g W
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[sF: wq qreRs]
o yomeer &, ®rk O w7 g1 % ay
sweE & 1gzewma ETd § ?
o W AW § A AT | w6 o an
& w7 g & AT w W A Ay )
TR T w7 AT 8, W i
AT g, PR wT off mTeT @
fegem & wafodi ®t o i
afer @l ®t W g9 6 Ty
qFA | WU & ATRY H w9 17 A
T fegeam daen @t o & f agi
97 I AT Frar AR | wrw e
Hywam S I @ &y wfrae
& avrgw fom ok aradfi ) few
A w7 oy qr, feamaTa w1
& aft waRaT F w27 § wsw OT W
o s 9 ®T HamT T8 gar ) wfaT
®t o Aeft arr o P & fi sy -
HT € F9AT ®7 uy wiAE ad
femr &%, o ww # 297 7z @ G
¢ frwwic ¥qaee fror g @
fegeam & fedt figelr @ aft &Y <or
4

ww fordy & wa Fawfasr & wgar sgar
g fF W soeT Y oF a1 Ay -
At wifgd | aga & @ oaro W A
*i Jo § f5 At war HA o Wy
ut e wredre # g wpard g1 wrfedr
I %% A fggem # o aifewm
dge am ¥ @ wwy €W,
A 7 %1 Ew § T wwA w1, A &
ATETT § WA ATRAT § 6w
feit wme wite A0RTT & /TR w7 wee
& % sfrar &7 wwver A wr A
T WTTA &T &7 ALY AT, AT IW
& |y wy romtran £

R T W T ATE AT &
wear wifkd fe e oz A waEEr
YT g ww fvig faemr wifedr | oft
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ot g o fAw T gt W1 -
qEW & gw wfawi & wemw ¥
I IW A N AT v 99 ¥ e
fegeam ddfy ft  afew ardy gfvat &
AT AT w2 T 3 o waw T e
T Wy ¥ gt o wwi wEg
w39 ¥ fpgem oY afer e
W g e W S T o fge
# wrter D A wwEd ) W
g fadw, mwirer o e gfar ¥
Fg & wfga s wToefie & s & qaer
Trary qA ek A g1 1 aETe wf-
fafedt Y =77 dam v «fed fs
wreA ferprama &1 wwr & A E-
HIT &7 AFAT F1 WL 49 @A FT &R
guaT arw & fs o@t o awmar ow
g wepfa 0 g i wwifew
afan oF §, a7 &7 WY & W 9T
wrt w1 famiew s ¥ ) AfFr oemg &
T W A T rd @y we
w arferdt o & e g femg ), R
waea @, g few @, fark @
TEw & R T A, amar &
WTHIT 9% WO 7 & ST At A7 Ol
wTaATET ET arfedr , auwa # Wit sramd
g anfedr |, &fem 17 a9t & aw o
WOAIAN I3 FUE | A W
a1 wEi e wred & aw o A Y,
WA T WIYAT AY FEA 6 gAT ST
el et ¢ frar g, Afew Sy
€ QS wTeT } ST Y9 A
aA F 1 ogEt qr A wegfAel A
w71 91 fF qume o¥n WY & gt
ATEET WS gy wifgd, Mg e
W w1 Wi g w Ao g
¥ | #few o wrg & Sy Al ey
o owe wE g wed | W™
D T T e
# ¥ @, TwimEwd o
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AgwET AT Ay S e § e
aiffem & AT gER WL HY, wI
T QA @ AW oW owEw WY
g

™ fad & sgm 9T £ fe WX
W E O FGT § A oW
SR AT | AT A1 WER age
¥ wifyd qv, Afer o & "
g faeger g ara & fis W wowTe WY
|Th 9TF  OHT ST wifgd fF g| 6
wrere #rfife w3 0 F e ot d
wzar =g B grwifE & momd fe
W QT "ifaaE o9 A g a1 sTeiT
o9 A AT 91, W art iww A
famamg 9@ & wror oW @ | oW
o® FTWHIT FTEATH T &9 v Ay
wifage &9 3 uya faiwfasr 9@
N FICOC W@ W | W A
! AT Wl | @ O T A
ot gt 1 S dwdan
Wt wTw g g & fad fear §
S FHT A7 Y e ¥ ol e

At & wORr AT s T
W 3w & Wl w39 gF @
®T WIT F TAH FT AT wiEgd @i
agt ¥ s ¥ favar dar AT fgd
fs sefit Wk aw @M WK g
9T sfercn w1t aw e @@
aga fr aw ww oaff gt ot
qm xg W fefa W s Ty
L

Bhri Hamumanthaiys (Bangalore
city): Sir, the Kashmir question has
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been from the very beginning treated
in a perticular manner. I am going
to place a different point of
before the Government today.

vicw

Mr. Chairman: The hon. Member
will finish within 10 minutes.

Shri Hanumanthaiya: 1In 1949, I
was in the Constituent Assembly ul
India. The Government of India
appointed a Committee to frame a
model constitution for Indian States.
1 was a Member. The other tiwo
members were Sir B, N, Rao and Mr.
Govinda Menon, who was lately the
Chief Minister of Travancore. The
atmosphere then was such that no
State wanted to become an integral
part of India under one Constitution.
Each Indian State, at any rate ihe
bigger ones, wanted to be separtie
and wanted to have a separate State-
hood, of course, within the federation
of India. Ultimately, when we began
this work, we wanted to frame a
model Constitution for the Indian
States to adopt. Afier a few monihs’
time, we had decided that there need
not be a separate Constitution for
Indian States and that there should
be one Tonstitution fSor the whole
of India. We made that recommen-
dation. When we, Members from
Indian States, made that recommenda-
tion, Sardar Patel was very happy Lo
accept it and it was done. The me-
thod adopted by the Constituent
Assembly of India and the then
leaders of the Government wag to
respect the oplnion of the representa-
tives of the people. That was not
only a democratic way, but a safe
way.

We have nbw found that the repre-
tati of Kashmir in this House
have enthusiastically sponsoreq the
idea of deleting this article 370 of the
Constitution, which in a way stands in
the way of full integration. Many
Members use language a little loose-
!y, Today the constitutional position
Jsthatklshnﬂshanhh‘nlpnﬂot
India. There is no question about it.
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The present Bill seeks to eliminate
a little differentiation that is being
made under article 370. The repre-
sentatives of the Kashmir people here
agree and fully support this proposi-
tion. I would appeal to the Home
Minister to look at this problem from
the democratic point of view and
accept it. Not merely  Members of
Parliament from Kashmir, but irres-
pective of parties, from the extreme
right to the extreme left of this House
as it is constituted, we are all of one
opinion that this Bill should be made
into law. To go against it or to say
anything against this unanimous opi-
nion of this House iz to disown con-
situtional responsibility in a conve-
nient manner,

Even if the top leadership is nervous

about the opinion that exists in the-

west or east, they are not our masters.
It ig not they who have to dictate
what s to be done by this Govern-
ment. It is the responsibility of this
House to direct this Government as to
what to do and what not to do. If
you escape from this responsibility, it
will not be in the democratic tradi-
tion. Gandhiji used to say in the
days of the British imperialism that
even if we make mistakes, we want

to have the freedom to make
mistakes under a free Govern-
ment. We did not want to be

led by British imperialism along
what they considered to be right lines,
Therefore, 1 would appeal to thus
Government to see the force of this
argument, not to be nervous about
the world opinion or about the opi-
niong expressed by UK., U.5.A., Soviet
Russia or any other power. From the
very beginning, we have been caught
on the horng of a dilemme, ag it
were. This Kashmir problem is being
lovked at from the point of view whe-
ther it would please the western
powers or the eastern powers, We
were non-aligned and therefore, we
did not want to make up our minds
definitely on this issue. We tried
sometimes to please the western
powers and sometimes to please the
other powers. The eastern bloc or
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the western bloc support & particu-
lar point of view not because they
want to do good to India or to the
people of Kashmir inherently. Once
our late revered Jawaharlalji said
that in the matter of foreign policy
every nation acts on the basis of its
own self-interest. Therefore, if the
Western bloc acts in its own interest,
there is nothing wrong in it. If the
Soviet bloc acts in its own interest,
there is nothing wrong in it either.
Many a time we adopt the childish
attitude of getting irritated by the
opinion of either the Western or
Soviet bloc. Usually it is the child
that gets irritated. Look at Nasser.
He took a determined stand on the
issue of Suez Canal He never bothe-
red about the opinion of either the
Western or Soviet bloc. He had the
courage angd determination to do what
he thought right and he succeeded.

Here is a case where we could show
equal determination and courage and
solve the problem once and for all
Whatever may be our modesty, India
is many times more stronger and
more influential than other countries
of the world excepting WUSA and
Russia. But we are suffering from a
complex, inferiority complex, may be
inherited from the days of the Bri-
tish. We think that if some foreign
powers dislike our stand we will be
in trouble.

The governmental power must be
operated with determination and
courage, especially in foreign affairs.
When the whole Indian nation and
its representatives in Parliament ask
Government to do a particular thing,
if you exercise your personal authority
or influence and do the contrary or
delay that action, it is neither right
nor just. This is the unanimous opi-
nion of this House and it is applauded
by the whole country. Therefore, 1
want the Government to take a de-
termined stand angd accept the prin-
ciples of this Bill, either in the form
of this Bill straightway or by agreeing
to bring a Constitukional amendment
Bill of their vwn,
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1 am grateful to Shri Prakash Vir
‘Shastri for bringing forward this Bill.
I have always admireq his great
speeches on many Bills. This is one
such Bill whi¢h attracts the admira-
tion of not only myself but of mem-
bers from all sides of the House,

%10 TR AAET NgA (FEATATT):
avirafa Agem,  ®ver Aoy gy § e
fergram wix arfseam & awg gt
o # oY 3o ¥ & g1 o T T e
g fF o avaesl & fare F s T
wer e & 1 Afe|ew T ot
g aawar wifge | g v w3 fr
areft qifcarr & aEr f ST
wgft & s ag owroR e oA
W WATATE WA ET | Qg SYAEr
g, mfrwﬂmm
® Wit &, i fgmgerr #Y A ar
et aga wer fgear ST & Ay ¢
TEAT T AFATY , WIAT AT WY WT
wwaT ¥ A 9g qrowr. Uww gei
“XH AT T AT | ATE AHRAT  WITET |
7 fareft wom s ogafaeqa i ew
ATT WY THA, WIT AGT T TG TFTHTT W
A I AR, IR Ow

T A e Edtt
wiawt wpraEd wh g
ot TawT watRa v agre faar e
q Aary ¥ ¥ g f e ag watan
Wit gEr Awdt b, wW & 3§ wgra
frer argm| waife e fedy sfra
WY TNTT FT 39 & O7 TF TTHT ATH FT
& & qra g Ad gw w o A arr
fremm g i STer agrgT Wt Y fiw wTg-
wweqr, I wwedr, fEsd
ezl 3 awer, o o et dgw
aff we arft, ey wuk s g9 geew
W | wEt wreie & arad # o g T
B ®T & @ wifs arel Ft qgy ot
TR W e & S S
B R Y W oA W oamiA g R
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& W wor fadt fife w gaer weer
T fr e #v w & g fggeam
¥ qEAT qTATEAA &1 TTAATHT AR
i g aver grit dtgw gl
g ¥ A 5wy ¥ yefaw
a7 ¥ afr A ag b fe wwEe
! O o gt v & we a
o gm & fr ag weewr § T aw (5
soad a0 wi dx pfar §
M OATEr OF & at ¥ wgan
s i ¥ o e Wi
T A 1Y AT AT WL WA g g
a1 fggem S afeem w1, Wb
g Y war &, W g gt ey Av
off wxw IITAT AT /E AT ATHAT T
ar wwar k site foamp & s
ur gwar | famr wsfer g
wifgr | & Frafd fmr & g
¥ § ¥few| whw oo W
wamw ag 7 g e OF ayar WYty
wT gl wgar = 9wy faar w0
an aTE FT A wg fos wwfie g feelr
g & T R Eh A
T g fi w7 qifeeam s
foear gurd & forg gw SeATT oY Shed
wt darr & wdren femm qaey
afrar feqmr ow Y Y s § fw
fergem s arfeara & agey %
ot g A g far e ww o
TR FTT CHT, TAT A F w16 A 71
Trear P AT awaT § | A wW
t Wwar | awww MTegd § e qgy
wwi ? @ e © o qifeem
£ goere T A Y qA
& fair ) Fogsgm oo
¥ o gy W gER A FT e
& ey Y fs ww ag AT e
fegr g £ witalwE w9
m‘i\tﬂm wpart &
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I A R OIrA-Est (0o
wgan fog) faar agwis 7 &
FWHI FT YT G TG T A6 &AL
nfed |

Tro T ANIET &.fegai : =re @1Em,
# TR AT ATEATE FAN A AT
gfw St 1739 ggw, TR AT &9
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A9 Freftag % 99 a1 # e fomn
q1, 98 U4 AgaETe A @ IT g%
aY ST ATST SNIT | SN AT a8 FeA E
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g@ER WEEY F TR ¥
s & fau dameady Ear &
et agr FEaAT g § fF awwr
Fafaa daw T e W
FTEHT FTAGT AT 5 FH AT Tl
@ AIfET | A St @At §
gl a9 T @A E W
foadr werEy e AR a8 oF @@y
faarx T @A Ea@H AE FT
g 1 et WY g ¥ wewEw
FATN FT 99 gH foR FE A aga
¥ W F AR A g, | AW
Frrenfeq | aifFEE qEwEw &
7 wgEg dafagw #, & § ¥
reafy WX yoT we, & H ¥ OF,
& qF qIRETT §1 7 e (6 0 Aqedr
1 I-q, qfeEE @ W@ a—F
T A7 T A & ford GAT EY SIS |

o werar ¥ a8 o FgA0 Agar
- g & R et e, faRen A
FT AT AR AW S & AWy §
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o} wgEw w1 favg ¥ G FH
g8gr g1 wfgg amf@ar &
mffe @Y AmrEaT wET @
@ #g ©F Amtw g S
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=1feq | 3@ = & S A aEr

© i F eaT aga § e g wer-

AT T B A T L |

oF TET a9 §F FEIE A AT
AN F T TgT &3 IF T A 0
FeAT ATEAT § | HALET FT G AT
¥ zafag wifs awdsr ¥ aga sumer
AT ST 6 9% AO«T g g1 Afen o
F ot wran § 5 7 wwem gw gen
aifge | S R e eadr ?
ey F1 g U T9eT AT L a9 9,
fRdl e 1 T=E TO ¥ HEAAT
foy fomm, @rel ow TRAT FAnEY ¥
A %E 27 & NI | WHIET &F W
F o @ fFER w7 =gy 5 oag
& 22 gU T A ST ¥ O T
SAE FT AHAT SF SAF TG FIT |
qg ¥ AT AT @Rt FET R
FUAFT FT GH W AL T 0T
qiffeaTe G 9K ST aFdl g ?
aqiffea 9t @ TS @1 IR |
st AW i &1 foar foe
smr | § Aear § R e dar
gaTE FET ST wCH AfHT T HAGw
# 7 o feae @ 7 fawrd & 3
FATAT ST | @y A A
afer gfrar we @ ? afag & o
FET G SR, ST FoE wgha
I, W F A TE Q, THhT
HEHR G, 98 T Tal §, F AT
qw FC A TR & | 9% 2 H{g
38 gY T & | g I AT AETTRIT
¥ 30 WEEIT & UF. B T a1 R
T fordl & § T=AT IE FI AT W
s R Agga@ ay ASTRF
ar A der W gE FT0

T -9 # TN AR OF
g a8 vas aweed favdd W 6
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a3 aw g weard § e |l X
FT HET v=AT §, 99 & W § 78 IEW
fF @ nmereaT @ fa=r #%1 WR
awq fawa § mfa =mad & & fa
S 17 a9 qg¥ fawr mfg & fane
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TH HETET &Y a1 B R gC A
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(& TFRET & R 9 v and gy
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1 & @ R X gawr =ngan § 5
TRl ¥ ot wewEs #1 awx fafgar mg §
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T 97 9 W F A A oF
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3% T g“n zafaed s A
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FETE @1 @ TR H =6
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F  IFET 3, OEEEE F AT WK
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BHADRA 20, 1886 (SAKA)

(Amendment) Bill 132.

UF WA JIE 0 WY 9% U
2 fifsam

To TW AT dtfgan ¢ X W
IR W AT IR e s &
T ST ATHET 93T IS g AT
Fq & gaar & FgAr Az g |

St TW agT aew (A1) ¢ Su-
o Aged, § Al NHE AT
g Sufeaq fawr &1 @wm Far § -
faor s fame & ¥ SR FTET
B AT I WIT B AT FT 5
e Aad e famge faEr o
vz {5l § 99 A7 oY q9ET FATE -

S, ST ST sfagr gare
soar gfaem & 1 whifaw sfe @
[, slos e & @, smfaa §
A T BN, AT ST SEET TH
qYufors, gaET Gy g, SaS W@
WY [ A 98 Th Afawsg T g
EATT S EHE Y GE T qwa g
g A% SEHT ASEIaE e g
20 TEEY, 1947 ¥ fam Fwdw &
wgroeT ¥ wn & fau gy fRae
forar ar | I Wg AETAT T Sufea
¥ | S qUAY W wET ¥ garr
ISt T AT | 7 AT Y R T
qr TEi & W S WY =y i o i
¥ anfy g A T W, @ i aw w-
AT gAN ERAT SEFT AT AV | SHiT
TR TeAifes g3fe ¥ S ag e
W I T 4T WY gy SEn
T F | FEIAET FEHR HqfE SW
THE FIEIX 3 AGF ¥, SHiA Al
T ag fo fenm 5 ogeR e
I A HR g § I FgrIaT qREAT o
Eﬂ'ﬂﬁqmmﬁﬁ | =
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[t = wg 9rEg)
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W ¥ ST F A5 SR F o e
i s aifeears # o ¥ w@ w

g g o qew ¥ r oagh & dam A
WYY T A aTH ¥ wgT 6 gw
wweTE # § gATd wgvaeT #Y Wy
forw wrer @i w1 faw gt a g,
I TEX TF G T A gwT, &Y gorh

®TT | TR T g T fF g
¥ w1 s wFEr A oAk

st vw Wy otin T dww
HETCAT FTEAT &Y ATE ¥ R
@ Agr ar, afer amr S e fr
qae oY foer w2 fear man ar, form oy
TH A WET 1

AT FETT [HIAT o TAe Wle
# ma, o3 & OF we gl e
TH FHWA F AT $ ¥ @17, g
¥ feafr awed & ax o ofesm
¥ WTRU §1 WATAEIC WeET wEd ¥
qMY AHTEVE F TE ¥ A7 A
1T W T off, WX EH 99 K A
&, a1 ew fedy Sfaw frond o agw
awd & | 30 7 wer ar fe o fae

. TfeemT & v ¥ §, ay sl &
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# frdga s o § R 3
o wd GO B ¥ AE 7w awEa-
dU7 € 19 §HEA | gH T TANI-HWR
% fagra & w7 ¥ aiwre 7o fear
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. SEPTEMBER 11, 1964 (Amendment) Bill 1332.
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P
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gad arq ¥ dvav o mfger @, ooy
¥ gisaeT & dea7 W wifwe ¥ o
IR ag GEar frgr  fe agt whiw
* TqTYAT A7 AT | IEAE ATT WA
# nF wafoT oAy 8, wTofe ¥ e
#foeded, afen sadt & dww WX
At wf & 99 § wiew @ W R
ft G v § Fie gt ity amf oo
Fa% Tx AvAA wsTET WY grf wwiw
formeft & W< ag Wt Soar wft ¢ fe
agt wriw gré FAT AT Y dfer @
& amryz W WY aw agt witw T,
otk & 1 &% wr amar & fin wg amaf
afer vx o ag 6 At w0
o ¥ amvd wgE # gF 7w
oY w1 €Y 97 qATg ¥ WTOT W OF
ui A€ wAwY ¥, IEET WY AT g
e fagyr gur e ey £ W@
et g oW Wy A hoogw
fgpm w1 o o A g £ 1 g
fggemm # dfafers Arew #, A
args & g Foonr Aar ey £ Iww
gt fgelrre vy Ay B oo oo
foardo & e aTe Tk K, o rw Ay

qwama got & 1 & wroR A wngar o
fF w1 fgem & g sl &



1335 Constitution

[t Trrer zer A
oA W fY v 2z § ot 0 W
a7 wE g, war W i =22 § fagem
¥ gl wrer aw wré =g g w1
AT A E | T@ g Ao wET
e § v W & fao, s
FwrwTe w0 & e o ofemrw e
wHE ¥ & ¥w ww ¥, e g gt
ar wrf ofems gedfer W g
adt &, Fore ¥ qgaTer Oy AT wTEw
w awg #1 fedt fy ok £ o & ww
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16.28 hrs.

[Mg. Speaker in the Chair]
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S8hri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, |Sir, our Con-
- stitution is thought to be one of the
most progressive documents in this
world and everybody thinkg that this
Constitution can be a model for other
countries to follow; but when I read
this article, No. 370, I come to the
conclusion that our Constitution
is disfigured by this article which is
nothing but a kind of a constitutional
Bna N

Here we are told about the Maha-
raja of Jammu and Kashmir, Where is
the Maharaja of Jammu and Kash-
mir? There is no Maharaja of Jammu
nd Kashmir, We have the Sadr-i-
Riyasat now, who is elected; but here
we are told about something which
existed many years ago. Again, we
wre told about other things which are
9o longer there, for example, Domi-
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nion of India. Which Dominion of
India? We have a Sovereign, inde-
pendent Republic of India; yet, this
article refers to something which
might have existed at one time but
which is no longer there.

Apart from what Shri Prakash Vir
Shastri has said, with which I am
almost in full agreement, I say that
for the good name of India, for the
constituntional propriety of India, for
the legal correctness of this country,
this article should be scrapped forth-
with without any hestitation, without
any doubt. It iz because this article
refers to those conditions which no
longer exist, which are not operative
now. Therefore, this conatitutional
impropriety which is embedded in this
article No. 370, must go.

My second point is that though I
endorse what Shri Prakash Vir Shas-
tri has said, I would be the last person
to say that Kashmir, Rajasthan, Hima.
chal and Punjab should form a kind
of a zone or a kind of composite
State. I am against that T think,
Jammu and Kashmir has a personaiity
of its own—a unique personality, a
personality recognised all over ths
world—and I think it should be our
duty to keep that personality intact,
to make that personality grow and
develop, and come to its own on
asccount of other things. Therefore, I
do not support that part of his speech.

My third point is that wisdom con-
sists in settling unsettled things, -
The act of statesmanship is an act of
boldness, firmness and decisiveness.
But I do not know what has happen~
ed to my country that instead of set-
tling unseitled things we have unsei-
tled settled things.

Take that case which we had here.
I say with a due sense of responsi-
bility that we made a of our
judicial system when we released
Sheikh Abdullah. Our judicis]l sys-
tem stood condemned In the eyes
of the whole world. Of course, I am

s
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not talking of the merits of the case.
But that iy what happened. I think
it was done perhaps with the best of
motives. But after he had been re-
leased, what justification was there
to lionise that man? What Jinnah
could not do, what Mahatma Gendhi
could not do, what Jawaharlal Nehru
could not do, what Sardar Patel could
not do, Sheikh Abdullah would do!
What was that? He could bring
about confederation between India
and Pakistan! 1 cannot understand
what wisdom les in this that Sheikh
Abdullash was thought to be a super
human being who could achieve what
nobody else could achieve, That was
the third mistake that we made. -

The fourth mistake that we made
was this that we sent Sheikh Abdul].ah
as an emissary to Pakistan to bring
sbout better relatlons between us and
Pakistan. Of course, other persons
are also going. I ask only one ques-
tion: How can you send & man as an
emigsary of our country to bring about
better relations between this.and that
country who does not belleve in our
country, who thinkg that he is not a
citizen of India, who wants to see
that Kashmir goes away from India?
That was the fourth mistake that we
made.

Shri Shree Narayan Das (Dar-
bhanga): He was not sent by the
Government.

Shrl D. C. Sharma: Anyhow, he
‘waa given the passport and other
things. He went with our blessings.

Then, another point that I want to
make ig this. Somebody talked about
tripartite discussions in order to bring
sbout this.  They do not know the
facts. When Shelkh Abdullah addres-
sed a meeting at Rawalpindi, the Pre-
sident of that meeting said 'We do
not want a tripartite agreement. We
want & quadripgrtite agreement, that
is, agreement between India and
Pakistan and Kashmir and China also
to determing the fate of Kashmir.”
Se, that was another mistake that we
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made. And now we are reaping,
what I must say, a kind of whirwind
and that whirlwind is doing a lot of
harm to the minds and hearts of the
people of Jammu and Kashmir, 1
agree with my hon. friends Mr, Mengi
and Mr, Malhotra that the heart of
Jammu and Kashmir jg sound. But I
ask you one question; How long can
a heart withstand such an onslaught,
ermotional, constitutional, financial and
otherwise? No heart can remain
sound under this kind of stress.
Therefore, I believe, that wisdom
consists in this that we should
try to put an end to this kind of
drama which has been going on bet-
ween India and Sheikh Abdullah, te
this kind of negotiations which have
heen going on between him and our
country. He is not » friend of our
country because he says that the
question of accession is not final and
not irrevoecable; he says that the ques-
tion of accession was temporary and
transitional. That is what we find.
Can anybody eat his own words? Can .

.anybody go back upon what he had

said? Can anybody who does so, speak
now in the name of those persons
whom he represented at one time and
in whose name he signed all this?
I think that if one were to go into
the history of Sheikh Abdullah, bne
would find that the history of that
gentleman is strewn with broken
pledges, words which have been taken
out of their context and it is also a
series of deeds which I should say
were very good at one time but which
do not bring any good now.

1 would submit very humbly that
we are the friends of Jammu and
Kashmir. They are our brothers.
They are part and parcel of us. They
are the flesh of our flesh, the blood
of our blood and the bong of our bone,
Their connection with us ls insepara-
ble and indissoluble. But I would
ask Government not to play with them
any more. . We have been playing with
them for a very long time, and we
have been trying to give them all
kinds of impressions; 1 think that the
best thing is thet we tell them now
that Sheikh Abdullah or no Sheikh
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Abdullah Britain or no Britain, Ame-
rica or no America, We stand by
them, and that whatever may have
happened, we shall not go back upon
it. 1 think that the only thing that
we have got to do is this that we
must tell them in decisive words what
we have in our hearts, The difficulty
ig this that 1 have something in my
heart, but 1 say something different
with my tongue and there lies the con-
fusion. Therefore, I believe that we
should speak out what is in our hearts,
decisively.

People have been talking about
plebiscite. 1 do not want to go into
the merits of the case, but I must make
clear one thing. Anybody who has
read the proceedings in the Security
Council and read the speecheg of my
hon. frieng the Education Minister,
Shri M. C. Chagla will realise whe-
ther the people of Jammu and Kash-
mir stand by what Shri M. C. Chagla
has sald or what Sheikh Abduliah
has sald. 1 am sure, and I dare say
that the people of Jammu and Kash-
mir, and everyone of them, would
stand by Shri M. C. Chagla and not
by Sheikh Abdullah. These who have
read the speeches will think that the
ghost of plebiscite cannot be brought
into life now, that the ghost had been
burled thousands of feet below the
sea, and mo naval operation could
bring It back. It is dead and buried.

Therefore, 1 fee]l that we should
try to put an end to all these gpe-
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culations and all those things which
take away from the people of Jammu
and Kashmir that sense of security
which we gave them when Jammu and
Kashmir was invaded by the bandits
trom the North-West Frontler Pro-
vince when the lives of its people and
the honour of its women folk were
in danger. Let us give them back
that security, and I think that if we
take away article 370 and give them
full sense of security and give them
full recognition, they will be satisfied.

My hon. friend Shri Gopal Datt
Mengl has said that article 370 is @
wall. I would say that it is mot a
wall. If it were a wall, I could de-
molish the wall easily and in no time.
Tt is not a wall, but it is a big moun-
tain which stands between Indla and
Jammu and Kashmir. Although “we
have dug the Banihal tunnel and we
have done everything else, we have
not domolished this mountain yet; I
feel that this mountain should be blas-
ted with gynamite, with the dynamite
of good-will, firmness and decision.
That way lies the salvation of India
and that way lles the good and wel-
fare of the peopls of Jammu and
Kashmir.

17 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Sep-
m 14, 1984/Bhqdrq 28, 1888

(AI(LSDw 22-9-1964—080.
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